LOK SABHA
DEBATES

SECOND SERIES

VOLUME VI

(26th August to 5th September, 1957)

SECOND SESSION, 1957

(Vol. V contains Nos. 21 to 30 )

LOK SABHA SECRETARIAT
NEW DELHI

Friday, August 30, 1957



CONTRENTS

COLUMNS
Ne. s1—Monday, 26tk August, 1957—
Onal Answers to Questions—

Starred Questions Nos. 1157, 1158, 1160, 1162, 1163, 1166, 1169, 1171, 117¥,
1175 to 1179, 1182, 1184, 1185, 1188 to 1193 and 1197 tO 1199. . 990I—¢40

Short Notice Questions Nos. 20 and 21 . . . . . . 9941—46
Written Answers to Questions—

Starred Questions Nos. 1189, 1161, 1163, 1164, 1167, 3168, 1170, 1173,
1174 uSo, 1181, 1183, 1186, 1194 toO 1196, uoo to xzos, xzo'r, 796.

823, 947 and 964 . . . 9946—80
Unstarred Questions Nos. 874 to 925 . . . . . . . 9961—97
Expenditure-Tax Bill—

Report of Select Committee presented . . . . . . . 9998
Wealth-Tax Bill and Expenditure Tax Bill—

Evidence tendered before Select Committees laid on the table . . . 9998

Calling attention to matter of Urgent Public Importance—

dAir crash in Ging village in Lamakin area . . . . . 9998—10001
Finance (No.2) Bill—

Motion to consider . . . . . . . . . 10001—10138
Daily . Digest . . . . . . . . . . 10139—44

No. 33—Tuesday, 27th Auguss, 1957 -

Oral Answers to Questions—

Starred Questions Nos. 1208 to 1210, 1212, I2IS, 1316, 1219 tO 1224

1226 to 1229, 1231, 1332 and 1236 to 1238 . . . 10145—82

Written Answers to Questions—
Starred Questions Nos. mx, 1313, 12:4, 1217, 1318, 1235, 1233 to 1235

and 1239 t0 1242 . . 1018288

Unstarred Questions Nos. 926 t0953,955 t096:,963 nnd 965 . . 10188—10210
Calling attention tomatter of urgent public importance—

Explosion of wagons loaded with crackers . . . . . . 10211—14
Re"motion for Adjournment . . . . . . . 10214—16
Finance (No.2) Bill, 1957—

Motion to consider . . . . . . . 10216—~10366

Clauses 2 to 16 and the achedulc . . . . . . 10274—10360
Daily Digest . . . . . . . . . . . 10367—70

No.33—Wednesday, 28th Awgust, 1957 —

Orsl Answers to Questions—
Starred Questions Nos. 1243, 1244, 1247 to 1353, !356!0 1338, 1358-A, 1259

to 1261 and 1266 to 1272 . . 10371—10409
Written Answers to Questions—
Starred Questions Nos. xz.”, 1253 to 1355, 1364 and 1:63 nnd 1373 to
1379 . . . 10410—17

Unstarred Questions Nos 966 10 973 md 975 to 991 . . . . 10417—30



(i

CoLUMns
Motion for Adjournment—

Deterioration in the food situstion in UP. . . . . . . 1043033
Death of Shri Rang Behari Lal . . . B . N . . . 10433
Pupers 1aid on the Teble

Committee on Private Members® Bills and Resolutions Sixth Repoet . . 10433
Calling attention to matter of urgent public importance—

Flood situation in Bihar and U.P. . . . . . . . . 10433—36
Finsnce (No. 2) Bilk—

Schedule I and IT and Clause 1 . . . . . . . . T0437-—80

Motion to pass as amended . . . . . . . . . 10450
Wealth-Tax Bill—

Motion to consider . . . . . 10480—108567
Half-an-Hour Discussion re Work-Sits Cunpl in Weat Bcn;d . . . 10567—80
Daily Digest . . . . . . . . . . . . 1058184

Ne. 34—Thursday, 295K August, 1957—
Orsl Answers to Questions—

Starred Questions Nos. 1280, 1281, 1283, 1385 to 1390, 1393, 1394, 1295,

1308, 1296, 1298, 1299, 1303 to 130§ . . . 10585—10631

Written Answers to Questions— ¢
Starred Questions Nos. 1282, 1284, 1291, 1293, 1297, 1300, 1301, 1307, 1309 ¢
101319,1319-A,1320 t01324 . . . . . . 1062136

Unstarred Questions Nos. 993 1o 1033, 1038 t0 1040 . . . . 10636—64
Mopotion for Adjournment-—

Drought conditions in certain parts of West Bengal . . . . . 106065—70
Papers laid on the Table . . . . . . . . . . 10670
Wealth-Tax Bill—

Motion to consider as reported by Select Committee . . . 1067010811

Clauses 2 10 46, the Schedule and Clausa 1 . . . . . 10721-—10811

Motion to pass, ss amended . . . 10811
Half-an-hour discussion re parchase of teats of dlsplaccd pcmm c&xnps . 10811—32
Daily Digest . . . . . . . . - . . . 10823—28

Ne. 35.—Friday, 30th Auguss, 1957—
Oral Answers to Questions—
Starred Questions Nos x:zs o 1333, nu to 1337. 1339, 1342 to 1344 and
1346 . . 10829—8§
Written Answers to Questions-—

Starred Questions Noa 1333. x:«uo. 1341. x345. 1347 ro 1355 and 1357 to
1370 . . 10865—78

Unsearred Questions Nos. 1041 to 1049, 10SI to 1068 and 1070 to 1085 10878—10903
Motion tor adjournment—

Re : slarming food situation in Chota Nagpur . . . . . . I0903—08
Papers laid on the Table . . . . . 10908—=09
Committee on Absence ot Members txom the Sittmp of the Houle-—

Second Report . . . . . . . 10909



(i)

CoLuMNs
Statament cosrecting reply given to halt-an-hour discussion . . . . 10909
Hlection to Committees —

(1) Central Advisory Board ot Archacology - . . . . . 10910

(2) Central Advisory Board ot Education . . . . . 1091011
Lite Insurance Corporation (Second Amendment) Bill—

Introduced . . . . . . . . . . . . 10911
Railway Passenger Fares Bill—

Motion to consider . . . . 10912—83
Committee on Private Members’ Bills and Resolutions—

Sixth Report . . . . . . . . . . . 10983
Resolution re A;:Fomtmcm of a Commiftee to report on & dnr-eut pohcy tor the

implementation ot the Second Five Year Plan . . 10983—11306
Message trom Rajya Sabha . . . . . . . 11017
Business Advisory Committee—

Eighth Report . . . . . . . . . . 11036
Resolution re Nationalisation ot Sugar Industry . . . . . 11036—48
Daily Digest . . . . . . . . . . . 11049—54

No. 36.—Saturday, 31ss August, 1957.—
Buasiness ot the House . . . . . . . . . . . 11055
Papers 1aid on the Table . . . . . . R . . . 11056
Business Advisory Committee—

Eighth Report . . . . . . . . . 11064—66
Railway Passenger Fares Bill—

Motion to consider . . . . . . . 11066—11122

Clauses 2 to 6, the Schedule and Cl-use I . . . 11076~—11119

Motion to pass, as amended . . . . . . . . . 11119
Foreign BExchange Regulation (Amendment) Bill—

Motion to consider . . . . . . . . I1121—IX186

Clauses 2toxgand 1 . . . . . . . . 11167—8S$

Motion to pass, as amended . . . . . . . . . 11185
Expenditure-Tax Bill—

Motion to consider, as reported by Select Committee . . . 11186—11241
Halt-an-hour discussion r¢ medicinal plaml orpmutxon and utilisation ot crude

drugs . . . 11241—44
Daily Digest . . . . . . . . . . 11245—46

Neo. 37.—Monday, and September, 1987.—
Oral Answers to Questions—
Starred Questions Nos. 1372, 1374, 1376 to X381, 1883 to 1387, 1389 10 1391,
1393, 1395 to 1397, 1400 tO 1402 . . . . 1124784
‘Written Answers to Questions—
Starred Quasations Nos. 1371, 1373, 1375, 1382, 1388, 1394, 1398, 1403 to
1406 . . . . . . . . . . . 1124889
Uastarred Questions Nos. 1086 to 1124 - . . . . . 11289—11313

Papers laid on the Table . . . . . . . . . . 11313-



CoLuMNS
Rules Committee—

Pirst Repoct . . . . . . . . . . . 11314
President’s assent to Bills . . . . . . 11314
Calling attention to matter ot nrpmt public impwu:no—-

Resignation ot elected Members ot the ]Mpu.r Cantonment Board . . 11315-16
Leave ot Absence . . . . . . . 11316~17
Motion re Internstional Simdon . . . . . . . 11318—114830
Daily Digest . . . . . . R . . . . 11451—~$4

No. 38.—T'wesday, 3rd Septemder, 1987.—
Oral Answers to Questions— .

Starred Questions Nos. 1407, 3408, 1417, 1409 to x4l6 and uxs 10 1423 . II455—91

Short Notice Question No. 22 . . 11491—93
‘Written Answers to Questions—

Starred Questions Nos. 1424 10 1441 . . . . . . 11493—11503

Unstarred Questions Nos. 112§ to 1131, 1133 to 1147 and 1149 to 117§ . 11503——32
Supplementary Demands tor Grants for 1957-58 . . . . . . 11533
Calling attention to matter of urgent public importance—

Stoppage ot train at Nadiad by mob . . . . . . 11533—35
S it re Air Accident at Dum Dum Airport . . . : 1158
Election to Committee—

Commuttee ot Parliament to examine recommendations ot Official Language

Commission . . . . . . . . . . . 11536——43
Bxpenditure Tax Bill—

Motion to consider as reported by Select Committee. . . . 11543—11698

Clausesato s . . . . . . . . . . . 1160358
Dhaily Digest . . . . . . . . 11699—11702

Ne. 39.—Wednesday, 4th September, 1957 —
Oral Answers to Questions—
Starred Questions Nol 1443 10 1445, 1447 10 1453, 1455 to 1460 and
1471 . . . . . . . . . 11705—43
Written Answers to Questions—

Starred Questions Nos. 1338, 1446, 1454, 1461 to 1470, 1472 to 1477, 1477-A,

1478 to 1484 and 1486 to 1488 . 1174358

Unstarred Questions Nos. 1176 to 1214 and 1216 to 1260 . . 11758—11804
Motion tor Adjournment-—

Explosion in Kanpur goods shed . . . . . . . . 311B04—1X
Paper laud on the Table . . . . . . . . . 11812
Bxpenditure-Tax Bill—

Clauses § 10 41 and 1 and Schedule . . . . . . . 11812—93

Motion to pass as amended . . . . . . . . . 11893



No.

fasu rance (Amendment) Bill—

Motion to consider

Clause 2to Sand 1

Motion to pass
Legislative Councils Biil—

Motion to consider

Daily Digest

40.—Thursday, sth September, 1987.—

Oral Answers to Questions—

Starred Questions Nos.* 1489, ugx to x49s, xsoo, xsox, 1503 to 1509
14
Short Notice Queaucn No. :3
‘Written Answers to Questions—
Starred Questions Nos. 1490 and 1510 to 1526
Unstarred Questios Noc 1361 to 1303

Paper laid on the Table
Minutes ot Rules Comm.lttec

Mesaages trom Rajya Sabha

Petition re Indian Post Office Savings Blnk Rula

Calling attention to matter ot urgent public importance—
Amounts payable by India to Pakistan

Legislative Councils Bill—

Motion to consider

Clauses 3 to 8
Di.ﬂllllolk!. re pnoe: pud tor locomotives mmu!.cmred by Tata Locomntive

Daily Digest

™

CoLuMNs

11893—11921
11914—31
11921

1192154
11957—62

and
1196312000
. 12000—03

12003—13
12013-~40
12040
12041
12041
12041

12041—44

12044—66
12105—66

12166—12224
12225~—30

N. B.—The sign + above a name ot 8 Member on Questions, which were orally answered,

indicates that the
Member.

Question was actually asked

on the floor ot the House by that



LOK SABHA DEBATES

10829

LOK SABHA
Friday, 80th August, 1957.

The Lok Sabha met at Eleven of the
Clock

[MR. SPEAKER in the Chair]
JRAL ANSWERS TO QUESTIONS

Budget Preparation

*1325. Shri Shree Narayan Das: Will
the Minister of Finance be pleased to
state:

(a) whether efforts have been
made or are being made in consulta-
tion with various State Governments,
public undertakings and other Joint
Stock Companies to prepare their
budgets 1n such a way as will enable
the economic classification of budget
for the country as a whole; and

(b) if so, the progress made so

far?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) No Sir, for the
present our attention 1s focussed on
effecting 1mprovements in the econo-
mic classification of the Central Gov-
ernment budget

{(b) Does not arise,

Shri Shree Narayan Das; May
know whether the Central Govern-
ment is aware whether any of the
State Governments, on 1ts own initia-
tive, has taken such step?

S8hri T. T. Krishnamachari: 1
not aware of any.

am

Shri Shree Narayan Das: In order
that there should be an economic
classification of the financial transac-
tions carried on in the couniry, may ?
know whether Governgnent now think
of having such an agency to co-ordi-
nate the steps that any of the State
Governments might take?

Shri T. T. Krishnamacharli: The
difficulty is this. Even for the Cen-
tral Government budget, the classifi-
cation that 18 brought out this year
means considerable amount of im-
provement I May make mention of
one question which is engaging our
attention, namely, the break-up of the
Central Government expenditure mto
expenditure here and expenditure
abroad The possibility of obtaining
detailed information on the foreign
exchange component of the Central
Government expenditure 15 now being
explored If we attain a stage of,
shall I say, near perfection, then I
think the next stage is to see tf we
cannot make the State Governments
adopt our classification and to see 1If
we cannot establish some kind f

parity.

In the meantime, 1 understand that
the Estimates Committee is also
engaged 1n thinking out some ways
and means of improving the budget.
Possibly we might put at the disposal
of the Estimates Committee our diffi-
culties in the matter and the cumula-
tive wisdom of this Minmstry and the
Estimates Committee might produce
some resulits.

Shri Bimal Ghose: May I know
whether there is any possibiiity of the
Government bringing out the full
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national income and expenditure sta-
tistics through the machinery of the
Indian Statistical Institute?

Shri T. T. Krishnamachari: The hon.
Member who tabled the question
apparently had that in his mind,
because :f the economic classification
becomes a common feature with
regard to one basis for the State as
well as the Centre, then this question
of national expenditure being collated
'and put together would perhaps be a
possibility. But if the hon. Member
has in his mind-some kind of naticnal
income survey such as being attempt-
ed in the United Kingdom, we have
been applying our mind to that pro-
blem, but we find the difficulties are
glmost insuperable.

Shri R. Ramanathan Chettiar: Re-
garding the present system of the
fiscal year for the Central Govern-
ment budget, will Government consi-
der the question of resorting to the
calendar year and also have a uniform
period for the States also?

Mr. Speaker: I would request all
hon. Members to send whatever sug-
gestions they want to make to the
hon. Minister.

Shri R. Ramanathan Chettiar: It is
not a suggestion; I want to know
whether there i1s any such proposal.

Mr. Speaker: The suggestion is that
the calendar year may be adopted
Any suggestion can also be put as a
question, “Is there a proposal......
etc.

Shri M. L. Dwivedi: In view of the
fact that the Government machinery
and the various departments in the
Centre and in the States also are
spending to a great extent, may 1
know whether Government have been
considering the advisability of finding
out whether the jobs that are being
created and the jobs that are there
have got the full amount of work or
not and whether in framing the
budgets, the Centre will advise the

States accordingly?
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Shri T. T. Krishnamachari: So far
as any advice to be tendered to the
States in this regard is concerned, I
am &fraid it has got to be done by the
Planning Commission; the Govern-
ment of India, as such, would not be
able to do so because of the present
constitutional relationship between the
States and the Centre. The agency to
advise them in this matter is the
Planning Commission. But so far ag
the Government of Imsia is concern-
ed, hon. Members are aware that an
attempt to review so as to ullimately
achieve some economy is now being
made. The Organisation and Methods
Division is one and there is another
section working in the Home Minis-
try looking into service matters. Many
Ministries have appointed economy
boards of their own and there is a cen-
tral economy board in the Finance
Ministry on which the Finance Secre-
tary and the Home Secretary are
Members, reviewing any, matter which
is of economic significance or which
has a financial bearing. It is more or
less in an experimental stage at the
present moment and if we get on to
a further stage where we think the
system has worked well, perhaps we
may through the medium of the Plan-
ning Commission inform the States of
any success we have achieved in this
regard.

Shri R. Ramanathan Chettiar: May 1
know whether the Government has
any proposal to have talks with all
the State Finance Ministers in this
respect and have a uniform system?

Shri T. T. Krishnamachari: As I
said, so far as the question of unifor-
muty in regard to budgetary procedure
is concerned, there is a certain amount
of uniformity, because at one time
there was a Government which had
a uniform method of budgeting. As
the British Government, the Central
Government is really controlling the
whole budgeting procedure and the
State Governments have powers only
by devolution. So, a certain uniform-
ity does exist, but may be that uni-
formity needs a certain amount of
change and we are trying to make the
change at the Centre. ‘Whether the
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States wil] follow suit is a matter ic
bde decided, after the initial experiment
i found to be successful.

Shri Shree Narayan Das: May I
know whether the Central had made
a beginning in this connection? I
would like to know whether any offi-
cer of the Finance Ministry was depu-
ted or entrusted with the task of
studying any new measures that are
being tried in different countries?

Shri T, T. Krishnamacharl: 1 am
not able to say cetegorically yes or
no; 1 would hke to have notice,
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Shri Ayyakkannu: May I know whe-
ther there 1s any proposal under thia
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scheme to provide quarters for all
married officers?

Sardar Majithia: Housing also forms
part of the plan. But I cannot say
off-hand how much has been allotted
for \that.

oft wey qwiw ¢ yETR AN off
A3 W wr g IAT afy feama &
arwar wvgat § fw o fedfln qoadfa
oot § s ooy fafera o7 wE @
foe® werita orafaql © farm & T
tcr&gtmﬁt fes g ?

Sardar Majithia: As I said, we have
decided that we cannot give a specific
amount for the Five Year Plan, but
we will be allotting on a year to year
basis for this purpose. 1 have already
stated that during 1956-57, we have
allotted Rs. 30 lakhs and during the
current year Rs. 55 lakhs.

gran-adie TR AT wws
LLLIUEIL |

*23%9, qfex gro Ao frmd -
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The Minister of Finance (Shri T. T.
Krishnamachari): (a) and (b). The
12-Year National Plan Savings Certi-
ficates were under print and have
been made available at the post offices
since the first week of this month.

Pandit D. N. Tiwary: For the last
three or four months several people
have returned from post offices with-
out depositing money in National Sav-
ingn Certificates. May I know whether
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any estimates have be¢n made a8 to
how much money has been returned.
People went to the post offices to
deposit. money; but they could not
because there was no form to deposit.

Shel T. T Krishnamachari: As 1
said, the decision to issue these Certi-
ficates was taken in the second week
of May. The issue of these Certifl-
cates was announced by me in my
Budget speech on the 15th of May.
Our Securir.g Printing Press could
not cope with the work that they had
and they were not able to print these
Certificates. But, the Post offices had
made arrangements to issue tempo-
rary receipts against any applications:
that they receive. I have not got the
details with me of any case where the
Post office refused 1o issue temporary
receipts. It is quite .ikely that peo-
ple did not like the temporary receipts
and took tneir money back. I am not
in a position to say how much was
taken back. It is undoubtedly a fact
that these Certificates were not ready
Jargely because of the timing of the
decision to issue the Certificates and
the natural lag that exists between the
time when the decision is taken and
the implementation for physical rea-
sons.

Shri M. L. Dwivedi: There was a
recent announcement by the Govern-
men! that Cash Certificates will be
paid by postmen in the villages Have
the Government sny information by
what time this scheme wiil be launch-
ed?

Shri T. T. Krishnamachari: 1
require notice.

Shri Kamalnayan Bajaj: With a
view to spreading saving habits even
in the villages, may I know if the-
Finance Minister has considered giv-
ing some sort eof & commission for
those who can sell these Certificates,
in the rural areas specially?

Mr. Speaker: HoW does that arise-
out of this question. It relates to.

scarcity of forms.
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s T. T. Kelshnamsehprl: As 2
matter of Tact, there is a system of
paying commission to the people who
collect subscriptions for National
Bavings Certificatez. 1 am not able to
say exactly what the amount is. We
have allowed a certain percentage of
receipts for the purpose of collection
expenses. Payment of commission
forms part of the collection expenses.

Geological Sarvey of Andhra

+
Shri Venkatasubbaiah:
Shrl M. V. Krishna Rao:
Shri Rami Reddy:
Shri Nagi Reddy:

*1328.

Will the Minister of Steel, Mines and
Fuel be pleased to state:

(a) whether a comprehensive Geo-
logical Sulyey of Andhra Pradesh has
been made;

(b if so, the areas where it has
been or is being carried out;

{c) the names of the minerals
covered or to bhe covered by the
Survey;

(d) the action Government ©pro-
pose to take on the report of the
Survey; and

(e) the total estimated amount to
be spent by Government on this head
during the Second Five Year Plan?

The Minister of Mines and 01l (Shri
K. D. Malaviya): The answer is a long
one, If you wil} permit me, I shall
read the more important extracts,

Mr. Speaker: Yes,

(a) to (d). Yes, Sir. Systematic
geological mapping and investigations
of mineral deposits, engineering geolo-
&y and ground water resgurces are
being carried out in Andhra Pradesh
by the Geological Survey of India and
will be continued for some years to
<come a8 this kind of work is unending.
Geological mapping and minera) in-
wvestigations have been carried out in
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particular in parts of Anantapur, Bei-
iary, Cuddepah, Kurnoel, Chittoor,
and other places.

*[Mineral occurrences so far ex-
amined are of iron-ore in Guntur,
Krishna and Kurncol; Chromite in
Krishna, manganese in Visakhapatnam
and Srikakulam; copper in Nellore
district, Garimanipenta area and Gani
in Kurnool; limestones in Guntur, Cud-
dappah, Krishna, East (jodavari and
Visakhapatnam, baryts in Cuddapah
and Anantapur districts, clays in
Cuddapah, Kurnool, Nellore, Godavari
and Hyderabad, and asbestos in Cud-
dapah and the Nellore mica belt.]

Copies of the reports of the surveys
carried out by the Geological Survey
of India are forwarded to the State
Government on or receipt for the
grant of mineral concessions to privets
parties where appropriate. The
Andhra Government has under consi-
deration to set up a corporation for
the exploitation of certain scheduie.
A minerals e.g 1ron ore.

(e} No separate financial provision
is made for carrying out\ geological
surveys 1in individual States, the
expenditure incurred being met ‘from
the sanctioned grant of the Geological
Burvey of India for the country as &
whole.

Shrt P. C. Bose: What is the reply
to part (c)?

Shri K. D, Malaviya: The reply to
part (c) 1s that investigations of the
important mineral deposits & the
State, that is, coal, iron ore, mangs-
nese, chromite, copper, gold, limae-
stones, barytes and asbestos have
been more or less completed in some
cases and the work still remaining {s
carried out area-wise.

Shri Venkatasubbaiah: May I know
whether geological survey has been
made with regard to copper deposits
that are available in the Kurnool die-
trict in Andhra Pradesh?

Shri K. D. Malaviya: With regard to
copper deposits, generally, the copper
deposits in that region are not sup-
posed to be of any commercial value

*The portion within brackets .was not read in the House,
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although the Geological Survey of
India have discovered and mapped
them out for information.

Shri Nagi Reddy: May I know
whether the Government is aware
that there was & gold mine which was
in working order some years ago in
Anantapur district and whether Gov-
ernment has any proposal to continue
it again?

Shri K. D. Malaviya: I will make
enquiries and answer the guestion.

Shri Nagi Reddy: May I know
whether the Government 1s aware that
in a region of the Anantapur district,
diamonds are available even on open
ground in the rainy season on a large
scale? No, ne. That place is very
well known in that area as Vajra-
karuru. Is the Government prepared
to investigate it fully and make use
of it?

Shri K. D. Malaviya: I have not got
much information about these surface
lying diamonds. But, it is a fact that
the Geological Survey have reported
that the are potentialities of dia-
mond mines in that State. We have
got a programme 1n respect of dia-
monds and we are undertaking it sys-
tematically.

Shri Nagi Reddy: What exactly is
the Government's programme not only
to investigate but to extract diamonds
in that area?

Sheé K. D. Malaviya: In order to
exploit, we must first investigate.
There 1s a programme for survey and
investigation of diamonds in the south.

Shrj P. C. Bose: Which of the mine-
rals mentioned by the hon. Minister
will be economically workable in that
area.

Shri K. D. Malaviya: I have already
stated that these areas have been
investigated and Investigations are
continuing. Some Iron ore mines and
manganese ore mines have been found
t0 be commercially exploitable and
1l am told some are worked. With
regard to copper, gold, diamond, lime-
stones, etc. work is still continuing.
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Shri Keahava: May I know if there
is a definite schedule of programme of
(Geological survey in our country and
if so, under this programme, when
will the survey of Mysore State come
up?

Oral Anmvers

Shri K. D. Malaviya: There is a defi-
nite programme for every State.
Every year, at the end of summer, the
workers return to headquarters and
carry on work as to what they have
found out. I can assure hon. Member
that Mysore is always included in the
programme.

Mr. Speaker: This question relates
to Andhra. Does the hon. Member
want all Mysoreans to go to Andhra?

Shri T. B. Vittal Rao: A geological
survey was going on for mapping of
geld 1n certain areas of Anantapur.

‘May I know at what stage is the map-

ping now?

shri K. D. Malaviya: I require
notice,

Mr. Speaker: This 1s a general ques-
tion relating to minerals. If any hon.
Member 15 interesied 1n any particular
mineral, he may put a separate ques-
tion.

Shri T. B. Vittal Rao: We have al-
readyv put a question. We want to get
information.

Mr. Speaker: So long as the hon.
Member contlinues to be a member, he
can go on putting questions.

Shri Venkatasubbaiah: May I know
whether i1t is a fact that prospecting
for diamonds was made by an English
company some thirty years ago in
Banganapalle? May [ alsc know
whether the matter will be taken up
by the Government and the prospect-
ing continued?

Shri K. D, Malaviya: As ] said, we
have & programme for survey of all
diamond mining areas in Andhra and
if we find some hopeful signs we
might undertake proapecting also.
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Some Hon. Members: In  English
also plecase

Mr. Speaker: Ycs

Sardar Majithia: (a) The required
information 1s being coliected {from
the Rajasthan Government and a

statement will be laid on the table of
the House in due course.

(b) The Government have no suc
information .

(c) A statement is ]laid on the table
of the House. [See Appendix IV, an-
nexure No. 1].

Mr. Speaker: Hon. Members, with
whose faces I am not familiar, may
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stand up for a minute or two, so that
1 may get accustomed to their faces,
if they want to catch my eyes.

A go Wo mWY . U, EWH
T qEE: TIEGHA ¥ A9 qOR
g wTE seRAEd & g9 Ay
AT g FET 9T @ ¢, TE Tfesa™
AT I AW ATENE § g & fag
FET OF @ E, A T 9w Y ATW@
aTRRT § qTET A g w feEErd
FHAT TER F GO AT Y
at w|r g wAreq weAr faded &
TE g4 FATHI FY qIE T HAA K7 LW
e & WX w47 AT 19 faww a3 faure
sy ?

Mr. Speaker: He wants that the

expenditure must be borne by the
Centre.

Sardar Majithia: It 1s the responsi-
bility of the Government to maintain
law and order there. If there is any
trouble, certainlv we wii] have to look
into it.

q Qo g ATy 7 ag SRy
argat g fa fegr Todt &1 9w
a7, I% § fee wfFae s -
o & 4 7 fag @ § ok fead
sfasw aF @ G E AR M AW Q)@
T4'§ IAF G ATRIT 7 FUT sqaEgrT
frar 2 7

Sardar Majithia: I require notice
for that question

Shri Kasliwal: May I know whether
there is any proposal to replace the
Armed Constabullary 1in Rajasthan by
regular military persennel?

Sardar Majithia: No, there is no
such proposal.

Raja Mahendra Pratap: Previously,
Rajputs and Jats were specially
recruited for the army im Rajasthan.
I want to kncw what consideration
the Central Govwrnment is paying to
the Rajputs 112 'ats, who are driven
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out of the services and who are in
great difficulties?

Mr. Speaker: It does not arise out
of this question. This relates to police
constabullary.

oY go Wo wal :  wy teno WX
2&Y ¢ 7 TroreqT TR wedyEdy Ay O
R &0 ooeTe T oY o, W
a’qmwzﬁi’rwf afy 7t @ way
m?

Mr. Speaker: He has already
answered the questionfthat it is a
matter of law and order.

Sardar Mafjithia: May I supplement
it? The Second Finance Commission
is sitting and the Rajasthan Govern-
ment have approached them. They
are examining this question and they
will make recommendations.

Raja Mahendra Pratap: With all
respect, I have to say that these people
who have been driven out of the
services are of a certain caste—Rajputs
and Jats. I want to know what you
are doing for Rajputs and Jats.

Mr. Speaker: The hon. Member may
take the trouble of tabling a nom-
official resolution.

National Theatre

Ffhri Badha Raman:
*1330. {Shrl Wodeyar:

Will the Minister of Education and
Scientific Research be pleased to state:

{a) whether report of architect sent
abroad to study the theatre and opera
houses has been submitted;

(b) if so, what are its principal
features and whether Government
have accepted the report; and

(c) when the proposal to construct
a well-equipped National Theatre at
Delhi will, be finalised and in what
respects it will be based on the archi-
tect’s repoi?

Tho Miaister of State in the Minis-
xy of Education and Scientific Re-
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search (Dr. K. L. Shrimalt): (a) Yes,
Sir.

(b) It gives a fairly comprehensive
idea of the technical requirements of
the proposed National Theatre based
on a detailed study of existing theatres
both in Europe and the US.A. Gov-

ernment have generally accepted the
report.

(c¢) The proposal will be finalised
only afier the approval of the final
design whicih will be based mainly on
the suggestions contained in the archi-
tects' report.

Shri Radha Raman: May I know
who were the architects who went
round and what is the amount which
was incurred on their visits to these
countries and which countries they
visited particularly?

Dr. K. L. Shrimali: Nawab Zain Yar
Jung and Shri Man Singh Rana were
the two architects who went round.
They visited Italy, Austria, West Ger-
many, Sweden, Belgium, UK, US.A,
France and Switzerland. Regarding

the money spent, I am sorry, I do not
have the figures.

Shri Radha Raman: The hon. Min-
ister has just informed us that the
design which is under consideration
will be based generally on the recom-
mendations of these architects’ report.
I want to know whether 1n that design
any idea of the Indian architecture
will also be taken into consideration
and whether the final design will have
a bearing on Indian architecture also

Dr. K, L, Shrimali: Certainly it will
be an Indian theatre and it will take
into account the special characteristics
of Indian architecture.

Shri Wodeyar: May I know whether
any site has already been selected and
also when the construction is expected
to be completed?

Dr. K. L. Shrimali: The site has
been provisionally selected—the cross-
ing of Jan Path and Raj Path.
Regarding the question when the
construction will take place, the mat-
ter is still under consideration. It is
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podsible that we may have to postpone
the construction on account of the fin-
ancial stringency. The Cabinet has
not vet taken a final decision.

Dr, Sushila Nayar: A part of my
Question haa already been answered.
I want to know whether in view of
the financial stringency.this scheme is
likely to be postponed or whether it
will still be pursued. Secondly, I
want the hon. Minister to let us know
the estimated cost of this theatre and
the amount of expenditure that has
aiready been incurred on the foreign
tour of the architects etc.

Mr. Speaker: So far as the foreign
tour is concerned, the hon. Minister
has stated that he has no figures with
him.

Dr. Sushila Nayar: He might col-
lect them and supply them to us.

Dr. K. L. Shrimali: I will do that
With regard to the estimate for the
theatre, according to the architect's
report, the total! cost may be about
Rs 1 crore. The Finance Minister
has already suggested that the project
might be postponed for the time being.
But the whole matter will have to be
considered by the Cabinet.

Shrimati Renu Chakravartty: May 1
know whether 1t has been finally
decided to have the national theatre
in Delhi 1tself or will there be other
national theatres spread out through-
out the country?

Dr. K. L. Shrimali: To start with, we
propose to have a national theatre in
Delhi. Government have not yet
<onsidered whether there should be
national theatres in other places also.
Ot course, 1f we have flnancial re-
sources, we would certainly like to
have national theatres in other places
also.

Shri Kamalnayan Bajaj: In view of
the fact that it has just now been
stated that Rs. 1 crere will be the
cost, may 1 know if the income side
has also been calculated?

Dr. K. L. 8hrimali: This was with
regard to the construction of the
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building itself. It will certainly bring
some recurring income, but thes total
recurring expenditure and redurring
income have not been taken Into
account.

Shri D, C. Sharma: Mgy I know if
by the National Theatre the
means only a building, or all that
goes with a national theatre all over
the world, the dramatic accompani-
ments also.

Dr. K. L. Shrimali: Theatre means a
theatre.

Mr. Speaker: The hon. Member legi-
timately wants to know whether this
crore of rupees includes the cost of
the building as also the {furniture,
equipment and other accessories that
go to make a theatre.

Dr. K. L. Shrimali: It will include.
I will give the details.

Mr. Speaker: Details need not be
given. It 1s enough if a broad 1dea is
given,

Dr. K. L. Shrimali: It will have st-
ting accommodation for 3,000 persons.
The theatre will be equipped with a
revolving singing and lifting stage.
There will also be arrangements for
flying scenes. There will also be an
experimental theatre and several prac-
tising rooms for music, drama and
dance, and the estimate of Rs. 1 crore
will 1nclude equipment also I believe,

Income-Tax Officers

*1331. Shri Rup Narain: Will the
Minister of Finance be pleased to lay
a statement on the Table of the Hmﬁe
showing:

(a) the number of Income-Tax
Officers in the Bihar and Orissa charge
who have been exempted from pass-
ing the departmental examination
during the years 1952-1957 in order to
qualify for permanent appointment as
Income-Tax Officers; and

{b) the number out of them belong-
ing to the Scheduled Castes;

(c) the number of Income-Tax
Officers of that charge who have been
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reverted cduring the same period as
Inspectors after serving in that capaci-
ty for . number of years; and

{d) the number of Scheduled Caste
Officers amongst them?

The Minister of Finance (Shrl 7. T.
Krishnamachari): (a) One.

(b) Nil
" (c) Five.

(d) Nil

oty Aerw o g fafad
7 g7 ws fafqe) &1 ow fwwaT
ag¥ez fwnr ¢ {® wa fedr i
# gz & f97 s TR qF T4
1 73 W AT 5 AT FAEEA
¥ o ¥ 87 maygs g ereew
w TEiRAwR T AT wrF 1 38T
ARTR AW F AT TN FIA FT A
AT AT RH,  TITET TR «
am F f7 37 ¥ % ¥1 5T T
AT 1 FE HrEAY @E A AW
TIFY ¥ WG @ g, IF W
faz w3 fer @iy

weITW  WARIT . WG F N7
T qifeg , S ar w8 A
=g

o € ArOTW : { IZ AT
gt § v qrgars s & wfese
*T Y AR T OH FTA A
foer sy g T g w7 & fom on
TAT ¥ T AT FT 4T 7

@ Mr. Speaker: The hon. Member
wants to know why a sinular
exemption is not given to scheduled
caste candidates, exempting them
from particular qualifications before
they are appointed income-tax officers.
His information is that others, i.e.
non-scheduled castes people are being
exemnpted. So, why_ should there be
a discrimmation?

Shri T. T. Krishnamscharl: The
history of the whole matter goes to
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many years. There was a period
before 1853 when there was an acute
shortage of income-tax officers and
several people were promoted, in
many cases because in their past ser-
vice they were exempted from passing
the departmental examination. As I
said, that is something which happened
before 1853. In most cases where
they were promoted, they were told
that they might be reverted when
officers were available. So, it is not
a question of exemption as such for
any particular category of people,
because at that time we had io pro-
mote these people, and after they
were found to be otherwise fit, it was
not insisted that they should pass the
departmental examination. In some
cases it was Jater on, but so far as
scheduled castes candidates are con-
cerned, 1 do not know what the hon.
Member has in mind. Does he want
that they should be exempted from
departmental examinations? If that
is so, I am afraid it would be rather
difficult. Unless a person who has
entered service shows that he knows
all about the work of the depart-
ment, and that is the only test that
we have, namely a departmental
examination, it 1s difficult to decide
whether a man s it for the post that
he holds.

Shri Shree Naravan Das: May I
know the basis on which this exemp-
tion was given with regard to (a).

Shri T. T. Krishnamachari: As ] sa:d,
it is a matter of history before 193%3.
We had appointed a number of people
from the lower grades in order to fill
up the wvacancies, and they were
definitely told that they had really no
claim, and that when new officers
were available, they would have to
go. In some cases, some of these
people were taken in. So far as (a)
1s concerned, 1t is wvery difficult for
me to say what the basis is.

Shri Thimmaiah: May I know how
many chances &re generally given to
an officer to pass a departmental
examination before he i3 reveried
back, and particularly to the scheduled
castes candidates?
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Shri ¥. T. Krishnamachari: I would
like to have notice.

st o7 oy ¢ Wyt aw ae
At B, @ teny ¥ A Q¥ AniY
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Mr. Speaker: The hon Member
should put a specific question, and
bring to the notice of the hon Minster
specific instances where, notwithstand-
ing the fact that a scheduled caste
candidate got marks higher than
others, he was not preferred and there
was a discrimination shown against
him Such cases may be brought to
the notice o/ the Minister, instead of
making allegations here on the floor
of the House of a general character

Shn .B. K. Gaitkwad May 1 know
why, when non-scheduled caste candi-
dates were exempted from appearing
at the examination, thk scheduled
caste candidate were not exempted?
Were there no scheduled castes candi-
dates available at that time who
asked for this exemption?

Mr. Speaker. He has answered the
question

Shri T. T. Krishnamacharl: The
hon Member who has tabled the ques-
tion has a particular case 1n view, and
hon. Members are asking questions in
a very general manner As I said, the
exemptions were not given on the
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basis of scheduled or non-scheduled
caste candidates That was because
that at that period when these people
were promoted, they were found
otherwise fit In one casé it was
made permanent, but the, particular
case he has in view perhaps relates to-
one particular officer, and 1f that is
so, 1t 18 best for him to ask for wnfor-
mation, and I can give the informa-
tion It may be that in that case the
officer himself elected to accept the
counter officer the Government made
to him
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Some Hon, Members: In English also
please.

Mr. Speaker: Yes.

Shri K. D. Malaviya: (a) The actual
position is that Himachal Pradesh has
a good depﬂit of rock salt at Mandi.
It also has extensive deposits of ron
ore, but their quality is poor. Pyrites,
Kyanite. Copper, Asbestos, Mica are
also known to occur but they are not
considered of any economic import-
ance as yet.

(b) The Oil and Natural Gas Com-
mission has located certain spots in the
Mandi Area where oil rock has been
identified and some oil seepage also
noticed. Systematic investigation was
started during the last field season
and will be resumed from October
next. Nothing definite can be said
about this discovery as yet.

{c) Government has not yet found
it possible to exploit any of these
minerals.

ot qew @ ;. wqF A A=
g g 4 w@ faey § e

¥ foed ® A i amg
g?
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Shri K. G. Deshmukh: May I know
whether it 1s a fact that there is a
foundry at Nahan which is a gov-
ernment enterprise, and for this
foundry iron ore is 1mported from
Bihar? If it is so, may I know why
Government do not attempt to have
the 1wron ore from Himachal Pradesh
i1tself where, it is available?

Shri K. D. Malaviya: 1 have said
that although iron ore is found there,
the quality is not good. Therefore
the producers and iron ore processors
might be importing better quality iron
ore from Bihar. That is a simple
economic proposition.

Smuggling of Counterfeit Cuarrency

*133¢. Shri Shivananjappa: Will the
Minister of Finance be pleased to
state the steps taken by Union Gov-

ernment to prevent smuggling of
counterfeit currency inte India?
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The Minister «of Fimanoe (Shrei 7. T.
Krishnamssharl): All steps are being
constantly taken by the Government
of India to prevent smuggliffg of such
articles into India.

Shri Shivamanjappa: Is it & fact that
at Kagur, a Pakistani village near the
Ferozepore border, the police un-
earthed a gang forging Indian hundred
rupee notes?

Shri T. T. Hrishuamachari: I have
seen a report of that nature,

Shri Shivananjappa: May I know
how many......

S8hri T. B. Vittal Rao: What action
has been taken on it?

Mr. Speaker: Can | join these two
questions together?

Shri S8hivananjappa: May I know
how many persons have been arrest-
ed or apprehended in this connection,
and the value of counterfeit currency
recovered?

Shri T. T. Krishnamachari: The posi-
tion is that this particular village is
in Pakistan I am not 1n a position
to give any information 1n regard to
what took place there

Shri Shivananjappa: I am asking a
goneral question about the total num-
ber and value of counterfeit currency
recovered.

Shri T. T. Krishnamachari: The
point is, :f 1 may say so, the original
question was different, and the ques-
tion ultimately has taken a form in
which perhaps the information that I
have given is the only nformation
that I could give. The original ques-
tion was based on this report. I am
not 1n a position to add anything to
what 1s contained in the report, -be-
cause that area does not fall within
the jurisdiction of the Government of
India.

Shri T. B. Vittal Rao: When a report
has been geen by the Government in
some of the leading local dailies, do
not they make any forma! enquiry
into these matters?
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Shri 7. T. Krishnamacharl: Yes, we
can, provided the area that is men-
tioned there js within our jurisdiction.
Kasur happens to be in Pakistan.
Shri Dasappa: May I know whether
the large number of smuggling cases
that have been reported is due to
smuggling being on the increase or to
better detection of cases of smuggling?

Shri T. T. Krishnamachari: Well,
Sir, 1 think I will cut the Gordian
Knot and say, both,

Welfare work for Backward Classes.
and Scheduled Tribes

+1335. Shr! Sanganna: Will the
Minister of Home Affairs be pleased
to refer to the reply given to Starred
Question No 2662 on the 28th May,
1956 in respect of the welfare work
for Children of Backward Classes and
Scheduled Tribes and state:

(a) whether the proposals have
since been received from all the State
Goverrments; and

(b} if so, the action taken thereon?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
Yes, Sir.

(b) The schemes as proposed by the
State Governments for the welfare of
the children of backward classes dur-
ing the year 1956-57 were approved
and necessary grants-in-aid sanction-
ed.

Shri Sanganna: May I know what is
the financial implication of this
scheme?

Shri Datar: Under the Second Five
Year Plan Rs 91 Jakhs have been
reserved for the children of Backward
Classes In respect of this amount, for
the year 1958-57, under the Central
schemes Rs 10 lakhs and ¢dd were
expended and under the State schemes
R:. 23 lakhs and odd were expended.
For the current year Rs. 8,896,000 have
aiready been sanctioned under the-
Central schemes and Rs. 25,16,000-
unde: the State schemes.
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Shri Sanganna: May i know whether
these grants are rnade in excess of the
grants that have been guaranteed
under the Constitution for the deve-
lopment of Tribal areas in each State?

Shri Datar: This is a grant for the
children of Scheduled Castes and
.Scheduled Tribes and ex-criminals.

ot QW X W7 WAT AGRT W
mgAr & fw dwxd wmT F
fori ) Y o oprerefen fasqr § 3
gyg a7 fawa Forw w wror oy
TR AT yATE B I E ?

8hri Datar: That is entirely a differ-
-nt matter. Here a number of other
schemes are under consideration.

Shri Thimmalah: In addition to this
scheme, is the Minister aware of any
schemne under the Social Welfare
Board for the welfare of the children
of these Scheduled Castes?

Shri Datar: There must be some,
but these are very comprehensive
schemes.

Shri Jangde: What are the different
aspects of this welfare on which Rs. 91
Iakbs are proposed to be spent in five
years?

Shri Datar: The hon. Member is
presumably referring to the different
schemes. The schemes are free edu-
cation, mid-day meals, books, slates,
clathes and then Child Welfare Cen-
tres, Basic Schools, Ashram Schools,
‘Children’s Parks.

Shri Venkatasubbatan: May I know
the basis on which the allotments are
made, whether 1t is on the number of
tribesmen and Scheduled Caste people
in the State or on the population
basis?

Shri Datar: A number of considera-
tions are taken intoe account, includ-
ing population as also the suitability
«of the schemes in those areas.
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Sbhri Dasappa: May I know whether
the aid that the hon. Minister refey-
red to jugt now is confined to Sche-
duled Castes and Tribes or also to
other Backward Classes?

Shri Datar: They are in respect of
¢? Scheduled Castes, Scheduled Tribes,
ex-Criminal! Tribes and other Back-
ward Classes.

St SWEw O Wt AT AgRy
7g AT H1 $77 K& fw 7 o7 fwenk
2 A € yEam e §, 7 wrwl
oy (AT F awa & aAr g
a1 for ey warey @ 9 WX xfEEgm
geg g & aedr o E

Shri Datar: The hon. Member will
kindly understand that the books are
given by way of instruction for them,
and that is naturally when the school
starts.

Shri B. K. Gaikwad: May I know
whether the amount, which it has
been said now has been giyen for the
welfare of the Scheduled Castes,
Scheduled Tribes and other Backward
Classes. has been distributed through
Siate Governments or through some
private agencies?

Shri Datar: Generally they are
given to the State Governments, but
the Government of India have also
recognised c¢ertain non-officia! organ-
isalions.

Shri B. K. Galkwad: What are the
non-official organisations?

Shri Datar: The non-official organ-
isations that are recognised are the
Indian Counctl of Child Welfare, the
Delhi Vimukta Jathi Sangh and the
Servante of India Society

Production in Ordnance Factories

*1336. Shri S. M. Banerjee: Will the
Minister of Defence be pleased to
state:

(s) whether it is a fact that produe-
tion of civilian goods has increased in
Ordnance Factories; and
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(b) if 30, whether the retrenched
employeces are likely to be absorbed?

The Deputy Minister of Defence
(Shri Raghuramaish): (a) No, Sir.
According to figures available now,
the volume of civil work done in
Ordnance Factories has decreased in
1958-57 as compared to 1955-56.

(b) Does not arise,

Shri S. M. Banerjee May 1 know
the reason for this decrease?

Shri Raghuramaiah: The reason is
that there is less demand from the
civil trade for some of the articles
that are produced here.

Shri S. M. Banerjee: May I know
whether there is a proposal to run
these ordnance factores on a corpora-
tion basis and appoint certain indus-
titalist as 1ts Chairman?

Shri Raghuramalah: I am not aware
of any such proposal.

Shri 8§ M. Banerjee: May I know
whether memoranda suggesting full
utilication of the surplus manufactur-
mng capacity of these ordnance facto-
ries have been submitted by various
unions and, if so, what action has been
taken on these memoranda?

Shri Raghuramaiah: I am not aware
of this particular memorandum, but 1
might say that Government is cons-
tantly considering the question of how
best to put these factories to the maxi-
mum use.

Shri S. M. Banerjee: Is the hon.
Minister aware that the General Sec-
retary of the Cordite Factory Labour
Union, Aravangad, was discharged
from service because he submitted a
memorandum to all Members of Par-
liament stating how more items could
be manufactured and retrenchment
averted? If so, is this case deserving
the sympathy and consideration of the
Minister?

Shri Raghuramalah: I am not per-
sonally aware of this particular case.
But if there is any such case, it is
open to the hon. Member to bring it
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to the notice of Glovernment, and we
shall then certainly look into it.

Advisory Council for Andaman Islands

*1337. Dr. Ram Subhag Singh: Will
the Minister of Home Affairs-be pleas-
ed to state:

(a) whether Government have'
received any representation for con-
stituting an elected Advisory Council
for the Andaman and Nicobar Islands;
and

(b) 1f so, what steps ure being taken
ir this regard?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
Yes, Sir.

(b) The matter 1s under examina-
tion.

Dr. Ram Subhag Singh: By what
time will 1t be possible to constitute
an elected Adwvisory Council?

Shri Datar: The Government are
immediately establishing a Municipal
Board for the Port Blair area, and
under the regulation a certain amount
of elected element is already intro-
duced. The working of this will be
watched and as soon as other difficul-
ties are over, the other question also
will be considered.

Dr. Ram Subhag Singh: How will
the Municipal Board in the Port Blair
area be able to cater for the yequire-
ments of the entire islands?

Shri Datar: Most of the population
is round about Port Blair; in other
places the population is not so much.

Shrimati Renuka Ray: Are Govern-
ment contemplating giving proper and
adequate representation in the Advi-
sory Council for refugees who have
settled in the islands?

Shri Datar: We have already got an
Advisory Council though it is nomi-
nated. The question relates to the con-
sideration as to whether it should be
elected.

Shrimatli Renuka Ray: I want to
know whether refugees who have
settled in the islands will be given
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proper representation in tha Advisory
Council?

Shri Datar: Their interests would
be taken into account.

Shrimati Renu Chakravartty: May
I know 1if this Municipal Council,
which is going to be set up near Port
Blair, 1s going to be an elected Coun-
cil?

Shri Datar: It is elected to a very
large extent.

Shrimati Renu Chakravartty: What
is the number of nomination and what
is the number of election?

Shri Datar: I believe the regulation
has already been placed on the Table.

Sardar A, B, Baigal: Is it a fact that
the present Council has on 1t two
hquor licensees and another big busi-
nessman, all having dealings with the
Hovernment?

Shri Datar: No, Sir. This particular
Advisory Council consists of represen-
tatives of all different interests

Sbri Tangamani: A Municipal Coun-
21l 18 no substitute for the Advisory
Council. In view of the importance of
the islands and in view of the fact
that the number of inhabitants of the
island is on the increase, may I know
whether the question of constituting
the Advisory Council as contemplated
in the representation made to the
Ministeg will be taken into considera-
tion as soon as possible,

Shri Datar: All these things will be
taken into account.

Criterion of Grants o Educatigpnal
Institutions

*1339. Shri E. V. K. Sampath: Will
the Minister of Education and Scienti-
fic Research be pleased to state:

(@) the criterion wmdopted by the
Centre in glving grants, both of
recurring and non-recurring nature,
to the various educational institu-
tions in the country; and

(b) $he amount of grant, given so
far to Bhri Avinashlingam Chettiar
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Trust, both of Jecurring and non-
recurring nature?

The Minister of State in the Minis-
try of Education and Sclemtific Re-
search (Dr. K. L. Shrimali): (a) The
grant-in-aid depends on the merits of

each case but, except for autonomous

organisations set up by the Govern-
ment of India and some ad-Roc
schem=2s, the entire expenditure on
which, is borne by the Central Gov-
ernment, generally the Central grant
vary between 33§ to 75 per cent
of the expenditure

(b) A statement is laid on the Table
of the Lok Sabha. [See Appendix IV,
annexure No. 2.]

Shri E. V. K. S8ampath: Are these
grants being given according to the
recommendations of the University
Grants Commission?

Dr. K. L. Shrimali: Yes, the Univer-
sities get their grants according to the
recommendations of the visiting com-
mittees which visit them, and the
grants are disbursed by the Commis-
sion.

Shri Nanjappa: Are the
meant only for high schools?

grants

Dr. K. L. Shrimali: The Ministry
has a number of schemes under which
grants are given right from pre-school
to the University stage

Shri Tangamani: From the state-
ment I find that nearly Rs. 2 lakhs in
three instalments is granted for build-
ing u science high school for girls.
May 1 know whether regular recur-
ring grants are paid to the Avinashi-
tingam Trust?

Dr. K. L. S8hrimali: The statement
refers to non-recurring grants. Some
recurring grants may have been given;
but I do not have that information
with me just now.

Shri Dasappa: Is it e matching
grant? '

Dr. K. L, Shrimall: Most of our
grants are on matching basis.
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Shri vm Nair:
“1842. { Shri Kunhan:

Will the Minister of Education and
Scientiic Research he plemsed to state:

(a) whether Govetmunment are® aware
of the fact that the various newspapers
and writers have made an aaverse
criticism of the publication “Contem-
porary Indian Literature”; and

(b) it so, whether there iz a pro-
posal to make suitable revision of the
publication?

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimali): (a) Yes,
Sir.

(b) Yes, Sir. Such criticisms as were
considered constructive by the Sahitya
Akademi were forwarded to the
authors concerned with the request to
revise their articles, if necessary, for
the next edition of the publication.

Shrl Vasudevan Nalr: I would like
to know what is the principle of selec-
tion of the authors who wrote these
articles.

Dr. K. L. Shrimalli: The authors
were approved and selected by the
Executive Board of the Sahitya
Akademi. Care was taken to see that
the most representative authors should
be requested to make contributions to
this symposium.

Shri Vasudevan Nair: May I know
whether any of the local organisations
of writers, such as the Sahitya Pari-
shad in Kerala, were consulted before-
hand?

Dr. K. L. Bhrimali: The Sahitya
Akademi is a very representative
body. It represents people from the
various regions. It considers the
names and makes final proposals,

Inventions and Preceawes

*1343. SBhri B. C. Samanta: Will the
Minister of Education and Scleatifio
Research be pleased to state:

(a) the annual! amount of royalties
received by the Countll of Scientific
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and Industrial Research by way of
leaging out processes for commercial
exploitation; and

(b) whether non-Indian industrial
firms either in India or outside are
also permitted to use the new proces-
ses and inventions made by our Rae-
search Laboratories on payment of
royalties? /

The Doputy Minister of Education
and Solentific Research (Shri M. M.
Das): (a) A statement giving the re-
quired information is laid on the Table
of the Lok Sabha. [See Appendix IV,
annexure No. 3.] .

(b) Yes, Sir. '

Shrt 8. C. Samanta: What single
invention has fetched the greatest
amount of money and which firm has
purchased it?

Shri M. M. Das: The single inven-
tion that has fetched the groutest
amount is the process of manufactur-
ing Cation exchanges from Indian
coals (Carbions).—To two firms, Dr. C,
Otto & Co., Calcutta (German firm),
and Messrs Bird & Co., Calcutta, the
process was leased out and we got
Rs. 75,600 out of this lease,

Shri 8, C. Bamanta: Does this Coun-
cil carry on researches in processes
which can be used by big industries
only or does it also carry on research
work for cottage industries?

Shri M. M. Das: Researches are
carried out in both these fields, Uptil
now, we have got 37 researches for
big industries; and another 35 pro-
cesses have been released free which
can be used by common people with
small amounts of capital.

Backward Areas

*1344. Shri Hem Raj: Will the Minis-
ter of Home Affairs be pleasd to state
the criteria fixed by the Central Gov-
ernment for declaring certain regions
as backward (i) for the purpose of
admission in the professional educa-
tional institutions administered and
run by the Centre; (ii) for recruit-
ment to Central Services and (iii) for
other purposes of development?
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The Minister of State in the Minile-
try of Home Afisirs (Shri Datar): The
Constitution does not provide for the
declaration of & region us a backward
srea, and as such the guestion of
defining the criteria for ths purposes
envisaged in the question does not
arise.

Schools in Andaman and Nisobar
Islands

#1346, SBhri Raghunath Bingh: Will
the Minister of Education and Soienti-
fic Research be pleased to state:

(a) how many hasic schools have
been opened so far in the Andaman
and Nicobar Islands;

(b) whether it is a fact that basic
trained teachers have not been engag-
ed for imparting basic education so
far; and

(c¢) if so, the reasons therefor?

The Minister of State in the Minis-
try of Education and Bcientific Re-
search (Dr. K. L, Shrimall): (a) Five.

(b) Yes, Sir.
(c) Baasic trained teachers are at
present not available in the Islands.

ot v fag ;. wiwEw § o
T § ww § N A WX 7k
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g & ¥faw wEY ¥ 3 W i
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ot g oy :  dfew Awd
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‘Whether it is a fact that basic
trained teachers have not been

engaged for imparting basic educa-
tion so far;”

and I have said, "Yea.fSir'. Basic
trained teachers have not been
engaged. I do not know from where
the hon. Member got the information
that there are trained teachers.

aare o fro agmw  : fEuN
# ot wddY dewr aay e o
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Mr. Speaker: Question Hour over.

oft vy Foy ;& Faw g W
waT g f d¥Mew fawr L.
Mr. Bpeaker: Hon. Members v;in

understand that the first hour is a
non-official hour and hon., Members
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can g0 on putting a number of ques-
tions. Thereafter, we take up official
work and it is left 0 the Leader of
the House or the Minister to extend
the time but I am not competent to
do s0.

WRITTEN ANSWERS TO
QUESTIONS

Tribal Studeats in Tripurs

*1333. Shrl Dassratha Deb: Will the
Minister of Education and Sclantifie
Research be pleased to state:

{(a) whether any admission fee is
being reslised from tribal students
who are admitted into the colleges
located at Agartela, Tripura;

(b) the amount of Government stip-
end given monthly to each tribal
student studying in the colleges of the
Union territory of Tripura; and

(c) whether it is a fact that amounts
given to tribal students per month are
below their monthly requirements?

The Minister of Stste in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimall); (a) to
(¢c) A statement is laid on the Table
of the Lok Sabha. [See Appendix VI,
annexure No. 4.]
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*1341. Dr. Sushila Nayar: Will the
Minister of Defenoe be pleased to
refer to the reply given to Unstarred
Question No. 1489 on the 35th April,
1838 and state:

{a) whether the rate of compensa-
tion for the lands acquired neer
Babina in 1948 has been assessed;

(b) the extent to which the scheme
of “on account” payments hasz bLeen
implemented; and

(c) how many of the 3500 peasants
affected have been allotted alternate
lands and rehabilitated?

The Deputy Minister of Defence
(Sardar Majithia): (a) Yes.

(b)) Out of &2 sum of Rs. 21 lakhs
sanctioned for the purpose, it has been
possible for the State Government to
disburge only Rs. 2 lakhs.

(c) Alternstive site has been select-
ed by the Uttar Pradesh Government
for rehabiitating the displaced
tenants. Information regarding the
number of tenants who have been
allotted alternative lands has been
asked for from the State Government
and will be placed on the Table of
the Lok Sabha when received.

World Scout Jamboree

*1345. Shri 8. V. RBamaswami: Will
the Minister of Education and Sclentf-
fic Research be pleased to state:

(a) whether Government have any
information that the next World
Scout Jamboree is being held in India;

(b) if so, the detnils of the pro-
gramme; and

(c) the financial sssistance pro-
posed to be given for the purpose?

The Minister of State in the Minks-
try of Education and Sclentific Re-
search (Dr, K. L. Shrimall): (a) It s
understood that the next Werld Scout
Jamboree will not be held in India,

(b) and (¢) Do not arise.
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Change i System of Eduoatien

changes proposed to be made in the
Education system in in
view of the presen
unemployment?
The Minister of State in the Miwis-

try of Education and Sclentific Re-
search (Dr. XK. L. Shrimall);: A state-

g
5
8

the education systemn in the country
proposed/already embarked upon is
placed on the Table of the Lok Sabha.
[See Appendix IV, annexure No. 5.}

Scholarships for Deld Scheol
Teachers’ Children

*1348, Shri Harish Chandrs Mathur:
Wil the Minister of Education and
Scientific Research be pleased to
state:

(a) whether it iz a fact that an
amount of Rs. 20,000 sanctioned by the
Delhi Administration for granting
scholarships to teachers’ children has
been withheld and the sanction can-
celled; and

(b) it so, the reasons therefor?

The Minister of State in the Minis-
try of Education and Sciemtific Ee-
search (Dr. K, L. Shrimall): (a) and
(b). Np, 8Sir. Budget provision was
made for this amount but expenditure
sanction wus not given by the Delhi
Finance. The scheme was not, there-
fore, implemented.

C.L Sheels

*1349. Shri L. Achaw Singh: Will
the Minister of Steel, Minea and Fuel
be pleased to state:

(a) whether it is a fact that Cl.
Sheets have been distributed to the
tribal people of Manipur under Rural
Housing Scheme by the Tribal Deve-
lopment Department at subsidised
rates;

(b) if 50, how mmany bundles of C.l.
Sheets have been allotted and distri-
buted; and
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The Ministar of Mines and O (Bhrl
K. D. Malaviya): (a) to (c). The
information required is being collected
and will be placed on the Table of
Lok Sebha in due course.

Indian Institute of Sclence, Bangalore

Shrimati Ila Paicheudburi:
Shri Narasimhan:

Will the Minister of Education and
Scientific Research be pleased to state:

(a) whether it is a fact that it is
proposed to declare the Indian Insti-
tute of Science at Bangalore as an
institution of National importance;
and

(b) if z0, when?

The Deputy Mimister of Education
and Bcientific Research (Shri M. M.
Das): (a) and (b). The matter is
under consideration.

1358

Lok Sahayak Sens Trainees

*1351. Shri Damani: Will the Minis-
ter of Defence be pleased to state:

(a) whether it is a fact that some
trainees have not signed the pledge
after their successful training under
Lok Sahaysk Sena scheme;

(b) if so, the number thereof; and
(c) the reasons therefor?

The Deputy Minister of Defence
(Sardar Majithis): (a) Yes.

(b) 2,107 persons out of 2,00388
trained upto the 30th July, 1937 have
not signed the pledge,

(c) The gigning of the pledge being
entirely voluntary, those persons who,
after the completion of their training,
do not wish to sign the pledge are not
compelled to disclose the reasons for
not doing so.
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College of Science and Technology,
Calcutta

+1352. Shri Ghosal: Will the Minis-
ter of Education and Scientific Re-
search be pleased to state:

(a) whether there is any system in
the College of Science and Technology,
Calcutta, of continuous Research work
in any ﬁxed subject by the several
Government Research Training Scho-
larship holders, in succession in order
to maintain continuous dévelopment;
and

(b) if not, the reasons therefor?

The Deputy Minister of Education
and Scientific Research (Shri M. M.
Das): () and (b). A statement giving
the required information is leid on
the Table of the Lok Sabha. [See
Appendix IV, annexure No. 6.]

Central Government Undertakings

*1353, Shri Balarama Krishnaiah:
Will the Minister of Home Affairs be
pleased to state whether the Govern-
ment of India have any proposal to
train the personnel that will man the
administrative posts in the Central
Government’s Undertakings?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
There ig no such proposal.

Displacement of Tribals from
Durgapur

*1354. Shri Subodh Hasda: Will the
Minister of Steel, Mines and Fuel be
pleased to state: ,

(a) whether it is a fact that a large
number of tribal families have been
displaced from Durgapur Area for
construction of the Durgapur Steel
Plant in West Bengal; and

(b) it so,
were landless or land-holders before
ejection?

The Minister of Mines and Qil (Shri
K. D.r Malaviya): (a) and (b). The
West Bengal Government are yesponsi-
ble for the acquisition of land in

whether these familiesv
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Durgapur for the steel plant. Parti-
culars are not available. It does not
appear that any large number of tribal
families were displaced.

Supply of Pig Iron

*1355 Shri Subbiah Ambalam:
Shri Thanu Pillai:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) whether there was any cut in
the supply of pig iron to foundaries
in Madras State during the year
1956-57; and

(b) what was the peréentage of the
cut and the reason thereof?

The Minister of Mines and Oil (Shri
K. D. Malaviya): (a) and (b). The
entire demand could not be met owing
to the general shortage of pig iron in
the country. The allotment in 1956-57
represented about 59 per cent. of the
demand as against 42 per cent. of the
demand in 1955-56. There was no dis-
crimination against Madras.

Pig Iron Quotas

/

*1357. Shri Matin: Will the Minis-
ter of Steel, Mines and Fuel be pleas-
ed to lay on the Table a statement
showmg.

(a) whether he is aware of the
cancellation of pig iron quotas for the
second quarter of 1957;

(b) if so, whether such cancellation
was necessary due to an acute pig
iron shortage;

(c) the quantity of pig iron export-
ed from India during the last five
years;

(d) the average cost per ton F.O.B.
Indian Port of Russian, pig iron now
imported;

(e) the quantily required to be im-
ported during 1957 to cope with the
present pig iron shortage; and

(f) the repercussion during 1957 on
the. Five Year Plan target due to the
present shortage of pig iron which has
not been overcome through imports?
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The Minister of Mines and Ofl (Shei
K. D. Malaviyn): (a) and (b). Yaes,
8. No regular allotment was made
1o period I1/57 on account of the heaavy
outstandings on the Main Producers
against past allotments and shrinking
supplies from imports. Ad-hoc allot-
ments were, however, made for im-
portant Industries and foundries witn
outstanding indents for less than
3 months requirements.

(c) 88,821 tons.

(d) Rs. 387 cif Indian ports per
metric ton,

(e) About 200,000 tons,

(1) No appreciable repercussion is
expected.

Education of the Handlcapped

*1358. Shri Shree Narayan Das: Will
the Minister of Education and Sclen-
tiic Resedrch be pleased to state:

(a) whether Government have con-
sidered the recommendations of the
Standing Cummuttee of the National
Adwvisory Council for the Education
of the Handicapped regarding estab-
lishment of Speciel Employment
Offices, special schools for the handi-
capped; and

(b) if 50, the nature of decision
taken?

The Minister of State in the Minis-
try of Edncation and Scientific Re-
search (Dr, K. L. Shrimali): (a) The
recommendations are under considera-
tion.

(b) Does not arise,

Balanoce of Payments

*1358. Dr. Ram Bubhag Singh: Will
the Minister of Finance be pleased to
state:

(a) the present position of India's
balance of payments with West Ger-
many; and

(b) in case it is adverse the steps
that are being taken to meet it?

The Minister of Finance (8hri T. T.
Krishnamacharl): (a) During January-
March 1057, the last quarter for which
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balamos of payments statistics are
available, there was & deficit of
Rs. 314 crores on current account
with West Germany.

(b) Steps taken recemtly to restrict
ymports and promote exports are
likely to mitigate the adverse balance.
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Utkal University Scheme

*1361. Shrl Sanganna: Will the
Munster of Education and Scientific
Research be pleased to refer to the
reply gwven to Starred Question
No 410 on the 26th MNovember, 1856
1 Tespect of the Utkal Univemity
Scheme and state:

{(a) whether the wisiting Commis-
sion of the University Grants Com-
mission have since made any recoms-
mendations on the schemes referred
to i1t for examination and report; and

(b) if 80, the details thereof and
whether they have been accepted by
Government?

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K, L. Shrimall): (a) and
(b) A statement is laid on the Table
of the Lok Sabha. ([See Appendix IV,
annexure No-8]
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Japanese Steel Milly

#1383, Shri Damani: Will the Minis-
ter of Steel, Mines and Fuel be pleas-
ed to state:

(a) whether it is a fact that the
Japanese $Steel Mills have started
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selling steel products to India at out
prices; and

{b) if s0, the reasons therefor?

The Minister of Mines and Of1
(8hri K. D. Malaviya): (a) No steel
hag yet been purchased on Govern-
ment Account from Japan after the
recent reported fall of price in ocer-
tain categories. It is not known if
Indian importers have recently pur-
chased Japanese steal against their
licences.

{b) No reliable information is avail-
able.

Tobacco Expert Committos

1364, Shri D. Balarama Krishnaiah:
Shri N. R. Munisamy:

Wili the Miinister of Finanos be
pleased to state:

(a) when the report of the Tobacoo
Expert Committee was submitted to
Government;

(b) what are its main recommenda-
tions; and

(c) the steps taken by Government
to implement these recommendations?

The Minister of Finance (Shrl T. T.
KErishnamachari): (a) The report of
the Tobaccoe Expert Committee was
submitted to Government on the 30th
March, 1987.

(b) The main recommendation of
the Committee relates to replacement
of criterion of “capability” of use for
manufacture of bidis by the criterion
of “physical form” for assessment in
case of tobacco other than flue-cured;

(c) This recommendation has been
accepted by the Government and is
being implemented through the Fin-
ance Bill, 1857, (passed by Lok Sabha
on the 28th August, 1987).

Sulphur Deposits in North
Garhwal

*1368%, Shrl Raghunath Singh: ‘Will
the Minister of Steel, Mines and Fuel
be pleased to state whether it is a
fact that rich sulphur deposits have
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been digcovered near Sitol Village in
Patti, Nandak, Chamoli Sub-Division
of North Garhwal in UP.?

The Minister of Mines and Ofl (8hri
K. D. Malaviya): No sulphur de-
posits of economic value have been
discovered in this area, It is under-
stood that Shri B. S. Tiwari of the
Lucknow University claims to have
discovered a promising deposit of
sulphur from Piti Udiar in the valley
of Rup-genga in the neighbourhood of
Bhanela Forest Plantation about 30
miles east of Nandprayag. This in-
formation is being investigated by the
Geological Survey of India.

Coal Deposits in Darjeeling

¢1366. Shri Subodb Hasda: Will the
Minister of Steel, Mines and Fuel be
Pieused to wate:

(a) whether it is a fact that a large
deposit of Coal has been explored by
the Geological Survey of India in the
District of Darjeeling and Jalpaiguri
in the State of West Bengal; and

{b) if so, the estimated quantity of
Cozl deposits?

The Minister of Mines and Oil (Bhri
K. D. Malaviya): (a) The Geological
Survey of India carried out prelimi-
nary investigations of the Damuda
Coal belt in the Darjeeling district in
1954-55 and of the coal occurrences in
the Jalpaiguri Disgtrict in 1948-49.

The coal belt in the Darjeeling Dis-
trict varies from a furlong to about
1§ miles in width and 1is traceable
over a distance of about 33 miles
along the foothills of the Himalayas.
The coal seamns are of varying thick-
ness and quality.

In the Jalpaiguri District only
lignite has been recorded, but the

quality is poor.

(b) The investigations so far made
in the Darjeeling District have been
of a preliminary nature. It is not
pomxible to estimate the quantity with.
out detaled prospecting accompenied
by drilling.
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Cenl Export

*1367. Shri Shres Narayan Das:
Will the Minister of Steel, Mines and
Fuael be pleased to state:

(a) whether any fresh markets have
been found for our coal export during
the current year;

(b) it so, which are they;

(¢) whether any special efforts have
been made or are proposed to be
made for thig purpose; and

(d) what is the present position of
export of coal?

The Minigier of Mines and Oil (Shri
K. D. Malaviya): (a) and (b). Yes
Two new markets were developed
during 1957 and these are Ethiopia
and Saigon. Besides these, Hong
Kong which had ceased 0 be a mar-
ket for the last few years has been
regained in 1957,

(c) The Government appointed an
Export Promotion Committee in
February 1957 to recommend mea-
sures to step up exports of goods and
services from India. This Committee
is examining the question of exports
of coal also. Its report is expected
shortly.

(d) A statement showing the
quantity of coal exported during 1956
and first six months of 1957 (January-
June) is laid on the Table of the
Lok Sabha. [See Appendix IV, an-
nexure No. 10.]

faewfiraveorg fer s

*1Rge, Wo W g fay
v foan sl dwrfes aye s
FAT-q2H 9T OF AT fagon @ wr
0w 6 fowd gy qamr T B
s

(w) feexfaearex faar wmv
foadt femfed  enifae & o€ §;
154

(w) dw femfat & saifay
TeREWrera g ?



10077

forwr alte dwrifire sy soere
W v Wt (wie w10 wro sftwidy):
(%) vix (w) o= fowow aursew
woafemmary ) [dad e v,
wyam dwar tt )

Ex- Jriminal Tribes of Wost
Bengsal

+1368. Shri Subodh Hasda: Will the
Minister of Home Affairs be pleased
to state:

(a) the amount sanctioned by the
Government of India as grant-in-aid
to the State of West Bengal for the
uphift of the ex-criminal tribes of
West Bengal in the year 1986-57; and

(b) whether the whole amount was
utilised for their uplift?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
An amount of Rs. 42,000/- was sanc-
tioned to the State Government for
the Welfare of Ex-Criminal Tribes
during 1956.57 under the State Sector
of the Second Five Year Plan and
Rs. 10,000/- under the Centrally
sponsored programme.

(b) The entire grant under the Cen-
trally Sponsored programme was
utilised and under the State Sector
Rs. 35,833 was utilised.

Drilling fer Oll atar Burdwan

Shri Raghnnath Siagh:
Shri R. 8. Lal:

Shri Bishwanath Rey:
Shri Hem Barua:

Shri Subodh Hasda:
Shri P. K. Deo:

Will the Minister of Stesel, Mines
and Fual be pleased to state:

(a) whether it is a fact that drilling
for O} has been abandoned near
Burdwan after spending more than
fitty lacs of rupees; and

(b) i g0, the reasons thersof?

*1379.
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The Minister of Mines and Of) (Sl
K. D. Malaviya): (a) Under an
Agreement with the Central Govern-
ment, who contribute 25% of the cost
of joint operations, the Standard
Vacuum O1l Company have been car-
rying on detailed exploratory surveys
for oil in the West Bengal Basin, On
18-4-87 they sterted digging the frst
test well near the town of Burdwan.
After the depth of 8921 ft. was reach-
ed, this well had t0 be abandoned on
9-8-57. The drilling rig 13 being taken
to a second site near Galsi, which has
been selected for the next test well

The total charges on the drilling
operations undertaken so far are esti-
mated at Rs. 43 lakhs, which inculdes
depreciation charges.

(b) The well had to be abandoned
because igneous rock was encountered
and, after having penetrated it for
about 600 ft., it was concluded that
there was no turther chance of finding
oil in the rocks below.

Supply of C. L Sheols to
‘Manipur

1041, Shri L. Achaw Singh: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) the number of applications filed
for CI1. Sheeis during the years 1965,
1856 and 1957 separately in the Union
Territory of Manipur;

(b) how many of these applications
were rejected and how many of the
applicants have been granted permits;

(¢) what is the quota of C.1. Sheets
for Manipur during the years 1988,
1956 and 1987 separately: and

(@) whether the quantities are sufi-

cient to cope with the increasing Gov-
ernment and public requirements?

The Minister of Mines and O] (Skri
K, D. Malaviya): (a) and (b). A
statement is laid on the Table of the
Lok Sabha. {See Appendix IV, an-
nexure No. 12.}

(c) As allotments are not made
category-wise, the information is not
available.
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(d) Due to the shartage of supply
of steel. It has not been possibis to

meet in full the requirements of
various States.
Ald to Mysore

1042. Shri Sugandhi: Will the Minis-
ter of Finance be pleased to state:

(a) whether it is a fact that the
Central Government had allocated
Rs. 20 crores to the Mysore State as
grant and loans for the first year of
the Second Five Year Plan to carry
out its development works,;

(b) whether it is also a fact that
some cut has been made in the above
allocations; and

(¢) if so, the reasons therefor?

The Minister of Finanoce (Bhri T. T.
Krishnamachari): (a) No, 8ir, It
would appear that a provision of &
Ceniral assistance (including grants
and loans) of Rsa. 6'48 crores was
made by the various Ministries for
assistance to Mysore during the 1st
year of the Second Plan. (1958-57).

(b) No.
(c) Does not arise.

Bhadravati Iron and Steel Works,
Mysore

16048. Shri Sugandhi: Will the
Minister of Steel, Mines and Fuel be

pleased to state:

(a) whether it is a fact that the
Mysore Government had proposed to
include schemes of setting up an alloy
and steel tool plant and Stainless
Steel plant in the expansion pro-
gramme of Bbadravati Iron and Steel
Works;

(b) whether it is also & fact that
the Mysore Government was asked
to delete these schemes; and

(@) if so, the reasons therefor?

.

The Minister of Mines and Ofl (Shri
K. D, Malaviya): (a) Yes, Sir.
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(b) After scrutiny of the various
schemes proposed by the Government
of Mysore for inclusion in the Second
Five Year Plan, the Planning Com-
mission decided that this acheme
should be deleted.

{c) The main reason was that in the
opinion of the technical experts, it
would be more convenient and econo-
mic for these special steels to be
manufactured at a plant alongside
one of the integrated steel works,
Clean scrap would be readily avail-
able as well as other conveniences
like surplus gases for beating, common
overheads, etc. which would reduce
the cost of production.

“Scholarships for Other Backward
Classes in Kerala

1044. Shri Pocker Bahib: Will the
Minister of Education and Scientifle
Research be pleased to state:

(a) the number of students who re-
ceived scholarships in 1858-57 in the
Kerala State from the funds of the
Central Government set apart for the
Other Backward Classes; and

(b) the number of Moplah students
among them who are drawing these
scholarships?

The Minister of State in the Minia-
try of Education and Sclentific
Research (Dr, K. L. Shrimall): (a)
and (b). During 1956-57, scholar-
ships were awarded according to the
States as they existed prior to the re-
organisation of States. As such iIn-
formation about Kerala State iz not
available. However, in so far as the
former Travancore Cochin State 1is
concerned, 683 scholarships were
awarded in 1956-57 to “Other Back-
ward Clesses” candidates. 53 of these
were Muslims. Information as to
how many of them were Moplsh
students is not available as the M
community in ‘Travancore Cochin
State, in general, was recognised as
belonging to “Other Backward
Classes” during 1956-57, for purpose
of these scholarships and Muslim
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oandidstes were not therefore re-
quired to state in thair applications
the Sub-caste to which they belonged.

. Milttary Oellege, Dekra Dun

1045, Shri D, C. Bharma: will the
Minister of Defenos be plessed to
state:

{a) the number of Regular Army
personnel who applied for admission
to the Military College, Dehra Dun,
term-wise from 1048 onwards;

{b) the number of Army personnel
who were admitted to the Military
College, term-wise during the period;

{¢) the special facilities e.g. specia-
lised lectures etc, if any, afforded to
them for preparation of interviews;

(@) whether facilities stated in part
{¢) above are also afforded to Terri-
torial Army personnel; and

fe) if not, the reasons therefor?

The Deputy Minister of Defence
(Sardar Mafithia): (a) The informa-
tion is not readily available and col-
lection of necessary information will
involve time and expenditure which
will not be commensurate with the
results.

{(b) The information relating to the
number of the Regular Army person-
nel admitted to the Military College
(formerly known as the Military Wing
and during 1948 & 1849 as IMA/AFA)
termwise during this period is given
below:—

Course No. admitted.
4th IMA—Jan. 48 4
Sth IMA—Jul 48 [}
6th IMA-—Jan. 49 10
7th AFA—Aug. 49
8th MW—Feb, 50
gth MW—Jul. 80

10th MW—Jan. 51
11th MW—Aug. 51
12th MW—Jan, 62
13th MW--Aug, 52
14th MW-—Jan, 58 17 J

_guu--o.-u
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I5th MW--Jul. 83 18
16th MW-Jan. 54 15
17th MW—Jul. 54 -]
18th MW-—-Jan. 55 11
th MW-—Jul. 56 18 &%
20th MC—Jan. 56 20
21t MC—Jul. 88 i9
221d MC—Jan. 87 17
23rd MC—Jul. 57 28/

(**—Fugures relate to the number
of Regular Army personnel admitted
against vacancies reserved for such
personnel in the Mihtary College).

(¢) Prospective candidates, who
are eli;ible in all respects to apply
for admussion to the Military College,
asre given facilities in their units to,
prepare themselves for the selection.
They are put through a period of
intensive study, in general as well as
professional subjects, with special
emphasis on general knowledge and
current affzirg. They are also given
opportunities to develop their per-
sonality, physical endurance and
powers of command and\ control.

(d) Yes.
(e) Does not arise,

Cultural Delegations

1046, Shrl D. C. Sharma: Will the
Muinister of Education and Scientific
Research be pleased to state;

(a) the number of Cultural Delega-
tions received in India during 1957 so
far;

(b) the number of cultural pacts
concluded with foreign countries
during the same period and their
nature; and

(¢) the amount of expenditure in-.
curred by Government on these dele-
gations?

The Minister of Btate in the Minds-
try of Education and Scientific Re-
search (Dr, K, L. Shrimall): (a) One.

(b) Two; with Poland and
Rumania. These Cultural Agresments
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provide for exchange of Unfversity
teachsrs and members of scientific
and cultural institutions; assistance
and facilities to students for study In
each other’'s territories; establishment
of cultural institutes in each other's
territory; facility for mutual training
of Governtaent employees in scientific,
technical &and industrial institutions

etc.

(¢) A sum of Rs. 15,147/- was sanc-
tioned: the accounts are yet t0 be
finalised.

Smuggling on West Bengal Border

1847. Bhri D, C. Sharma: Will the
Minister of Finance be pleased to
state;

(a) the number of smugglers arrest-
ed on the West Bengal border during
1957 so far;

(b) the total value of goods con-
fiscated;

(¢) the major items among them;
and

(d) the number of amugglers con-
victed?

The Minister of Finance (Sari T. T.
Krishnamachari): (a) Only 4 smug-
glers were arrested on the West
Bengal border during the period from
January to July, 1957.

{(b) The total value of goods con-
fiscated during that period is
Rs. 5,64,545.

(c) Gold, Silver & Betelnuts are the
major items.

(d) Two persons were prosecuted in
courts of Law during this period.
Their trials are in progress.

Sainik School, Dehradun

1848. Shri M, B. Krishna: Will the
Minister of Defence be pleased to
state:

(a) the number of Scheduled Castes
and Scheduled Tribes candidates ad-
mitted into the Sainik School, Dehra-
dum from the year 1947 to 1050 year-
wise; and
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(b) what were ths concessziots given
to tham ¢to get admission in the
Sainik School?

The Deputy Minigier of Defence
(Sardar Majithis): (a) NiL

{b) No concession as such was
given to them to get admission in the
Sainik School. In order, however, to
attract suitable boys. belonging to
these communities, provision already
exists for charging seleciad candidates
belonging to these communities fees
at a concessional rate of Rs. 750/- per
annum, against Rs. 1500/- per annum
charged from other students whose
parents/guardians execute an agree-

t that their sons/wards would
Jjoih the Armed Forces. This oon-
cession is at present restricted to two
candidates at a time, for the duration
of the whole course.

Bonus Shares

1649, Bhri Morarka: Will the Minis-
ter of Finanee be pleased to state:

(a) what is the policy of Govern-
ment 1in regard to the i1asue of bonus
shares; and

{b) what are the companies which
were permitted to issue bonus shares
during the last 3 years and for what
amount?

The Minigter of Finance (Shri T. T.
Krishnamachari): (a) While each
application for issue of bonus shares
has to be considered on its merits, the
general policy of Government is to
satisfy themselves that—(i) the issue
of bonus shares would not lead to
overcapitalisation, (ii) the company
will have adequate reserves left over
after capitalisation and (iii) there
are good reasons for the issue.

(b) During the years 1954, 35 & 56
consent was given to 219 companies
for the issue of Bonus Shares for an
aggregate amount of about Rs. 84-08
croved.
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Tridal Calture and Literstuse

1061. Bhri Sanganna: Will the
Minister of REducation and Solentific
Research be pleased to state whether
any arrangements have besn made by
the Sangeet Natak Akadami and the
All India Radio for the development
of the tribal culture and literature at
the All India and the State levels?

The Minister of State in the Minls-
try of Eduoation and BSclentific Re-
search (Dr. K. L. Shrimall): As far
as the Sangeet Natak Akadami is con-
cerned, it has been indirectly contri-
buting to the development of tribal
culture and litersture by arranging
folk dance festivals, programmes of
folk-music and by giving financial
assistance to cultural organisations
for recording and conducting surveys
of tribal dance and music.

Backward Classes Commimsion
Report

1052. Shri Rajagopals Rso: Will the
Minister of Home Affairs be pleased
to state the number of Class I, II and
II1 appointments made in the Central
Secretariat during each of the two
years 1955-56 and 18368-57 and how
many of them belong to (i) Scheduled
Castes; (ii) Scheduled Tribes and
(iil) Other Backward Classes?

The Minister of State in the Minis-
try of Home Afiatrs (Shri Datar):
A statement showing the total
number of appointments made during
the calendar year 1958 and how many
of those appointments were from
among members of the scheduled
castes and the scheduled tribes is laid
on the Table of Lok Sabha, [See
Appendix IV, annexure No. 13.]

Similar figures for the calendar year
1958 are being collected and will be
laid on the Table of the House.
Other backward classes are not eligi-
ble at present for special represen-
tation in posts and services under the
Government of India.
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Somggling vic Desert of Xuich

1853, Shri M. B. Thakore: Will the
Minister ¢of Finanoce be pleaszed to
state:

(a) whether it is a fact that many
Pakistani nationals have migrated to
India through the desert of Kutch and
brought smuggled gold into Saurash-
tra and other parts of Gujerat; and

(b) if so, what Government propoee
to do to avoid smuggling from Pakis-
tan through Kutch desert?

The Minister of Finance (3hri T. T.
Krishnamacharl): (a) It is & fact
that some Pakistani nationals have
attempted to migrate Into India
through the desert of Kutch, but no
cases of smuggling of gold by such
nationals have been reported.

(b) Various and progressively
intensive sateps are being taken by the
Government of India to combat smug-
gling.

Loans to States

1054, Shri Rajagopals Rao: Will the
Minister of Finance be pleased to
state:

(a) the amounts drawn by each of
the States as loans towards capital
expenditure;

(b) the rate of interest charged and
the conditions of repayment;

(c) bow many BStates have been
paying the interest regularly; and

(d) whether there is any request
from any of the States to add the
interest to the capital account till the
capital projects would begin to yleld
income?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) Most of the
loans granted to State Governments
are for capital expenditure. A state-
ment showing the loans made during
the last three years by major cate-
gories is laid on the Table of the
Lok Sabha. [See Appendix IV, an-
nexure No. 14.]
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(b) The rate of interest is deter-
mined in each case depending pon
the period of the loan and the market
rate prevailing at the time it is sanc-
tioned The terms regarding repay-
ment also vary in each case depend-
ing upon the purpose of the loan.

{¢) No major defaults have come to
notice,

(d) Tt is permissible to capitalise
interest during the period of construc-
tion and this has been done in some
cases

Reports for Bcheduled Areas

1055. Shri Sangamna: Will the
Minister of Home Affairs be pleased
to state:

(a) whether the Governors of the
States have sent the special reports in
respect of the 8cheduled areas in their
respective States for the year 1858;

(b) if o, what aspect of Adivam
life has been dealt with in the reports;
and

(c) the attitude of the Government
to it?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) Only the Governor of Andhra
Pradesh has so far sent his report on
the administration of Scheduled areas
for the year 1956 The other States
having Scheduled areas have been
reminded to send their reports.

(b) The report received from
Andhra Pradesh for 1856 deals with
all the important aspects of Adivam
life and gives an idea of what has
been done during the vear, for wel-
fare of Adivasis and the development
of scheduled areas in Andhra.

{(c) The Government are anxious to
promote the welfare of Adivasis and
the development of Scheduled areas

Lok Sahayak SBena
1056. Shri Subbiah Ambalam: ‘Wil
the Minister of Defence be pleassd to
state:
(a) the number of instructional
teams of the Lok Sahayak Sens func-
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tioning in Madras during 1887838 w0
far;" and

(b} the scheme, it any, for the pro-
per Wtihisation of such trained men?

The Depuly Minister of Defomes
(Sardsr Masjithia): (a) Two,

(b) The State Government has besn
requested to draw up a scheme for the
proper wutilisation of these persons In
emergengies or in national develop-
ment warks Lke Multi-Purpose Pro-
jects, Community Projects, NES
Blocks, etg. The Swate Government
hes not so far finalised its scheme.

UR.C.'s Examination

1057, Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to state:

{a) whether 1t is a fact that most
of the departmental candidates in the
UDC'’'s Examination (August, 1836)
held by the Union Public Service
Commission were not declared finally
successful, after taking into considera-
tion their character rolls, though these
candidates had gqualified the written
test:;

(b) if so, the reasons therefor:;

(c) whether it iz a -fact that the
same procedure iz being followed In
the Departmental Assistant Grade Ex-
amination proposed to be held in the
very near future; and

(d) it so, whether similar procedure
was followed in all such previous ex-
aminations?

The Minister of Bitate in the Minis-
try of Home Affalrs (Shri Datar):
(a). No The departmental examina-
tion for the gelection of Lower
Division Clerks for promotion to the
Upper Division consisted of two parts:
a written part carrying 200 marks,
followed by evaluation of character
rolls, with 100 marks, of candidates
who had attained an adequate
standard of performance in the
written part in the fudement of the
Union Public Service Commission; Wo
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sgparate minjmum qualifying standard
for the evaluation of character rolls
was prescribed. Only tne list of
qualified candidates was issued by
the Union Public Service Commiasion
on the result of the examination as a
whole, and this was based on the
aggregate marks obtained by the
candidates both in the written part as
well as on evaluation of character
rolls.

(b) Does not arise.

(c) and (d). The scheme for the
propesed departmental Aassistants’
Grade Examination is still under
consideration in consultation with the
Union Public Service Commission.

Promotion to Assistants’ Grade

1058, Shri D. C. Bharma: Will the
Minister of Home Affalrs be pleased
to state:

(a) whether it is a fact that a
number of persons have recently been
given promotion to the grade of Asais-
tants with retrospective effect as back
as 1853;

(b) if s0, what is the additional ex-
penditure involved; and

(c) the reasons for giving such re-
trospective promotions without the
persons concerned having worked in
that capacity?

The Minister of State in the Mints
try of Home Affairs (Shri Datar)
{(a) No.

(b) and (¢). Do not arise.

Literary Workshops

1059, Shri Supakar: Will the Minis-
ter of Edocation and Scientific Re-
search be pleased to state:

(a) the number of Literary Work-
shops so far established in India and
the locations therwof; and

(b) whether the Factories Act ap-
plies to such Workshops?
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The Minister of State in the Minis-
try of Rlucatien and Sclentiftic Re-
search (Dr. K. L. Shrimall): ()
Sixteen Workshops have been or-
ganised so far. Eleven of these were
for training writers in the technique
of writing for Neo-literates and were
bheld at Alipur, Mpysore, Panhale,
Santiniketan in 1958-34; Bhor, Trivan-
drum, Peelamedu, Benipur, in 1985-88;
and at Shillong, Thirukalukundrum
and Cuttack in 1886-57. Five Wark-
shops for training writers in the
technique of writing for children were
held at Rajahmundry in 1855-56 and
at Bhor, Trivandrum, West-Bengal
and Delhi in 1958-57.

{b) No.

Multi-purpose Projects

1060, Shri Sanganna: Will the
Minister of Home Affairs be pleased
to refer to the reply given to Starred
Question No 2654 on the 26th May,
1956 in respect of the Multi-purpose
Projects in Tribal and Scheduled
areas and state what further action
has been taken in the matter?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
A copy of the budget pattern of the
multi-purpose projects as finalised on
the basis of the recommendations
made by the Fifth Development Com-
missioners’ conference held at
Nainital is laid on the Table of the
Lok Sabha. [See Appendix IV, an-
nexure No. 13.)

Promotion of Princitpals and
Teachers in Delld

1081. Shyl Balmiki: Will the Minis-
ter of Education and Sclentific Re-
search be pleased to state:!

(a) whether it is a fact that some
Assistant Deputy Inspectors of Schools
in Delh{ who have not even put in
long service and have not earned
even one increment have been promo-
ted as Pricipals while Post Graduste
Terchers who are superior to them in
grade have been neglected;
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(b) whether it is also a fact that
some Post Graduate teachers of Che-
ministry have been selected and given
the same basic salary as they were
drawing in the private-sided schools
while others have not been shown
consideration for the continuous ser-
vice they have put in the private-aid-
ed schools; and

(c) if so, the steps Government pro-
pose to take to remove this anomaly?

The Minister of State In the Minis-
try of Education and Scientific Re-
search (Dr. X. L. Shrimall): (a) Yes,
Sir; against a certain percentage of
reservation made for them.

(b) No, Sir.

(c) The posts of Principals have
been filled up temporarily and will
in due course be referred to the De-
partmentsl Promotion Committee and
the Union Public Service Commis-
sion.

Broadcast Talk by Dr. V. K. B. V,
Rso

1062. Shri Sanganna: Wil the
Minister of Finance be pleased to
state:

(a) whether Dr. V. K. R. V. Rago,
the Vice-Chancellor of the University
of Delhi broadcast a talk “How
Britain can assist Indian Economy”
to British listeners by B.B.C. recently
from the A.LR. Delhi; and

(b) whether the talk has been
broadcast at the instance of the
Government of India?

The Minister of Finance (S8hri T. T.
Krishnamachari): (a) Dr. Rao’s broad-
cast for relay by the. BB.C. was

ontitled ‘India’s Present Financlal
Problems’.

(b) No.

Army Medical Corps
1063, Shri Warrlor: Will the Minister
of Defence be pleased to state:

(a) whether cooks of the Army Me-
dical Service are employed by com-
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missioned oficers in Delhl in thafr
privats quarters; and

(b) whether QGovernment have
taken any steps to protect the
orderlies and other sub-ordinates
from the unlawful encroachments of
superior officers?

The Deputy Minister of Defonoe
(Bardar Majithis): (a) No.

(b) No unlawtul use of services of
subordinate staff by superior officers
has come to the notice of the Gov-
ernment, It iz therefore not the
practice.

Rural Credit

1064 Shrt Shree Narayan Das: -
Pandit D. N. Tiwary:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that Gov-
ernment are considering a proposal to
shift the responsibility for rural cre-
dit from the Reserve Bank of India
to State Bank of India;

(b) it 50, what are the circumstan-
ces that have led to the proposal
being considered;

(¢) whether the opinion of State
Governments, State  Co-operative
Banks and organised Sections of
Society have been invited;

(d) if so, the nature of opinions re-
ceived so far;

(e) whether any final decision has
been taken; and

(f) if so, the nature of such deci-
sion?

The Minister of Finance (Shri 'l‘.‘!.
EKrishnamacharl): (a) and (b). In
order that the Reserve Bank may be
able to devote itself more to its fune-
tions as the Central Bank of the coun-
try, proposals to transfer to the State
Bank all the functions discharged at
present by the Reserve Bank in rela-
tion to agricultural credit were
examined. As a result of the exami-
nation, it has been decided -that the
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present arrangements should not be
disturbed in the main and that the
State Bank should consider the
feasibility of taking greater interest
in the matter of affording credit
facilities to cover the processing and
marketing needs of the agriculturists.

{c) to (2). Do not arise,
Jivatia Land

1985. Shrl Dasaratha Dedh: Will the
Minister of Home Affairs be pieased
to state:

(a) the number of Jiratia tenants
{Pakistani nationals) who hold land
in Tripura at present; and

(b) what is the total acreage of
land owned by Pakistani nationals in
Tripura?

The Minister of State in the Minis-

try of Home Affairs (Shri Datar):
(a) 18,733. ’
(b) 38,886.60 acres. ’

Teachers in Delhi Schools

1086, Swami Ramanand Shastri:
Will the Minister of Education and
Scientific Research be pleased to refer
to the reply given to Unstarred Ques-
tion No. 1011 on the 17th December,
1856 and state:

{a) the number of teachers working
in Government or Government-aided
schools in Delhi teaching Commerce
or Civies or Biology or Agriculture
only upto XI class who did not pos-
sess prescribed qualifications and were
neither B A. {(Hons) with 8 years
teaching experience, nor B.As. with
12 years teaching  experience nor
trained graduates at the time of their
appointment and were still placed in
the grade Rs. 200—400; and

(b) the circumstances or the rules
under which these teachers were
placed in the grade Rs. 200—400 ins-
tead of Rs. 120—3007

The Minister of State In the Minis.
try of Education and Secientiflc Re-
search (Dr. K. L. Shrimall): (a) Nil

{b) Does not arise.
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thh--&hr} of Teavhers In
Delbi

1067. Swami Ramanand Shastri:
Will the Minister of Education and
Scientific Research be pleased to
state:

(a) whether it i{s a fact that tea-
chers appointed in Government
schools in Delhi before the long sum-
mer-vacation are paid full salery for
the vacation period irrespective of the
length of time served before vacation
whereas teachers in sided schools are
not paid full salary under similar cir-
cumstances; and

(b) whether it is a fact that the
Accounts Officer of the Directorate of
Education, Delhi, has refused payment
of grants-in-ald to aided schools in
respect of full salary paid to teachers
for the vacation period in eircumstan-

ces similar {0 those in Government
Schools?

The Minister of State in the Minis-
try of Education and Sclentific Re-

search (Dr. K. L. Shrimali): (a) Yes,
Sir.

{b) Yes, Sir.

Elephant Menace in Tripurs

1068. Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased
to state:

(a) whether Government are aware
that wild elephants have been a
menace at Nalichara (Tripura);

(b) whether it is aiso a fact that
the wild elephants have been destroy-
ing paddy flelds in that locality; and

(c) if so, whether Government pro-
pose to issue licenses for holding free
arms to the villagers?

The Minister of State in the Minls-
try of Home Affairs (Shri Datar):
(a) No.

(by and (c). Do not arise, but
licenses are given freely for crop
protection.
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Smuggied Jewellery

Shri Heda:
167¢. Shri Kastiwal:

Will the Minister of Fimanoe be
pleased to state:

(a) how many raids were underta-
Xen in the city of Jaipur in the last
five years with a view to trace smug-
gied jewellery;

(b} the worth of jewellery found
in these raids;

(¢} whether any prosecution took
place later on;

(d) what were the Court’s deci-
sions;

(e) whether articles other than
jewellery, like cash were attached in
these raids; and

(f) whether the sealed imported
synthetic stones that were declared in
the Income Tax Returns were exemp-
ted from attachment?

The Minister of Finance (8hri T. T.
Krishnamachari): (a) Eleven raids
were undertaken in the city of Jai-
pur in the last five years with a view
to tracing smuggled jewellery.

(b) The value of jewellery seized
in these raids is Ra. 3,00,803/-.

{c) No person was sent up for trial
in a court of law.

(d) Does not arise in view of (c)
above,

(e) No articles other than jewellery
were attached in these raids.

(f) No such stones were attached.
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Andaman Islands

1072, Shrl Raghunath Singh: Will
the Minister of Home Affairs be
pleased to state:

(a) whether there had been water
scarcity in Andaman Islands in the
months of April, May and middle of
June this year;

(b) if so, the reasons for it;

(c) whether any new water supply
scheme has been initiated since 1947;

(d) if not, the reasons for it; and

(e) what was the total amount of
expenditure incurred by way of sup-
plying drinking water in the Gov-
ernment trucks in the notified area
during this period?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
{(a) and (b). Yes, Sir. There had
been water scarcity in these islands
due to failure of rains during these
months.

(c) The following schemes for sup-
ply of drinking water in Andamans
have been initiated so far since 1047:

(i) Pahargaon Scheme at an
estimated cost of Rs. 22,55,000/-
was investigated but was not
found suitable;

(ii) Dhanikhari Scheme of
which investigation hags been
completed is awaiting detailed
subsurfsce exploration.
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(1) A water supply scheme
near Duiry Farm gite costing
Rs. 387 lakhs is also under con-
sideration.

(iv) One tank and 18 new wells
have been constructed in  the
rural areas.

(v) It is also proposed to have
a geological survey of the affect-
ed areas to explore the possibility
of sinking tube-wells to solve this
problem.

(d) Does not arise.
(e) Rs. 5,878/-.

Rainfall in Andaman Islapds

1673. Shri Raghunath Singh: Wil
the Minister of Home Affalrs be
pleased to state what is the annual
rainfall in the Andaman Islands?

The Minister of State in the Minis-
try of Home Affalrs (Shri Datar):
Annual rainfall durirj; the last five
years has been as follows:—

1952 ..., 121.23 inches.
1953 ..., 113.28 inches.
1954 ..., 158.685 inches.
1955 ..., 131.44 inches.
1456  ........ 119.34 inches.

Crops in Andamans

107¢. Shr! Raghunath Singh: Will
the Minister of Home Affairs be
pleased to state how many crops do
we have 1n Andamans annually?

The Minister of State In the Minis-
try of Home Affairs (Shri Datar):
Two, namely Rub: and Kharif.

Stock Exchanges

1075. Shri Naushir Bharucha: Will
the Minister of Finance be pleased
to state:

(a) whether it is a fact that Gov-
ernment have recognised the Native
Shares and Stock Brokers Associa-
tion, (now known as Stock Exchange
Bombay) under the Securities Con-
tracts (Regulation) Act, 1856;
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(b) if so, the reasons for Govern-
ment desiring centralisation of cer-
tain stock exchange activities in the
hands of one institutjon; and

(c) the terms and conditions on
which the members of the Indian
Stock Exchange Ltd., will be admit-
ted as members of the Stock Ex-
change, Bombay?

The Minister of Finance (Shri T. T.
Krishnamacharl): (a) and (b). Yes,
Government have decided to recognise
the Stock Exchange, Bombay under
Section 4 of the Securities Contracts
(Regulation) Act, 1958. It was the
only Exchange already working as a
recognised Exchange under the Bom-
bay Securities Contracts Control Act,
1925. Moreover, in doing so Govern-
ment have implemented the recom-
mendation of the Gorwala Committee
on the Proposed Legislation for the
Regulation of Stock Exchanges and
Contracts in Securities that for effec-
tive control, both external and inter-
nal, over the activities of Stock Ex-
changes it is desirable to restrict re-
cognition to only one Stock Exchange
in a suitdble area. ‘

(c) The terms and conditions on
which the Members of the Indian
Stock Exchange Limited will be
entitled to apply for membership of
the recognised Stock Exchange are
laid on the Table of the Lok Sabha
[See Appendix IV annexure No. 16].
It may be added that since these
were communicated to the two Ex-
changes, further representations have
been received from the members of
the Indian Stock Exchange seeking
modification of these terms and con-
ditions and these are being examined
by Government.

University College of Science,
Calcutta

1076. Shri Ghosal: Will the Minis-
ter of Education and Sclentific Re-
search be pleased to state the amount
granted to the University College of
Science, Calcutta for purchasing
chemicals for recurring research work
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in various post-graduate departments
from 1947-48 to 1856-57 year-wise?

The Deputy Minister of Education
and Scientific Research (Shri M. M.
Das): No recurring grant has been
given to the University College of
Science, Calcutta for the purchase of
Chemicals for Sclentific Research, in
1947-57.
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Service Pension Cases

1078. Shri Manabendra Shgh: Will
the Minister of Defence be pleased
to state:

(a) how many pension cases of
service personnel both officers and
other ranks are received in the
Ministry of Defence every year;

(b) how many of them are dispos-
ed ol 1n a year, and

(¢) how much time it normally
takes to finalise a pension case?

The Deputy Minister of Defence
(Sardar Majithta): (a) and (b).
During the period of cne year from
August 1956 to July 1957, a total of
1839 pension cases relating to dis-
ability and death of service personnel
(both officers and other ranks) was
received 1n the Defence Ministry.
During the same period, a total of
1683 such cases was disposed of,
which includes certain cases which
were outstanding on the 1st August,
1958. No statistics are maintained in
respect of other types of pension
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cases, such as those relating to ser-
vice pensions/gratuities.

(c) Most of the pension oases
received in the Defence Ministry re-
lating to disability and death are
disposed of in under three months.
The more complex cases take longer;
but almost all cases are disposed of
within a period of six months.

State Bank of India

1079. Bhri Manabendra Shah: Will
the Minister of Finance be pleased to
state how much credit has been
advanced by the State Bank of India
to the agriculturists so far?

The Minister of Finance (Shri T. T.
Krishnamachari): It is impracticabie
to give a precise figure especially in
the absence of an indication of the
period for which the data is called
for Apart from direct advances to
farmers, the State Bank advances
money to co-operative institutions for
loans to agriculturists, to traders for
marketing of agricultural produce and
also purchases shares, and subscribes
to debentures, of Land Mortgage
Banks The cumulative total of cre-
dit advanced so far by the State Bank
to agriculturists through all these
means would be difficult to collect.

Scholarship Applications feor
Schedunled Castes and other
Backward Classes

1080. Shri B. S. Murthy: Will the
Minister of Education and Scientific
Research be pleased to state:

(a) whether any representation has
been received by Government to the
effect that Principals of Colleges are
not forwarding the applications for
scholarships of the students belonging
to Scheduled Castes and other Back-
ward Classes, and

{(b) tf so, the action taken on the
representation?

The Minister of State in the Mints-
try of Eduration and Scientific Re-
search (Dr. K, L, Shrimal): (a) and
(b}. No such representations against
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the Principals of the Colleges in
genetral have been received, How-
ever, a complaint was received from
a student that his application was not
forwarded by the institution and the
Head of the institution was asked to
forward the same.

Defomce Watkch and Ward Wing

1081 Shri Vasudevan Nair:
* \ Shrli Kunhan:
Will the Minister of Defence be
pleased to state:

(&) whether a large number of
regular army people were taken into
the Watch and Ward Wing of the
Defence Ministry after the Second
World War;

{b) if so, their number;

(c) whether it was agreed that their
war service will be counted in cal-
culating gratuity, pensions or other
benefits when they leave the Watch
and Ward; and

{d) i? so, whether any changes have
later been introduced to these agreed
terms?

The Deputy Minister of Defence
(Sardar Majihia): (a) and (b).
Army personnel on regular engage-
ment were taken into the Watch
and Ward Wings after the end of the
Second World War i.e. after the 31st
March 1946, They were transferred
as and when they became available
over a period of several years and
their exact number is not available.

(e) Yes.

(d) In respect of those who have
retired on or after the 1lst June 1953,
the rates of pension/gratuity for
which they were eligible under their
original terms and conditions of
service, have been liberalised. The
revised rates are those applicable to
corresponding personnel of the Minis-
try of Defence Security Corps.
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DelnmAlhw'amhr Retired

Shri Vasudevan Nair:
Shri Kunhan:

Will the Minister
pleased to state:

{SMA.K. Gopalan:
1082,

of Defence be

(a) whether Servicemen who went
on pension prior to the beginning of
Second World War are being given
any Dearness Allowance in additiop
to their pensions;

(b} it so, what is the rate of Dear-
ness Allowance allowed to them; and

(c) whether Government have re-
ceived any representation on their
behalf to enhance the Dearness Allow-
ance?

The Deputy Minister of Defence
(8ardar Majithia): (a) Yes, Sir Pen-
sioners are given Temporary Increa-
ses.

(b) The rates of temporary increa-
ges are as under:—

Rate of Pension
(1) Pensions rot exceeding

Temporary incrcese

Rs 20/- pm Rs 4/- pm
(ii) Pe~sions exceeding RS 2¢ /-
gn but not exceeding Rs s/-pm
60/- pm
iii) Pentions exceeding Rs 6¢/-
Pm but not exceeding Rs 6/- pm
Rs roo/- pm
(iv) Pensione excieding Rs 100/- An smoun
pm but ror exceeding Rs which  wi
106,- pm bring  the
total pe ‘sio1
to Rs 106/-
pm

{c) Yes, Sir. It was not found
possible for Government to accept
the representation,

Aeropiane Accident

1083. 8hri Raghunath Singh: Will
the Minister of Defence be pleased to
'state whether two Indian Air Force
planes collided in mid-air near Poonsa
on the 12th August, 18577

The Deputy Minister of Defenve
(Sardar Majithia): Yes,
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Allocation of Steel to Punjah

1084. Shri Hem Raj: Will the Minis-
ter of Steel, Mines and Fuel be pleas-
ed to state the quots of steel allotted
to the Punjab State in 1956-57 and the
quota whieh will be allocated for
1957-587

The Minister of Mines and Oll (Shri
K. D. Malaviya): In 1856-57, Punjab
State was allotted to 57,198 tons of
steel. The State’s total allotment for
the first two quarters of 1957-58 was
22,188 tons.

Hindi Typewriter and Tele-
printer

1085 { Bhri Raghunath Singh:
: Dr. Ram SBubhag Singh:

Will the Minister of Education and
Scientific Research be pleased to state:

{a) whether it is a fact that Gov-
ernment have effected and accepted a
key board for Hindi Typewriter and
Teleprinter; and

(b) if so, when the new key board
will come 1into operation o¢on Hindi
Teleprinter?

The Minister of Btate in the
Ministry of Education and Sclentific
Research (Dr. K. L. Shrimal): (a)
The Government of India have
accepted the key board for the Hindi
Typewriter as recommended by the
Committee set up to evolve a standard
key board for the Hindi Typewriter
and Teleprinter. The report of the
Committee in so far as key board of
the Hindi Teleprinter is concerned is
still awaited.

(b) Does not arise,

L

12 hrs.
MOTION FOR ADJOURNMENT

ALARMING FOOD SBITUATION IN CHOTA
NaGrur

Mr. Speaker: I have received a
notice of an adjournment motion to
discuss the alarming food situation
created in the Chota Nagpur division
of Bihar due to faflure of paddy crops
and em accoumt of continued drought.

Yesterdsy, we had a similar adjourn-
ment motien regarding Sunderbans
and other parts of West Bengal.

Dr. Ram Subhag Singh (Sassram):
Eastern U.P. and Sunderbans.

Mr. Speaker: There is failure of
crops, want of rains and other things.
I thought yestarday and I am still
considering about the scepe of
adjournment motions. I have since
received a letter addressed to me by
a number of hon. Members regard-
ing the scope of adjournment motions
and regarding the scope of our juris-
diction in relation to matters relating
to food etc. which is primarily the
concern of the State Government and
how far this Government can be
taken to task on an adjournmernit
motion. I will consider it.

Shri Braj} Raj Singh (Firozabad):
May I submit......

Mr. Speaker: Yesterday 1 said that
it will be usetul for me to come to a
conclusion if an explanation also is
added to the notice of adjournment
motion. Here the explanation is that
there has been serious failure of
crops for want of irrigation facilities
and, therefore, there is no irrigation
and there is failure of crops and no
food. Therefore, it has come to the
Central Government.

What 15 the Central Government's
position so far as this matter 1s con-
cerned is not clear. All the same,
on account of the alarming food
situation, as 1is described here, I
thought 1t fit to bring it before the
House. All of us are jointly interest-
ed, whatever might be the jurisdic-
tion of the House, as to what the
present situation is, and we would

like to know it from the hon. Minis-
ter.

The Minister of Food and Agricul-
tare (8hrl A, P. Jain): I have the
latest report dated the 15th August,
from the Bihar Government and that
report does not mention Chota Nag-
pur as one of the places affected by
scarcity. We have been keeping a
record of the rainfall and it is true
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that the rainfall in Chota Nagpur has
been deficient. But to what extent it
has affected the crops is not known
to us. From all the reports that we
have received from the State Govern-
ment—-while they have mentioned a
large number of districts where
scarcity conditions prevail—we do not
find that Chota Nagpur is one of the
places mentioned by them.

Dr. Ram Subhag Singh: There are
different districts mn Chota Nagpur.
May [ submit......

Bhri A. P. Jain: I will read cut the
names of the districts in which,
according to the State Government,
scarcity conditions preveil. They are,
Patna, Gaya, Sahabad, Saran, Cham-

paran, Muzaffarpur, Darbhanga,
Bhagalpur, Santhal! Parganas and
Palamau.

Dr. Ram Subhag Singh: Santal
Parganas and Palamau are in Chota
Nagpur.

An Hen. Member: Only Palamau,

Shri A. P. Jain: Only Palamau 18 1n
Cho‘a Nagpur (Interruptions).

Mr. Speaker: Order, order. There
must not be so many voices simula-
taneously

Shri A. P. Jain: So far as the avail-
ability of food 1s concerned, accord-
ing to our records, there is nearly
40,000 tons of wheat with Bihar, for
distribution to the various places.
‘That 1s a very substantial quantity and
with that quantity the State Govern-
ment should be able to meet the de-
mands of the varjous districts. So, 1
do not know how we come into the
picture. If there has been a failure
of rainfall, all that we can do is to
place wheat at their disposal and we
have done it.

Shri Braj Raj Singh: May I sub-
mit, Sir, that the Minister has read
the report of the Government of Bihar,
that is of the Minister. But Mr.
Kedar Pandey, Deputy Minister of
Bihar for Irrigation and Power told
a Press Conference at the head-
quarters of Santal Parganas on Tues-

day that s difficult situation might
arise in the district if the drought
continued. He e concern at
the food problem facing Santhal Par-
ganas which had been suffering from
drought for the lsst few years.

Mr. Speaker: For the last few
years?

B_hri Braj Raj Singh: Yes, Sir.

Mr. Speaker: I thought it was &
few months; but I now understand it
is a few years. I was hard of hear-
ing and 1 wanted to know a second
time. .

Shri Braj Raj Singh: ‘Mr. Jagdish
Choubey, General Secretary of the
Bihar Pradesh Youth Congress on
his return from a tour of the four
districts said yesterday that he had
found the paddy crop withering in the
Chota Nagpur division He estimated
that over 50,000 agricultural labourers
had become unemployed as trans-
plantation work had been held up in
large arees.’

These are the statements given in
the Statesman

Mr. Speaker: The Deputy Minister
18 superior to all these things. I have
heard all A copy of a news item
from the Statesman has also been
subrmutted to me. ‘Over 50,000 Agri-
cultural Workers Idle'—‘Concern
Over Bihar Food Position’ Chota
Nagpur is also mentioned there. For
want of rains and due to searcity
conditions and want of irrigation
facilities which have not been provid-
ed for a long time, gradually the
situation 1s deterioating. There seems
to be an accentuation of the situation.
And the hon. Minister has said that
he 1s ready and willing, the moment
any intimation or request comes from
the State Government, to supply more
and more So far as he is concerned,
he has pilaced sufficlent stocks at the
disposal of the Bihar Government.
Let us wait and see if any further
steps have to be taken.

In all these matters I would urge
upon the hon. Members here to
realise that the Central Government
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does not engage its own sgency sven
tor the distribution of food there. It
is all done through the agency of the
State Government and ths State
Government must take the initintive
in these matters. 1f they ask for
some fcod or for some other help on
account of scarcity conditions, if they
are not granted from here, we can
certainly urge upon this Government
to do that. This must be the line of
demarcation as far as possible. Hon.
Members would - write to their coun.
terparts in the States to take the
matter before the State Governments.
If the State Governments do not do
what they should do, then I do not
know what to do. We can certainly
takes up this matter so far as this
Government it concerned. 1 do not
think that so far as this Government
is concerned it should take the initia-
tive because it is food, if the State
Government fails to take the initia-
tive. I do not feel called upon to give
a consent to the adjournment motion.

We proceed to the next item,
‘Papers laid on the Table'.

Shr]l Sinhasan BSingh (Gorakhpur):
The hon. Minister quoted a statement
of the Bihar Government and the hon.
Member there read out & statement
of the Deputy Minister, just the
opposite of it. May we know which
is a true statement, whether the
statement of the Government of Bihar
or that of the Deputy Minister?

Mr. Speaker: Hon. Members must
notice that all these reports come from
the State Governments from time to
time. This is a report which the
Minister got on the 15th of August.
If, in the meanwhile, any emergency
arises, is it not for the Government
of Bihar to write to the Centre. Can
we get hold of a statement of the
Deputy Minister in newspapers and
then embark upon an enquiry and
condemn the Minister for not having
taken steps? What does the Deputy
Minister do there, it he has not cared
to write to the proper authorities?
Do you mean to say that the paper-
men or mny others will supply feod.

It is rather strange that they shouid
go to the Press and make a state-
ment. If the situation was really
serious they should have written to
the Food Minister here. I am ex-
ceadingly sorry about the manner in
which this matter is attended to. It
the State Government informs that
there is emergency and more food is
necessary from the Centre, I am sure,
and I will say from this platform, that
all our 500 Members, not only those
who come from Bihar but every other
Member, will be interested in seeing
that as much food is rushed %o
scarcity areas as is possible within
our limited means. I am not called
upon to give my congent to this
adjournment motion.

Shri Gajendra Prasad Sinha (Pala-
mau): Sir, I want to know......

Mr. Speaker: Order, order. I am
not going to allow every hon. Mem-
ber from Bihar to speak on this. I
will note down that all Members from
Bihar are interested in this matter.

PAPERS LAID ON THE TABLE
TEeERRITORIAL CoUNcrLs RuLks

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): Sir,
I beg to lay on the Tabie, under sub-
section (3) of Section 54 of the Ter-
ritorial Councils Act, 1856, a copy of
the Territorial Councils Rules, 1857,
published in the Notification No.
S.R.O. 2573, dated the 6th August,
1857.

[Placed wn Library See No. §-232(57]

NOTIFICATIONS ISSUED UNDER Sga Cus-
TOMS ACT

The Minister of Finance (Shri T. T.
Krishnamachari): Sir, I beg to lay on
the Table a copy of each of the follow-
ing Notifications, under sub-section
(4) of section 43B of the Sea Customs
Act, 1878:—

(1) 8.R.O. 2577, dated the 8th
August, 1857 containing the Cus-
toms Duties Drawback (Tele-
Communication Equipments)
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‘ Given to Haif-an-Hour Discussion

Rulas, 18567, [Placed in Library.
See No. §-233{57).

(2) 8R.O. 2578, dated the Bth
August, 1857. [Placed in Labrary,
See No. $-234{57].

B g

COMMITTEE ON ABSENCE OF
MEMBERB FROM THE BSIT-
TINGS OF THE HOUSE.

SzconNp RerorT

thl'i Mulchand Dube (Farrukha-
bad): Sir, I beg to present the Second
Report of the Committee on Absence

of Members from the sittings of the
House.

STATEMENT CORRECTING REPLY
GIVEN TO HALF-AN-HOUR
DISCUSSION

The Minlster of Railways (Shri
Jagjivan Ram): Sir, during a debate
on 12th August, 1957 on Departmental
Catering on Railways, initiated in this
House by Shri Harish Chandra
Mathur, 1 had read out the following
paragraph:

“Refreshments and meals on
trains should be provided at popu-
lar prices hy the department.
Departmental catering should pro-
vide a wide range of food and
snacks. Aim should be to run the
catering establishment on ‘no
profit no loss basis’ in the long
run. To start with, if the depart-
mental catering suffers any loss,
1t may be considered as spent on
advertisement and partly put to

the account of ‘Passenger Ameni-
ties' ™

1 had mentioned that this paragraph
gppeared in the Report ef the Cater-
ing Committee. 1 am sorry this is not
correct. This paragraph actually
sppears in the Report of the Railway
Corruption Enquiry Committee.

ELECTION TO COMMITTEE

CENTRAL ADVISOEY BOARD OF ARCHAZO~
LOGY

The D:puty Minister of Education
and Scientific Kesearch (Shri M. M.
Das): Sir, on behalf of Maulana Azad,
I beg to move the following:

“That in pursuance of paragraph
1(2) of the Ministry of Education
Resolution No. F21-8/54-A-2 dated
the 14th July, 1953, the members
of Lok Sabha do proceed to elect,
in such manner as the Speaker
may direct two members from.
among themselves to serve wus
members of the Central Advisory
Board of Archaeoiogy."

Mr. Speaker: The question is:

“That in pursuance of paragraph
1(f) of the Ministry of Education
Resolution No. F.21-9/54-A-2 dated
the 14th July, 1855, the members.
of Lok Sabha do proceed to elect,
In such manner as the Speaker
may direct two mgmbers from
among themselves to serve us.

members of the Central Advisory
Board of Archaeology.”

The motion was adopted.

CnTRAL ADVISORY BOARD OF
EDUCATION

Shri M. M. Das: Sir, on behalf of

Maulana Azad, 1 beg to move the
following:

“That in pursuance of paragraph
3(2)(e) of the late Department
of Education, Health and Lands
Resolution No. F.122-3/35-E, dated
the 8th August, 1935, as amended
from time to time, the members
of Lok Sabha do proceed to elect,
in such manner as the Speaker
may direct, three members from
semong themselves to serve as

members of the Central Advisory
Board of Education.”

Mr. Speaker: The question is:

“That in pursuance of paragraph
3(2)(e) of the late Department of
Educaticn, Health and Lands
Resolution No. F.122-3/35-E, dated'
the 8th August, 1835, as amended
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from time to time, the members
.of Lok Sabha do proceed to elect,
in such manner as the Speaker
may direct, three members from
among themselves to serve as
members of the Central Advisory
Board of Education.”

The motion was adopted.

LIFE INSURANCE CORPORATION
(SECOND AMENDMENT) BILL®

The Minister of Finance (Shri T. T.
Krishnamachari): Sir, I beg to move....

Shri 8. C. Samanta (Temluk): 8ir
1 want to raise a point of order before
you ask the hon Minister...

Mr. Speaker: Let him make the
motion and then I will consider the
point of order.

Shri T. T. Krishnamachari: Sur, I
beg to move for leave to introduce the
“Life Insurance Corporation (Second
Amendment) Bill, 1857,

Mr. Speaker: Now that the motion
‘has been made, let us hear the point
of order.

Shrl S, C. Samanta: My point of
.order 1s that taxation proposals on
railway passenger fares ...

Mr. Speaker;: I am sorry hon. Mem-
ber will kindly wait till I come to
the other Bill. This is a different Bill.
The hon. Member seems to be so full
of the point of order. I shall now put
the motion to the House. The ques-
tion is:

“That leave be granted to intro-
duce the Life Insurance Corpora-
tion (Second Amendment) Bil),
1957.”

The motion wag adoptea.

Shri T. T. Krishnamachari: Sir, 1
introduce the Bill.

10912

RAILWAY PASSENGER FARES
BILL

The Minister of Pinance (Bhri T. T.
Krishnamacharl): Sir, I beg to} ruove:

“That the Bill to provide for
the levy of a tax on railway fares,
be taken into consideration.”

Shri 8. C. Samanta (Tamluk): B8ir,
before he proceeds I want to raise my
point of order. My point of order is,
taxation proposals on railway passen-
ger fares, introduction of a Bill for
the purpoge and piloting the Bill in
the House by the hon. ¥inance Minis-
ter are unconstitutional and unconven-
tional, unprecedented and unjustified,
inappropriate and inequitable.

The Government will say, we have
a provision under article 269(1) of the
Constitution which says:

“The following duties and taxes
shall be levied and collected by
the Government of India but shall
be assigned to the States in the
manner provided in clause (2),
namely:—

(c) terminal taxes on goods or
passengers carried by railway, sea
or air;

(d) taxes on railway fares and
freights;”

Here the Constitution has given power
to the Government of India for taxing
railway fares We know that on behalf
of the Government of India the
Fingnce Minister can levy a tax and
can bring a Bill. But, at the same
time, we should not forget the rail-
way conventions that were accepted in
1924, ratified afterwards, and lastly it
was ratified by a Committee in 1954
of which you, Sir, were the Chairman. -
By this convention railway finance has
been separated from the general
finance, and the overall improvement
of the Railways has been conferred
upon the Railways,

Mr. Speaker: What is the point of
order?

*Published in the Gazette of India Extraordinary Part II—Section 2, dated

30-8-1857, pp. 453—459.

{Moved with the recommendation of the President.
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Shri Ranga (Tenali): He has stated
that in the beginning, that it {s un-
constitutional.

Shri 8. C. Samanta: 1 am against
the piloting of the Bill by the Finance
Manister.

Mr, Speaker: If the Railway Minis-
ter pilots 1t?

Shtl 8. C. Samanta: Then I shall be
glad.

Mr. Speaker: 1 understand the point
of order,

Shri 8. C. Bamanta: My fear 15 that
the Railway Minister 13 not piloting
the Bill because by this taxation the
Railway Finance is being affected. By
convention we have allowed the Rail-
ways to separate its finance and give
a lump sum to the general revenue.
By this taxation, I say that the Rail-
way Finance has been disturbed in
such a manner that the Railway Minis-
ter has not been allowed to introduce
this Bill. I apprehend, Sir, that the
object and the j)oint responsibility
which the Council of Ministers have,
did not agree. It may be so. There-
fore, as a Member of this House I
must put before you, Sir, and the
House the exact position. Why should
such things be done? Councils of
Ministers are responsible for the Gov-
ernment of India, not by law but by
convention also.

Mr. Speaker: The hon. Member 1s
straying away to other matters. The
hon Finance Minister has introduced
the Bill on railway passenger fares.
The other day, I think in the speech
of the hon. Railway Minister on his
budget, the Railway Minister said that
so far as these railway fares are con-
cerned, his colleague, the Finance
Minister, would introduce a Bill.

Shrt T. T. Krishnamachari: He
merely said that he is considering the
matter.

Mr. Speaker: Yes. When I was
listening to it, I even thought that it
need not have been referred to if only
some consideration has been there
about the Bill. It might not have been
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referred to, but it 'is an individuail
case. Now, whatever might be the
propriety, taxation mesasures can be
introduced by the hon. Finance Minis-
ter and if perchance the Railway
Minister introduces it, or wanted to
introduce any other Bill, he can do it.
Any Member of the Government can
certainly pilot a Bill introduced by
another Member or introduce a Bill
himself. Special and exceptional pro-
visions have been made to enable the
Government as a whole to take charge
of the Government business.

Shri Bimal Ghose (Barrackpore):
Apart from the Constitution, on merits
there is this difference, because if it
was piloted by the Railway Minister,
the revenues would have gone to the
raillways. Here, the revenues go to the
States. There is a lot of difference,
{Interruptions). By increasing the
fares, the railways get it. .

S8hrl Ranga: This 183 a surcharge om
the railways and naturally the rail-
ways cannot be expected to make pro-
posals. It is for the Finance Minis-
ter Whether railway fares also are to
be treated as part of the general
revenue3 or ngt is another matter, in
which this House can exprees its
opinion when the Bill comes for
detailed consideration. But certainly,
the Finance Minister is entitled to
bring it up and he is within his rights
to levy any surcharge of any kind,
including the posts and telegraphs and
other subjects also. Therefore, I think
it is in order that this Bill should
be introduced by the Finance Minjster.

Shri Mohamed Imam (Chitaldrug):
It has to be made clear whether the
proceeds of this tax will go to the
railway revenues or to the general
revenues or whether it will be consti--
tuted into a fund for the development
of the railways.

Shri 8. C. Samanta: There is another
point in this regard. The Terminal
Tax Bill was allowed to be introduced
and piloted by the then Deputy Minls-
ter of Railways, in 1858. 8o, that ocon-
vention continues and I want that con-
vention to continue now.
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Shii T. B, Vittal Rac (Khammam):
May ! make & submission? Can we
consider this Bill without amending
the resolution which we had passed in
this House about the railway. finances
and the general finances being divided?
Can we introduce this Bill and pass
it without amending that resolution
which was passed in this House in
19547

Shi N, BR. Manisamy (Vellore): 1
rise to another point of order,

Mr. Speaker: Let me dispose of this
point of order.

Shrt N. BR. Munisamy: Not about
this, but it is another one.

Mr. Speaker: Even about this, let
him wait. If it is not about this, then,
he can wait certainly.

Shri T. T. Krishnamachari: I would
have explained this position in the
course of my speech. The point that
my hon. friend hes missed 1s that this
15 a taxation measure. It has nothing
to do with railway revenues as such.
It 8 true that so far as railway
revenues ®re concerned, we have a
convention and the hon. Members
would have understood that such a
convention was ratifled by Parliament
in respect of the separation of rail-
way revenues and the determination
of the amount that the railway
revenues should give to the general
revenues, But 1t must also be recog-
nised by the hon. Members that that
convention is for accounting purposes.
All our moneys are in the Consoli-
dated Fund and there 15 a certain
amount of responsibility so far as the
Government as a whole is concerned
with regard to the financial structure
and the operation of finances m the
Consolidated Fund. As you have
rightly pomnted out, Sir, it might have
been done by the Railway Minister or
by his Deputy or by myself or by my
Deputy Somebody else might have
taken charge of it. But that does not
necessarily mean that there is any
prescriptive right in regard to any
particular Minister in regard to the
introduction of any Bill which affects
the Government of India.
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But the whole issue is completely
divorced from the context of this parti-
cular measure. The basis of this
particular measure is article 289 of
the Constitution which my hon. friend
knows very well, Article 280 reads
thus:

“The following duties and taxes
shall be levied and collected by
the Government of India but shall
be assigned to the States in the
manner provided in clause (2)
namely:;—

(m) duties in respect of succes-
sion to property other than agri-
cultural land;

(b) estate duty In respect of
property other than agricultural
land;

(c) terminal taxes on goods or
passengers carried by railway, sea
or air;

(d) taxes on railway fares and
freights;

(e) taxes other than stamp
duties on transactions in stock-
exchanges and futures markets;

(f) taxes on the sale or pur-
chase of newspapers and on
advertisements published therein;

(g) taxes on the sale or pur-
chase of goods other than news-
papers, where such sale or pur-
chase takes place in the course of
inter-State trade or commerce.”

So, these are purely taxation pro-
posals which have emanated from the
Government of India and the Govern-
ment of India should place them before
Parliament, collect the taxes, and the
procecds available to the States will
be apportioned in & manner suggested
in clause (2) of article 288.

We have had Bills of this nature
before The House has passed those
Rills and this is absolutely no diffe-
rent, so far as its character is con-
cerned, from the Estate Duty Bill or
the Stamp Act which were passed by
this House sometime back. The dis-
position of this particular amount
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which will Be collected is to be on the
basis, as I maid, of glause (2) of article
269. In this particular matter, I should
be presently saying that I have asked
for the guidance of the Finance Com-
mission. So, it is merely p taxation of
certain sources for the purpose and
for the benefit of the States, The
guestion of general revenues profiting
from the railway income does not
arise, because the whole proceeds of
this taxation do not go to the general
revenue. They go to the States.

So far as article 268 is concerned,
it is an obligation. If we have to find
revenues for the States, there is an
obligation laid on the Government of
India to use these sources and collect
taxes therefrom and make them over
to the States for their own purposes
So, the position is crystal clear 7The
convention is there. If I come with the
proposal or if my colleague, the Rail-
way Minister, comes with a proposal
that we will be transferring a larger
amount, then, what is normally done,
which would not be any breach of that
convention, is, naturally, we have to
come to Parhament and mention it
and the Parliament might approve of
that change or it might not, or the
convention may be revoked or altered
with the permission of Parliament.
The convention 1s not at all affected,
because the collection of this tax does
not form part of the revenues either
of the railways or of the combined
revenues of the Central Government,
whether of the railways, posts and
telegraphs or other sources. So, I can-
not see how the convention can be
brought in merely as an estoppel
There is article 269 where the duty is
laid on the Central Government to
taken action at the time which is ap-
propriate.

Mr. Speaker: I do not think the
railway convention, in any way, stands
in the way of a Bill of this nature
being brought before this House by
the hon. Finance Minister. It is open,
under article 269, for the Central Gov-
ernment to impose any tax mentioned
in that article. This tax on rallway
passenger fares is not an increase of
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fare in the sense that the railway fare
it increased for the purpose of adminis-
tration of the railway by the Railway
Administration. An incresse of fame
in that case does not require the sanc-
tion of this House, or, in a sense, a
sanction by way of a taxation measure.
Of course, in the budget speech, the
hon. Minister of Finance and the hon.
Railway Minister also referred to the
fact that they might increase the rail-
way fares, third-class fares and so on.
But these fares and rates do not come
as an annual measure or an annual
feature here, requiring the approval
of the House. It is not considered to
be a tax It is only a fare for the
gservices. So far as this tax is concern-
ed, 1t is a tax pure and simple, and
the proceeds of this tax go entirely
to the States. Not a pie of it becomes
part and parcel of the Consolidated
Fund, as is set out in clause (2) of
article 269 of the Constitution, which
reads thus:

“The net proceeds in any finan-
cial year of any such duty or tax,
except in so far as those proceeds
represent proceeds attributable to
Union territories, shall not form
part of the Consolidated Fund of
India, but shall be assigned to the
States within which that duty or
tax is leviable in that year.,..)”

and so on. The Central Government
is only the collecting agency So far,
as this matter is concerned, this is tax
pure and simple. This is not money or
any fare which goes to the Railway
Administration, in which the Conven-
tion has to be respected, which divides
the surplus revenues of the railways
between the Railway administration
and the States. I do not find there is
any point of order and the proper per-
son to pilot this Bill is not the Rail-
way Minister, but the Finance Minis-
ter; and, he has rightly done so.

Shri N. R. Munisamy: My point of
order is thet this is beyond the legis-
lative competence of this Parliament
in this sense. From the Statement of
Objects and Reasons, I find that the
hon. Finance Minister lays his claim
only under article 289(1) of the Con-
stitution But{ we have to find the
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{Shri N. R. Munisamy)

genesis of this article 209(1). He has
quoted item 89 in the Seventh Sche-
duled wherein it is said:

“Terminal taxes on goods or
passengers, carried by railway, sea
or air; taxes on railway fares and
freights.”

This has been bodily lifted from the
Government of India Act, 1938,

Mr. Speaker: Item 89 of the Seventh
Schedule—it is in the Union List.

Shri N. R, Munisamy: Yes; he has
laid his finger on that item “taxes on
ratlway fares and freights”. How this
has come into operation has to be
looked into by going into its history.

Mr. Speaker: What 15 the trouble?
What is the objection?

Shri N. R. Munisamy: This is beyond
the legislative competence of this
Parhament in the sense that it has
been bodily incorporated from the
Government of India Act, 1935, where-
in item No. 58 in List I of the Seventh
Schedule is the same as has been
incorporated here. Just as Mr. SBamanta
has said, the finances of the railways
have been severed from the Govern-
ment of Indin When the companies
were running the railways ..

Mr. Speaker: What is the point of
order?

8hri N. R. Munisamy: The point of
order is that it 18 beyond the legis-
lstive competence of this House.

Mr. Speaker: Why?

Shri N. R. Munisamy: The point is,
the money was recovered by the com-
panies in those days and the tax on
that could be levied by the Central
Government. In the early part of 1920,
the Government of India was making

good the loss. ..

Mr. Speaker: 1 have understood.
The hon Member has not said it ex-
pressly What he says 1s this; it I
differ from the hon Member, he will
correct me. He says, before 1935, the
rallway administration was in the
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hands of private companies. They
imposed the fares and the money went
to them, Then the Government of
India had a right under the Govern-
ment of India Act, 1933 to impose a
tax on fares and frieghts imposed by
u private agency. Now he says the
Government itself imposes the tax
after the railway administration has
become part and parcel of the Gov-
ernment. He wants to know whether
a tax can be imposed by Government
upon fares and freights imposed by
itself. Is that bis point?

Shri N. B. Munisamy: Yes, Sir.

Mr. Speaker: I am glad I have
understood the hon. Member correctly.
The position 1s, there are surcharges.
Hon. Members will try to look into
the past history of legislation. Govern-
ment impose a tax and on that they
impose a surcharge. We have the sur-
charge on income-tax, the surcharge
on the salt tax and so on. From time
to time the Government impose sur-
charges. When once a tax is levied,
instead of increasing the tax, they can
say they impose another tax or a sur-
charge on that tax There is nothing
harmtful in that; there is no good
invoking the aid of the Government
of India Act, 1935.

Shri Sadhan Gupta (Calcutta-East):
Another point of order.

Mr. Speaker: Is it generally intend-
ed that this Bill should not go on?

shri Sadhan Gupta: There is no
doubt about that but that is not the
object of the point of order. The point
of order is that this Bill does not
contain a financial memorandum, as
expenditure is litkely to be incurred
in the collection of this tax. The
memorandum on delegated legislation
says:

“In the case of railways adminis-
tered by companies, it is neces-
sary to regulate the collection of
taxes under this law by means of
rules made by the Central Gov-
ernment.”
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The next Ae:\tence is important:

“The tax may also have to be
collected by otber authorities on
behalf of the ruilways.”

When other authorities collect the tax
on behalf of the rallways, it neces-
sarily involves a certain expenditure.
It is not as if the rmlways themselves
collect it. The Government concedes
a situation when authorities, other
than the railways will have to assist
in collecting this tax on fares,
Obviously the reference is to railways
under company management, whatever
railways may be there. In that cuse, it

is conceivable that some amount of .

public expenditure will be involved.
Rule 68 of the Rules of Propedure
says:

“A Bill involving expenditure
shall be accompanied by a finan-
cial memorandum which shall
invite particular attention to the
clauses involving expenditure and
shall also give an estimate of the
recurrtng and non-recurring ex-
penditure 1nvolved in case the Bill
1s passed into law”

Therefore, this idea must be given to
us before we can effectively consider
this Bill and decide our attitude
towards this B:ll, not to speak of the
fact that such ciauses should be print-
ed 1n thick type and so on The main
thing is that expenditure will be in-
curred mn collecting the tax on fares
through authorities other than the rail-
way administration and the 1dea of
such expenditure will have to be given
te us in order that we may appreciate
the amount of expenditure that is
involved and make up our minds
accordingly

Shri T. T. Krishnamachari: If the
hon Member reads again rule 69, he
wiil find that the Consolidated Fund
is not responsible for the distmbution
of this money In any event, he ulso
concedes that the collection of tax on
railway fares will not mean any extra
expenditure, which is such as to be
atated here, He says there may be
other agencies through which we
collect the money. I do not think there
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is any other agency at the present
moment,

Shri Sadhan Gopta: You say it

Mr. Speaker: It is inh the memoran-
dum on delegated legisiation.

Shri T. T. Krishnamachari: I do not
think any expenditure is going to be
incurred for the collection of this tax.
Even granting that it is so, the fact 1s
that it does not come in, so tar as this
provision is concerned. The provision
of rule 69 is specifically intended to
indicate to the House what will be the
effect on the Consolidated Fund of
India by means of the expenditure
that may be incurred in a particular
manner Even if there 15 any expendi~
ture, 1t will go in reduction of the
amount that we pay to the States.
Tomorrow if I want to claim from the
States some money for the service
charged by the raillways, it goes in
reduction of the amount that 1s ex-
pended, because the tax itsell! 1s not
going to be credited to the Central
revenue as such If, therefore, any
expenditure 1is wncurred, 1t will go in
reduction of the amount given to the-
States Therefore, having considered
the matter, we find that there is no
necessity for a financial memorandum.
The suggestion made by the Secre-
tarmmt at one time was that it would
be much better in future that we have
the last page of the Bill as “Financial
memorandum--nil; memorandum on
delegated legislation—m!” If we can
have a form printed showing “nil”,
this question should not arise, because”
all that we have to do 1s to explain
why we say there is no need for such
a memorandum, instead of an absence
which looks as though it i3 an over-
sight

Shri Sadhan Gupta rose— -

)

Mr. Speaker: The hon. Member has
not got this right to go on arguing.
He has placed the matter before me
and I have heard the hon Finance
Minister

So far as this matter is concerned,
I do not think there ig any point of
order for this reason that a financial
memorandum is required under rule
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69(1) only when expendjture is involv-
ed. I am not in a position to say
whether the expenditure need neces-
sarily be from the Consolidated Fund
or not, having regard to the general
wording there. It says:

“A Bill involving expenditure
shall be accompanied by a finan-
cial memorandum * which shall
invite particular attention to the
clauses involving expenditure and
'shall also give an estimate of the
recurring and non-recurring ex-
‘penditure involved in case the Bill
is passed into law.”

‘Once Parliament passes legislation,
whether the proceeds go to the States
or whether they go to the Consoli-
dated Fund of India or not, if it
involves expenditure, there is to be a
statement so that Parliament may
have an idea of what the purpose is.
The Financial memorandum will
invite attention to the clauses involv-
ing expenditure. Where the expendi-
ture outweighs the income, Parliament
1may say, we are only making a grant
to the States, after all it is an infruec-
tuous grant, there is nothing to be
gained, the overhead charges are so
much. Therefore, I do not want to
restrict the scope of rule 69(1), to only
that expenditure which comes out of
the Consolidated Fund. This shall not
constitute my final opinion so far as
this matter is concerned because I am

going to dispose of the point of order
on another matter.

This Bill does not involve any
expenditure. The same Railway
department collects. Instead of one
rupee, it is one rupee four annas or
five annas. é’l'he same person, the same
ticket. Po sibly, instead of Re. 1,

Rs. 1-4-0 is to be printed upon that.
Nothing more than that.

So far as other authorities are con-
<cerned, I cannot contemplate any
other authority. Though in delegated
legislation some other authority is con-
templated, how can there be a third
party? They have said here in the
wules that some other authority shall
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be constituted. He must be given
powers. It is merely stated in the
delegated legislation provision that the
Central Government may by notifica-
tion make rules to regulate the collec-
tion by or on behalf of the railway
administration of the tax levied under
this Act and provide for the authority
to which, and the time and manner in
which the tax shall be paid, and pres-
cribe the form. There is no other
collecting authority.

Shri Sadhan Gupta: The wording is,
“collection by or on behalf of”.

Mr. Speaker: There cannot be a
delegation of delegation. The hon.
Member who is a lawyer knows that
an agent cannot delegate his powers.
If the railway administration is asked
to collect,” the railway administration
cannot further delegate to some per-
son. Power is given to constitute. Let
us not be carried away by a loose

statement regarding delegated legis-
lation.

Shri Bimal Ghose: It is deliberate.

Mr. Speaker: The hon. Member will
not stand by it now. No authority is
contemplated to be constituted here

" which will involve any expenditure. 1

do not think there is any point of
order. There is no expenditure involv-
ed. The hon. Minister will continue.

Shri Sadhan Gupta: I want a clari-
fication, Sir.

Mr. Speaker:

No further clarifica-
tion.

Shri Sadhan Gupta: It is not dele-
tion of delegation. The authority
prescribed will collect on behalf of
railway administration. It is not that

the railway administration will dele-
gate.

Mr. Speaker: The body of the Act
does not mwake any provision for
entrusting this to anybody other than
the railway administration.

Shri Sadhan Gupta: I refer to clause
6(2)(a). It is collection by or on
behalf of the railway administration.
It must be some one else.
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Mr, Spesiker: Regulate the collection
by or on behalf of the railway adminis-
tration of the tax levied under this
Act—what is this guthority that is
contemplated?

Sardar Hukam Singh (Bhatinda):
There are out-agencies and ugents
employed by the railwpys to Iissue
tickets and collect the fares. They are
doing that business particularly in the
hill stations and other places. Some-
times, joint tickets are issued, motor-
cum-rail. They have these authorities.
Perhaps, they may be contemplated.
1 cannot say what the hon. Minister
or the draftsmen have in mind. What
I can conceive is, these agencies are
already there and they are doing the
job also. They may be asked to collect
as they are doing the railway fares
already.

The Minister of Rallways (Shri
Jagjivan Ram): That is what 1 was
going to say. At present the Railways
have got certain agencies an a certain
commission basis. 'Then, again, we
have a number of private railways.
They also book through tickets from
their stations on certain conditions
which we have between us, These will
be the agencies which will collect
these things on behalf of the railwmy
administration, and that would be
according to certain arrangements that
we have already existing.

Mr. Speaker: The out-agencies must
be given some commuission. What is the
commission?

Shri Jagjivan Ram: I cannot say
ofthand There are certain arrange-
ments for that.

Mr. Speaker: Therefore, 1t involves
expenditure. An expenditure state-
ment is necessary. It does involve
some expenditure which will come out
of accrual.

All right. So far as this Bill is con-
cerned, for any expenditure, this rule
would not be in force now. We have
got, under the rules, the right to
exempt. Iz the House in favour of
exempting this Bill from the operation
of the rule?
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Some Hea. Menbeu Yes,
Some Hon. Members: No.

8hri Sadhan Gupta: There must be
motian for suspension by the Leader
ot the House.

Shri T. B. Vittal Rao: Let them come
well prepared. You may take it up
tomorrow.

My, Speaker: The rule is, any Mem-
ber may, with the consent of the
Speaker move that any rule may be
suspended in its application to a parti-
cular motion before the House for the
time being. Inasmuch as out-agencles
have to be paid, I think it involves
expenditure.

Sardar Hukam 8ingh: The out-
agency is paid some proportion of the
money that is collected for the ticket.
If 1t 18 80, there would be no extra
charge.

Shri T. T. Keishnamachari: It would
be safer to permit me to move that
the rule be waived.

Mr. Speaker: Yes.

Shri T. T. Krishnamacharl: I beg to
move:

“That Rule 68 of the Rules of
Procedure and Conduct of Busi-
ness in Lok Sabha in so far as it
requires that a Bill 1nvolving
expenditure shall be accompanied
by a Fimancial Memorandum be
suspended in its application to the
Railway Passenger Fares Bill,
1957."

Mr, Speaker: In the peculiar circum-
stances, to avoid any delay so far as
this matter is concerned: with this
rider that the hon. Minister will place
before the House an expenditure state-
ment as early as possible.

Shri Jagjivan Ram: Yes.

Some Hon. Members: Take it up
tomorrow.

Mr. Speaker: Do you mean to say
that anything turns upon the small
corimission to the out-agency so far
as this Bill is concerned?
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Shri T. B, Vittal Rao: We can take
it up tomorrow. Why have some bad
srecedent?

Mr. Speaker: Hon. Members are also
interested in & way in getting through
the work. He has asked me to take it
tomorrow. He cannot go on catching
hold of me and pushing me down. All
that he can say is that the memo must
be submitted. I have heard him. I
shall put it to the vote of the House.
It is not a serious matter, If I am con-
vinced that it is such a serious matter
as to require postponement, if hon.
Members cannot consider this Bill
because of the small amount paid to
out-agency, I would certainly put it
off to some other day. This does not
stand in the way,

Shrl Bimal Ghose: May I make a
submission, Sir?

Mr. Speaker: No; I have heard
enough.

S8hri Bimal Ghose: This is a techni-
cal ground. We shall have now the
beneflt of it, just as technical points
are often held against us.

Mr. Speaker: The question is:

‘“That Rule 69 of the Rules of
Procedure and Conduct of Busi-
ness in Lok Sabha in so far as it
requires that a Bill involving
expenditure shall be accompanied
by a Financial Memorandum be
suspended {n its application to the
Reailway Passenger Fares Bill,
1957.”

Those in favour may say ‘Aye’.

Several Hon. Members: rase Aye.
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Mr. Spenker: Those aguinst may
say ‘No'. (Some Homn, Members: Xo.)
The Ayes have it )

Bome Hoa. Mambers: The ‘Noes’
have it.

Mr. Speaker: Let them rise in their
seats.

Some Hon. Members: Let the bell
be rung.

Mr. Speaker: I am not bound to
call a division for everything.

Shri Sadhan Gupta: When it is
challenged, you are bound unless that
rule is also suspended on a division.

Mr. Spesker: 1 can declare it by
vaices.

Some Hon. Members: No, Sir,

Mr. Speaker: I can ask hon. Mem-
bers even then to stand in their places.
Let the lobbies be cleared.

Shri Sadhan Gupta: With the new
automatic device, it will not take
much time.

Mr. Speaker: I am not going to
allow. Let the lobbies be cleared. 1
am now putting the motion to vote.

The question is:

“That Rule 69 of the Rules of
Procedure and Conduct of Busi-
ness in I.ok Sabha in so far as it
requires that a Bill involving
expenditure shall be accompanied
by a Financial Memorandum be
suspended 1n 1ts application to the
Railway Passenger Fares Bill,
1957."

The Lok Sabha divided Ayes: 183;
Noes 81.

Division No 281) AYBS [12°52 hre
Abdul Lateet, Shn Bagdi, Shnor Besumatsri, Sho

Achar, Shri Bahadur Singh, Shri Bhakt Darshan, Shri

Agadl, Shri Bajay, Shri Kamalnayan Bhargavs, Pandit Thakuz Des

Aflt Singh, Shry Banerjes, Shri S. K, Bhatkar, Sk

Ambalsm, Shri Subbish Baperjs, Shri P, B. Bhogii Bhai, Skri

Arumugham, Shri R. S Bangehi Thakur, Shri Bidari, Shn

Arumugham, Shri S, R Barman, Shri Birbal Singh, Shri

Ashanna, Shri Barupal, Shri P L., Boee, Shri P, C,

Avysksonu® Shri Buseppa, Shri Besjeshwar Prasad, Shri
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Hukam Singh, Sarder
Tagiivan Ram, Shri

Jun, Shri A P,

Jun, Shei M, C.

Jangde, Shri

Jens, Shri K. C.
Thunjhunwals, Shri
Jogendra Seu, Shri

Jobi, Shri A. C.

Soshl, Shrimati Subbadra
Jyoeishi, Pandit J. P.
Kanakessbal, Shri
Kanungo, Shri

Kaliwal, Shri

Keshave, Shri

Khan, Shri Shabhnawas
Khimji, Shri

Rhwajs, Skri Jamal
Kistalys, Shri

Kripalani, Shrimati Sucheta
Rriuhna Chandra, Shri
Krushnsish, Shri Balarama
Krishnamachaei, Shrl T, T.
Lachh Ram, Shri

Awas hi, Shrl

Banernive, Shri S. M.

Braj Raj Singh, Shri
Chakrsvartty, Shrimat| Reat
Chandramani Kalo, Shai
Chavan, Shri D. R.
Dasgupta, Shri B,

Deo, $hri P. K.

Dhanagar, Shri

Lahiet, Shri

1al, Shei 1. S.

Lasker, Shei N, C.
Lazmi Bai, Strimati
Mafids Ahmed, Shetmeti
Maki, Shri N. B,
Matlah, Shri U. 8.
Manasn, Shrl

Mandal, St J.

Mandal, Dr. Pasbupati
Mantysngadan, Shel
Medhi, Shri 8. A,
Mebts, Shri J. R,

Misrs, Shei B. D.
Misbrs, Shri L, N.
Mohiuddio, Shel
Munisamy, Shei N. R.
Morarks, Shri

Murthy, Shri B. S.
Musaflr, Giani G. S.
Muthukrighnan, Shri
Naiz, Shri Kuttikrishnan
Nanjapps, Shri
Nursyanagamy, Shri R,
Naakar, Shri P. S.
Nathavan{, Shri

Nuyaz, Dt. Sushila
Nehru, Shrimuti Uma
Onksr Lal, Shel

Padalu, Shri K, V.
Padam Dev, Shei
Pahadia, Shri
Palaniysndy, Shei
Palchoudhuri, Shrimad Ila
Parmar, Shri Y. S.
Patel, Shrimatl Maaiben
Patel, Shri Rajeshwar
Pragi Lal, Ch.
Radhamohan Singh, Shrl
Raghubir Sahai, Shri
Raghunath Singh, Shri
Rajy, Shi D. 8.
Raraananda Tirthe, Swami
Ramawami, Skel S. V.
Ramaswamy, Shri K. 8.
Rammswamy, Shti P.
Rameshwar Rao, Shri
Rampure, Shri M.

Ram Ssran, Shei
Ranbir Singh Ch.

Rane, Shei

Rangs, Shrl

NORBS

Dharmalingam, Shel
Drohse, Shri

Gaikwad, Shri B. K.
Ghodssr, Shri Fateheinh
Ghosal, Shri

Ghose, Shri Bimal
Ghosg, Shri S,

Gony, Shri

Gupts, Shri Sadhan
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Rangsren, Shri

Rae, Skei B. ML

Rao, Shri Hanmenth

Rao, 30ri R, J.

Ray, Shrimat! Regaalta
Rungsung Suise, St
Sshu, Shri Remeshwar
Ssigal, Sardar A. S,
Salarh, Shri Abduf
Sgmanta, Shrl § C.
Semnpsinhar, Dr,
Sengennas, Shri
Sankarspandisn, Shri
Sarhadl, Shri Ajit Singh
Satish Chandrs, Shrl
Selku, Shn

Sen, Shri P. G.
Shakuntala Devi, Shrimati
Shankarsiys, Shr{
Sharma, Shii D. G
Sharms, Shri R. C,
Shivenanjappa, Shsi
Shobha Ram, Shri
Siddush, Shri

Singh, Shri Babunath
Singh Shrd, K. N,

Singh, ShriM N

Sinba, Shri Anirudh
Sinha, Shri K. P.

Sinha, Shri Sstyendrs Narsysn
Sinha, Shri Satys Narayso
Sinhssan Singh, Shri
Snatak, Shri Nardeo
Subbasayaz, Dr. P.
Sultan, Shrimati Maimoona
Sunder Lal, Shri
Surysnarsyansmurthy, Shel
Swarsn Singh, Swdar
"Tahir, Shri Mohammed
Tewarl, Shrl Dwariksnath
Thomas, Shet A M,
Tiwsri, Shti Babu Lal
Tula Rem, Shri

Tyagl, Shri

Ulike, Shri

Umrao Singn, Shri
Upadhyay, Paodit Munishwar Dut
Varma, Shel B B,
Vedskumar, Rumar M.
Vishwansth Prasad, Shei
Vym, Shri Radbelal
Wadiws, Shri

Wilson, Shx J. N.

[mam, Shrl Mohamraed
Jedhay, Shri

Kaz, Shri Prabhat
Karnl Sioghil, Shrl
Kauti, Shri D. A.
Kodyian, Shri
Krishoeswemi, Dr.
Kumbhsr, Shet
Kunhan, Shri
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Mahenty, Shri Patel, Shri P. R. Sharma, Shri H. C.
Manay, Shn, Patil, Shri Balasaheb Siogh, Shri Kamal
Matin, Shri Patil, Shri Nana Siva Raj, Shei
Menon, Dr. K. B, Pad), Stel U. L. Tangamani Shei
Menon, Shri Narayanpnkoutty Prodhan, Shri B. C. Thakore, Shri M. B.
Mukerjee Shei H. N, Raghunath Singhji, Shrs ‘Thevar, Shri
Mullick, Sbri B. G Rai, Shri Khuthwaqt Vejpayee, Shri

Naiz, Shri C. K, Ram Garib, Shn Verma, Shri Ramji
Naysr, Shn1 V. P. Rao, ShriD. V. | Warioz, Shri
Pandey, Shri Sarju Rag, Shri T. B. Vitea) Yajnik, Shri
Parulekar, Sbri Raeddy, Shri Nagi ..

Parvathi Knishnan, Shrimati

Sampath, Shn B V K.

The motion was adopted.

Shri T. T. Krishnamacharl: The Bill
seeks to0 levy a tax on railway
travellers who, like consumers of
other commodities, should also pay
some contribution to 'State revenues
to fulfil the needs of a developing
economy. In dealing with the point
of order raised by_my hon. friend, I
mentioned the aqbligation laid by the
Constitution on the.Central Govern-
ment by article 269{(1) to levy certain
taxes for the benhefit of the States.
For the plannéd development of the
States they have to find additional
resources and it is a matter of common
knowledge that'tRe States find them-
selves in a very difficult position. It
is also fairly known to the members
of the House that several States have
large deficits. Therefore, it is decided
that taxation, based on the provisions
of article 269(1)(d) should be collect-
ed in respect of rdllway fares, That
is the genesis of the present measure.

I would again’ make it clear that
we cannot take article 269(1) as some-
thing which is empty and meaningless.
The Comstitution intends that it
should be pat into effect, into opera-
tion whenever it is reasonably con-
venient for the Central Government
to do s0 and, I am sure, this measure,
if it is passed by Parliament, would,
to some extent, meet the increasing
demands of the States in respect of
their planned expenditure.

I would like.to remind the House
that during the lgst. twenty years or
80 there has been very little increase
in passenger fares. An exact com-
parison s not possible in respect of
earlier years becsuse different rail-

ways -had also different rates. But,
broadly speaking, however, the
ingrease in third class fares from
1939 has been of the order of 40 per
cent. when compared to the much
larger increase in the cost of living
index when we compare them to the
1048-49 figures. The avprage rate in
pies charged for passenger mile in
1948-49 was 460 while in 1955-56 it
had gone up to 5.34 only. The corres-
ponding flgures for third-class passen-
gers were 4150 and 4975 respec-
tively. Further, even on the basig of
intermational comparison, our fares
are much lower than those of most
foreign countries. As against 5-34
pies per passenger mile in India, it is
14°4 pies 1n England, 27 in Canada and
21'8 i:n France. It is no doubt true
that the facilities afforded to the rail-
way travelling public and other
econohtic considerations vary from
country to country, which makes a
comparison of this nature in absolute
terms not feasible. But, even so, the
large variation between the fares
charged in otheér countries and in
India does bring out forcibly the fact

that our fares are on the low side.
1

* It miy aiso interest the hon. Mem-
bers to know that the idea of a tax
on passenger fares is not something
-new. Tax on transportation of goods
and passengers is levied in a number
of other couniries of the world.
'France, Spain, Italy, Germany, Czecho-
, slovakia, Austria and Hungary, all
levy. taxes on passengers as well as
goods  transported by railways.
Bélgium levies such a tax on passen-
gers only. In some countries it goes
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back to the early twenties. In Ger-.
many, as far back as 1917, a tax of 12
1o 17 per-cent. was levied on passenger
fares, of 2 ber eent. on luggage and
of 7 per cent. on goods. This tax was
continued after the Second World War,
on the German Federal Railways, and
according to information relating to
1855, amounts to 11 to 14 per cent. on
fares of different clesses The tax is
included in and cpllected along with
the fares. The position on the
Hungarian . railways is somewhat
similar. ‘In" the United States of
America also where Railways are run
by private commercial enterprises,
there is a federal iax on passenger
and freight transportation which- is
collected by the carriers.

13 hrs.

Thus while the pattern of such a
tax is naturally different in different
countries, the policy of raising
revenues for the State by imposing
taxes on rail transport is fairly wide-
spread. The general characteristic of
the tax on rail passengers appears to
be that 1t is levied as a percentage of
the basic fares as has been proposed
by me 1n this Bill.

It is, therefore, not unreasonable to
impose now a small tax on these fares,
I may add that on the rates proposed,
the average tax per passenger will
hardly exceed 16 nP as the average
number of miles a railway passenger
is carried in India is only 41'5. The
tax does not, therefore, entail a
burden which should be regarded as
heavy or unbearable.

I may further mention that on the
proposed basis, the bulk of the tax
will be collected from long distance
passengers, that is, those travelling
more than 30 miles., The fact that
these passengers are in a position to
undertake long journeys would mean
that it should not be difficult for them
to pay a little more by way of tax.
In other words, the scheme takes into
consideration the capacity oY the
passangers to pay the extra amount
by way of tax. As against this, no
4ax has been proposed in the Bill on
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season tickets so that those people
who work in _towns, but are obliged
to live in syburban -areas, are left
uniffected by this tax.

In deference to the views expressed
during the General Discussion on the
Budget, I have already ammounced the
decision of the Government to exempt
persons travellng upto 15 miles from
the operation of this-tax. This con-
cession will assist short distance
passengers who generally belong to
the classes: whith are fiot in" a position
to pay any increase. An amendment
to implement this proposal has now
been tabled.

Anotheyr, pomnt was raised during
the discussions in the House that the
tax pould .act. particularly harshly in
respect of -hilk arveas, as already
journeys over hill sections were being
charged on the basis of inflated
mileage. I mentioned that I had hed
a discussion with my colleague, the
Minister of Railwmys, and that .my
colleague had promised that he would
look into the charges levied over the
hill areas and revise them adeqtiatéty
to see that the increase on account of
the tax is absorbed, My colleague
has since*unnounceq in this Hguse gn
the 12th Augyst: 1857, in answer. to
a question that he has taken the deci-
sion to remove the inflated mileage
basis for charge over certain sections
and to abate them over certain other
sections to the extent of approximately
25 per cent. The result of these deci-
sions will be that the total fares pay-
able for journeys ovér“thé hlll areds,
including ' the” tax ‘now propoéed, wAll
be less than the fares payable at pre-
sent without any tax.

There is another mingr amendment
in respect of the date with effect from
which the tax will be levied and
collected. Since it will take some time
to complete the arrangements for the
collection of this fax, 1 have proposed
that the Act shail come *inte Torde
from such date as the Central Gowv-
ernment may, by notification. in the
official gazette, agpoint. 1 expect ing
this date will be the 15th Ssnfermbar
1957,
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[Shri T. T. Krishnamachari}

As 1 have already stated in my
Budget speech and also now in reply
to the points of order raised, the net
proceeds of this tax less the amount
attributable to Union territories will
go to fulfil their targets under the
Second Five Year Plan. I have
already sought the advice of the
Finance Commission regarding the
distribution of the proceeds of this
tax less the amount attributable to
the Union terntories, amongst the
various States, and am awaiting their
recommendations.

Sir, I beg to move.
Shri Tyagi (Dehra Dun) rose—

Mr. Spoaker: Let me firet place the
motion before the House. Motion
moved:

“That the Bill to provide for
the levy of a tax on railway
fares be taken into considera-
ﬁon-ll

Shri Sadhan Gupta: Sir, I beg to
move:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 10th November,
1087

Mr. Speaker: Shri Bharucha who
has tabled an amendment I find is
not present.

The motion and the amendment are
before the House for discussion.
Before I call upon hon. Members I
would like to know how the time
should be distributed among the
different stages. We have spent away
forty-five minutes now.

Shrli Bimal Ghose: Three and one.

Shri T. T. Krishnamacharl: When
will the General discussion end?

Mr. Speaker: We sta.rted at quarter
past twelve,

Shri T. B. Vittal Rao: But the time
taken for the point of order should
not be taken into consideration.
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Mr. Speaker: The point of oxder
arises out of the Bill; the point of
order is also part of the Bill

Shri T. B. Vitial Rao: That was
because the rule had to be suspended.
That is not our fault

Shrimati Eenu Chakravartty: That
is the mistake of the Government.

Shri T. T. Krishoamacharl: I will
make a suggestion. Hon. Members can
discuss the Bill till three o'clock. I
shall reply to the debate tomorrow
morning. I will not take up any por-
tion of their time today.

Mr. Speaker: Very well; let us go
on. Each hon. Member would take
fifteen minutes. Shri Sadhan Gupta.

Shri Sadhan Gupta: Mr, Speaker, 1
have moved an amendment that the
Bill be circulated for the purpose of
eliciting opinion thereon by the 10th
November 1857.

This Bill seeks to impose an addi-
tional burden on railway pussengers.
As we know, in our country most of
the rrilway passengers are of the
poorer classes. The Finance Minister
has given us examples of the levy of
this kind of tax in the United States,
in Canada, in Germany and so on, but
I am amazed to see that he did not
have in his mind the difference of the
capacity of the railway passengers in
our country and in the other couniries
to bear this kind of burden.

In the United States, Germany or
France, or the other countries he
mentioned, the standards of living are
much higher. Earnings are much more,
In some cases earnings have exceeded
the rise in the cost of living, whereas
in our country by and large the entire
population has been impoverished on
account of the economic stress and
strain since the beginning of the last
war. Therefore, it is no use telling us
that it is being levied in other coun-
tries, therefore we are going to levy
it. In this country we have from the
latest figures that 132 crores of pas-
sengers were carried by mﬂwu’ys. That
will show that on an average every
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individual in this couniry travelled on
the railways three time in 1863-56.
Now the situation is much worse as
1 shall show. But assuming the aver-
age for the whole population of the
country as three times, they will have
to bear the burden three times every
year. Although the Finance Minister
tries to prove that it is a very, light
burden, 16 nP or =20, I am not sure
that even this burden an average
individual in this country is capable
of bearing, because our average per
capita income is not sufficient to bear
even the slightest levies on our
pockets,

This is only the average on the busis
of the whole country, but this does
not represent the true picture. It is
not that all the 40 crores of the popu-
lation have travelled by railways. As
a matter of fact, it is a much smaller
section of the country that has travel-
led, and s0, those who used the rail-
ways have not used it only three times,
but much more, and if we have the
statistics, it may be found that they
have used ten, iwelve or 20 times,
because I know that at least in places
like Calcutta or in the neighbourhood
of Calcutta or Bombay or Madras,
persons come to the offices or persons
come to the town very often, though
not every day for the purpose of some
business or other, and they will have
to bear a very heavy burden indeed
because of this tax.

Of course, ] am saying so with the
fullest consciousness that the holders
of season tickets have been exempted.
I hope it covers the holderz of what
are called monthly tickets, because
here the phraseology of the Bill is
“gseason tickets”, but I see on the
tickets themselves the appellation is
not ‘“season tickets” but monthly
tickets. I do not know whether there
will be difficulty of interpretation as
to whether monthly tickets are season
tickets. However, assuming that,
taking the most charitable view to-
wards the Government, they may have
some relief, but even those who do not
hold season tickets, who do not travel
avery day to the city but who have
$0 come often or twice or thrice a

10538

week, or may be eight or ien times
a month, these sections of the people
will be hard hit, and we who come
from metropolitan towns are very
much concerned with these sectiona.

Apart from that, the rural passen-
gers, although they may have occasion
to use the railways on a lesser number
of occasions, yet, their income being
much below the average as they are
on a subsistence level, sub-standard
level of living, will find it very diffi-
cult to bear even a small imposition—
small it may be in terms of rupees or
naye paise, but quite a large part of
the income they earn. It will be very
difficuit for them to bear it

13.14 hrs.
[Mr. DepuTy-Seraxer in the Chair.]

Therefore, 1 suggest that we should
not proceed with this Bill without
obtaining the opinion of the country
on it, and I am sure people all over
the country feel ahout the Bill the
way I feel about it. If I am not mis-
taken, many hon. Members from the
Finance Minister's side of the House
feel the same way. Therefore I sug-
gest that if the hon. Finance Minister
wishes to proceed with this Bill, which
in my opinion is unnecessary and
oppressive,—1 shall show why it is
unnecessary, I have already shown
why it is oppressive—he should first
obtain the verdict of the country, he
should first see if the country is be-
hind him. Thet is why I suggest that
it may be circulated for the purpose
of eliciting opinion. If the opinion is
favourable, he can levy the fare tax
after that, but he should circulate it
for the purpose of eliciting publie
opinion. And I have suggested 10th
November as the date because it is
about that time that we are going to
reassemble, and if a favourable opinion
is received by that time, we can refer
the Bill to a Select Committee and get
it through the House in good time for
the Finance Minister {0 levy a tax on
rallway fares.

I have shown how the Bill is oppres-
sive. I will now show how the Bill
is unnecessary, because otherwise 1
known the Finance Minister will

Fares Bill
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accugé’ me of being hostile to the Plan,
of not giving him food to the Plan,
and §¢ I think it is my duty to meet
‘that l.x'rgument.

This accusation has been levelied of
and on that we are really hostile to
the Plan, that we want to make politi-
cal capital out of these taxes, but the
whole point is that we want {o see a
tax structure which will have some
consideration for the capacity of the
individual to beessit. If you bring for-
ward & tax system where those who
can pay are not asked to besr the
burden and those who cannot pay are
asked to bear the burden, that is
certainly not an equitable system, and
that we cannot be expected to support.

He wants food, he accusessus of not
giving food. We have shown him re-
peatedly & number of plump parasites
on which he can feed, but he insists
on feeding on dry human flesh, anee-
mic human blood or on dry bones.
Now, how can we agree to that?

Today we receive news of food
scarcity, of people starving in the
country, in West Bengal, in Bihar, in
Eastern UP. In a large part of this
country people are starving for want
of food. Yet, if they have to travel
by rmilways, they are made to bear
the burden of an addition to their fare.
On the other hand, Rulers are given
exemption for their official houses, for
expenditure on retinues. That is not
the kind of thing we can be expected
to tolerate or ask the people to tole-
rate,

Even if we stand aside, I can chal-
lenge the hon. Finance Minister to go
to Eastern U.P.,, to Bihar, to Bengal,
und tell the people, without our inter-
vention one way or the other, the plain
truth of his taxation proposals, to tell
them that he feels that they have to
pay for the Plan and they have to
tolerate the exemptions which the
Rulers have received, they have to
tolerate the tax holidays which the
companies have received. He will find
for himself what the reaction of the
people is.

We are supposed to represent the
people, and in spite of the Finance
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Minister's displeasure, we shal]l com-
tinue to represent the aspirations of
the people. Let him not look to us, let
him look to his own side and see what
the Members of his own side feel
about it—what most of the Members
of his own side feel about it, in spite
of his efforts to persuade them to
accept this tax structure, whether they
prefer this kind of tax structure.

He has often spoken of an integrat-
ed tax structure. Let him discover for
himself whether even the Members on
his own side would accept the kind Qf
integrated tax structure where all the
burdens will be on the comman people
and all the reliefs on the social para-
sites or on the very wealthy persons
in society. If we cannot accept this
kind of tax structure and he accuses
us of not giving him food for the
Plan, we cannot help it because we
have at least to see the interests of
the people. “It is sheer hypocrasy to
say so after you refuse to tap the
resources, which you have and which
we have repeatedly shown you

He says he does not know what the
wealth of the Rulers is It is your
duty te find out what their wealth is.
It is said that only one among them
has Rs 500 crores. It is certain that
collectively they have hundreds of
crores. If'vou do not want to tap it,
without any excuse you have no right
to accuse us of not giving you food
because we refuse to allow you to
impose a heavy tax burden on the
common people. Therefore it is better
for all of us to reglise \that at the
expense of the commen people we are
not prepared to sing panegyrics to his
tax proposals end to try to convince
the people that those proposals are
most equitable. I he wants our co-
operation in this respect,it.is very
easy to get it. You tax the parasites,
You tax the wealthy and at the
expense of the revenue you get from
them give relief to the common people.
You cannot say with your hand on
your heart that it is impossible- to get
revenue from the wealthy people, that
the wealthy people have been wrung
dry and it is only the common people
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who have the resources. Therefore, I
oppore this Bill and move for cjrcu-
lation of this Bill for the purpose of
eliciting opinion.
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Mr. Deputy-Speaker: Shri N. R
Munisamy.

Shri Tvagl: If there is any hst
according to which the Chair is pro-
ceeding, others might know that they
are not going to get any chance;
because it is no use their trying to
catch the eye of the Chair.

Railway Passenger 30 AUGUST 1957

Fares Bill 10044

Mr. Deputy-Speaker: Certain Mem-
bers have sent chits. I am not bound.
by them. I will look into them. But
the first thing 1 would see is that my
eye is caught.

Shri Tyagi: What I would suggest,
only for the facility of Members who.
attend the debate, is that we may
know as to how many speeches have
already been booked by means of
slips.

Mr. Deputy-Speaker: There is no
question of booking and none has been
booked. It is not necessary that those
who have given chits must be given
a chance,

Shri Yeshwant Singh (Mahasu):
Will these who have given amend-
ments get u chance?

Mr. Deputy-Speaker: Not necea-
sarily.

Shri Tyagi: In practice it is only
those who have given chits that are
being called.

Mr. Deputy-Speaker: Shri Muni-
samy.

Shri N. R. Munisamy: I do not know
whether 1 should congratulate the
Finance Minister regarding this Bill,
I am not quite happy about it, though
his dutjes are very onerous in the
sense that he has to find money for
the Second Five Year Plan. So far
as thiz Bill is concerned, I find the
rates of tax are so heavy, running from
5 per cent. to 15 per cent., and after
a distance of 500 miles 10 per cent.
So it looks as though no one is exempt-
ed from travelling without paying the
extra tax, though in his speech the
hon. Minister stated that pessengers
travelling up to a distance of fifteen
miles will be exempted—I say this
subject to correction,

1 think the hon. Minister is quite
aware that so far as the litigant public
are concerned, in these days they have
to travel almcst twice or even four
times in a week because of the
adjournment of the cases in courts. So
far as these people are concerned, and
even regarding the other poor people
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who have to a fairs and festivals
and melas yearly or sometimes evem
biennially, a distance of ffty miles
may be taken as the exempuon limit
wnd there should be no tax at all so
far as the first fifty miles are con-
cerned

As regards others, the rates are very
exorbitant, and I am sure he 15 going
to recover not less than twenty to
thirty crores by way of this tax, He
can as well ask the railway rates to
be increased rather than imposing a
tax on railway passengers. It would
be double taxation in the sense that
not only they have alresdy suffered
with regard to railway fares, but now
all of a sudden this novel tax has been
introduced for getting extra money.
The hon. Minister is quite right in
saying that he should somehow find
money to flll up the gap. But he has
had enough of experience about the
agitation and the clamour created by
the introduction of the Wealth Tax
and the Expenditure Tax—and he may
have several others up his sleeve
which he may bring in the course of
the year And I will not be surprised
{2 he introduces one other Bill levying
a tax on railway freights alsc! He has
omitted ¥reights and has started only
with passenger fares!

I would only say this. In the Seventh
Schedule to the Constitution of India
there are ninety to hundred items.
Durming his casual moments he might
refer to them and se¢ what ure the
items on which he can lay his hands!
Evidently he has thought it over him-
self Not even Prof Kaldor has made
any suggestion about this. The Finance
Minister has taken it upon himself
to touch this aspect also I would say
that by the time five years ure over,
he might exhaust all the items found

in the Seventh Schedule of the Con-
stitution.

I started by referring to certain
objections under which this Bill was
beyond the legislative competence of
ParlHament. Though the Bpesker was
able to catch my point to a certain
axtent, he did not follow all that point.
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Mr. Deputy-SBpeaker: When o ruling
has been given, it cannot be disputed
whether he has followed it or not. The
ruling 18 there and must be obeyed.

Shri N. R, Munisamy: I shall then.
not refer to it. I shall leave it at
that

This Bill suffers from one other
defect. This 1s introduced under article
289(1) of the Constitution I find in
article 289(2) some provision regard-
ing the allocation of the amount
realised among the vuricus Stxtes.
Unless some method is formulated as
per that provision by a provision here,
this Bill will be ineffective So he
could have introduced here one other
clause whereby he would allocate the
money. The powers of Parliament are
there and we could do it. The States
could then know how much money
they would get. This would help them
to push through their development
planz Now we are in a dilemma
whether the States would get as per
the rate to which they are entitled or
on an ad hoc basis. Subsequently, the
States may be left in a dilemma
whether they were entitled to more
or given less So, that if this provi-
sion had also been included in this

Bill, 1t would have become a complets-
Bill

The third point I want to make iz
this He has thought fit to say that this
Bill would get the support of the
people Now even the poor people are
asked to pay extra money for journeys
they undertake If people who are in
the rural parts, who have not even
seen the railway, are asked to pay
some extra taxes over the usual rate,
they would not be able to understand
how the Government is being run
This touches the pockets of the middle
class people who are residing in the
urban areas and in some corners of
villages As a matter of fact, they
must be able to see how the adminis-
tration is going on by taking trips to
other places By this tax they will be
adversely affected and they may not

be able to undertake the journey at
all

The Finance Minister, while moving
the Bill for consideration, has not
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indicated how much revenue we are
likely to get from this measure, though
we can surmise that it would certainly
be of the order of Rs, 20 to Rs. 30
crores. But 1 am sure he is in for a
sad disappointment in the sense that
people would rather not undertake
journeys. I a man has to travel 500
t0-1,000 miles and has to pay Rs. 100
by way of fare and over and above
that Rs. 10 ¢r Rs 15 extra tax, he may
find 1t very difficult. This extra tax
1s too much in these difficult days.

We are now complaimning that there
1s much crowding. 1 am sure in the
long run you will ind after this comes
into force—15th September—that there
will be a progressive reduction in
crowding. One can positively say this.
He will be sadly disappointed in the
expectation of the receipts from this
source and he will realise that this
measure will be unnecessary and
before long he may even come for-
ward to repeal the entire Bill.

In the end, I would only say that
so far as the rates are concerned, he
should reconsider the matter and
reduce the rates so that the common
people, who feel the brunt of it, may
have some relief at least.

Shri Bimal Ghose: Although the
Finance Minister may have the con-
stitutional right to introduce the Bill,
1 find that this measure is really ill-
conceived. The Finance Minister gave
two reasons—of course, I will give my
own 8s to why this Bill “should not
have been brought forward—for his
doing so. One was the necessity of the
Plan. We all know that for all our
omissions and commissions now, the
Plan is a handy tool. I need not say
anything more than that on that
matter. The second was that fares in
other countries were high, and he him-
self provided the answer to that point,
namely, that conditions were not com-
parable. I also shall not pursue that
matter.

The reason why 1 consider this
measure ill-conceived is two-fold. One
is my fundamental objection that we
should not have tried 30 divert rail-
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way revenues for general purposes. As
it is, the railways are in a very bad
condition; they require finances for
their Plan. I consider that the Rail-
way Minister was really not at all
justified 1n agreeing to this proposal
of the Finance Minister. He wunts
revenues himself; he wants more
money. Surely he could have raised
the pasgsenger fares and got some more
money te finance the development pro-
jects of the railways. That should have
been our first concern. S0 far as the
railways are concerned, this revenue
originates from the railways. I think
1t was not right for the former Rail-
way Minister to agree to the Railway
Convention of 1954 which imposed
certain liabilities on the railways.

The railways are also in a difficult
situation and that difficulty arises out
of the Plan, because the railways have
to expand their capacity to carry more,
let us say, freight. That freight is all
low-graded freight. The railway ex-
pamsion that we have provided for
under the Plan 1s for carrying, let us
say, coal, pig iron and steel. These
are all low-graded traffic, and low-
rated traffic also. If the ra:lways had
their choice and if they were an inde-
pendent concern, certainly they would
have taken other freight which also is
in excess and cannot be carried. But
we are not permitting the railways to
take the high-grade traffic because it
15 not in the interest of the Plan,
Therefore, they are forced to be satis-
fled with lower incomes. Under these
conditions, again to make an inroad
into the legitimate railway revenues
15, 1 consider, very unfair.

The second point is this. What does
the Centre get out of this? Why is it
that the Centre has come forward
with this proposal? I understand that
it is very generous on the Finance
Minister's part to come to the help
of the States. But do they deserve that
generosity and that assistance? Let us
be very clear about it. One may be a
spendthrift. There may be a spend-
thrift son; he may need more and rcre
money. The father may go on provid-
ing him wjth more money. The posi-
tion of the States is this. They have
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not taised the resources which they
had stated they would raise for the
fnancing of the Plan. Nat only that;
they have not really imposed any
further taxation.

One of the defects of the Indian
taxation system is ‘'with regard to our
income from land. Mrs. Hicks, who
should know about our tax structure,
has stated:

“One important black spot in
tiye Indian tax system is the failure
to extract an adequate revenue
from land incomes.”

And since the States are not doing
their part of the work, is it proper
that we should raise revenues from
the Centre and give them to the
States?

I do not dispute the general propo-
gition of the Finance Minister that
we should go to the assistance of the
States. But, I submit that we should
go to the assistance of the States only
when we are satisfled that the States
have reasonably carried out their
part of the work. I mamntain that so
far as the Second Plan is concerned
the States have not done it. If you
look at their Budgets, you will find
that they go on increasing non-
developmental expenditure, they go
on increasing their administrative
expenditure and, at the same time,
they do not raise the revenue that
they had stated they would raise.
Under those circumstances, I feel that
1t is not proper that we should tax
our railways so to say or take reve-
nues away from our railways and
give those revenues to the States.

If we are filling any gap in the
State revecnues, where will the Cen-
tral revenue come for the Plan? The
Finance Minister has also to look to
that portion of the Plan for which he
is committed to raise certain reven-
ues. I have sqen recently that the
Planning Commission has allowed the
Railways to expand their capacity so
as to be able to carry more freight,
more freight which was originally in-
tended although no allocation has,
probably, yet been made. I am sure

they will require more and more
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finance. Where is the Finance Minis-

ter golng to get the money?! He ia

becoming vety generous to the States.

Later on he will come and tell us, 1

need more money for our develop—

ment and expansion Plan'. He can

afflard to be generous because he can

levy taxes. But, I should have
thought that we should have waited

a longer period; we should have seen
that the States are doing their duty

first. We should have given the bene-

fit of this expansion in our railway

revenues to the railways first and not

carried it even to general revenue

not to speak of utilising it for the pur-

poses of the States.

Shri Harish Chandra Mathur
(Pali): Mr. Deputy-Speaker, Sir it
has been increasingly felt that the
State Governments have not been able-
to balance their Budgets and seo, it
was only natural that the Centre-
thought of augmenting their resour-
ces. There is a provision in our Con-
stitution as to how the Centre could
he'p them and under article 269, 4 or
6 items have been enumerated. It is
under 269 (1) (d) that the hon.
Finance Minister has thought it fit to-
proceed to help to augment the re-
sources of the Staies to be able to
balance their Budget. As such thus
measure should be weicomed.

But I find myself 1 a difficulty,
though speaking on the Finance Bill
I very strongly supported it 1 had
no hesitation in saying that though
this is a poor country, the poor man
will have to be taxed howsoever
heavy the taxation proposals were and
in spite of being a great burden that
was being cast upon the taxpayer.
But, while cgngjdering this Bill, 1 find
myself in a very great difficulty and
1 do not find mysel! in & position to
support these taxation proposals.

If we go into the history of these
taxation proposals, we will find how
unfair we have been. The hon. Fina-
nce Minister read out certain com-
parative figures, how we have chang-
ed from time to time our rates and
fares. Now. what has happened as a



To9s1

(Shri Harish Chandra Mathur)]

matter of fact is that we have been
giving progressively greater and
_greater relief to the passengers travel-
ling 1n higher classes, travelling in air-
conditioned coaches, travelling in the
first class and travelling in the second
class; but we have never thought of
giving any relief to the poor people
travelling in third class. That is my
fundamental objection.

In 1948, air-conditioned travel
meant exactly 36 pies per mile; but
today it s 32 pies. ' From 10848 we
shave gone down and we have come
to 32 pies for distances over 301
miles and 34 pies for distances bet-
ween 181 to 300 miles. Again, so far
as first class is concerned, in 1948,
our rate was 30 pies per mile, then,
it came down to 24; then again it
rose to 27 and now 1t is 16 pies and
15 pies per mile That is inconceiv-
able. 1 will not say so much about
the second class because the second
«class, as a matter of fact, does not
exist today. We may be labelling
some of the carriages as second class
but the second class passenger does
not get the amenities of the first class
‘passenger nor even that of the thurd
<lass, for example, in the matter of
reservation ete.

Shrl Nagi Reddy (Anantapur): It
is after all only the inter class of the
past.

Shri Harish Chandra Mathur: I am
giving the comparative figures. It is
why I do not make much of thas point.
‘The second class used to cost 16 pies
per mile and now it is only 93 pies.
It has almost been brought down to
the level of the intgr class and the
facilities.. .

Shri T. T. Erishnamachari: It 1s the
inter-class

Shri Harish Chandra Mathur: There
is inter class also. I am afraid the
Finance Minister is not very correct.
“There is inter-class and the rates for
inter class are 8} pies per nmule.

Mr. Deputy-Speaker: Inter-class is
second class now. The hon. Mem-
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ber may be talking of some branch
lines whese the inter class is stil]
being run.

Shri Harish Chandra Mathar:
have very carefully followed how
have reasomably cerried out their
confused the Railway Administration
has been in changing from first to
second class and from second to first
class and from sgecond to inter and
abolishing them and all that. I have
carefully gone through that process
and 1 have obtained the latest figures.

Shri T. T. Krishnamachari: Which
apparently are still very confusing.

Shri Harish Chandra Mathur: If
these figures supplied to me by the
Railway Board only last evening are
incorrect, I am sorry the Finance
Minuster must think himself. That is
a very minor point and I do not think
that we need be lost on this particular
point because it is very small and 1
myself stated that the second class is
now almost analogous to the inter
class. I do not make very much of
this point that the fare has come
down from 18 pies to this.

But, my point was that in so far ss
air-conditioned travel {s concerned,
so far as first class travel 18 concern-
ed, it has come down in the case of
first class from 380 pies per mile to
what it 1s soday, about 16 and 15 pies.
As against this, the third class travel,
both of the mail and ordinary, as a
matter of fact, has gone up in certain
cases. It was always 5 pies per mile;
but it is now 5 pies and 5% pies in
some cases and 44 in the case of tele-
scopic rates For the ordinary travel
it continues to be 5 pies more than
what it used to be. This is absolute-
ly unfair.

What is the condition? What is the
state of affairs? Let us see it. We
must take into consideration this
fact that the Railway Administration
today is almost in a monopoly posi-
tion. They are the only people; they



40953

have no competitors. .And. when they
have & monopoly for railway trans-
port they must realise that they have
an added responsibility on them.
Everybody is aware what third class
travel is like. - You see trains over-
«rowded. You do not give them half
the geat and charge them for the full
and you now want to charge another
tax over that. You see hundreds and
thousands of people clinging to the
~carriages outside and you want them
to pay the full railway fare and you
want to tax them on top of it. It is
why I think it is absolutely unfair.
‘We must reconsider the whole matter

I very much appreciate that we
have got to find some money. We
have to find some money for our Plan.
I very much welcome some assistance
being given to the States to augment
their revenues. But let us be fair
in our taxation proposals. Why can’t
you raise the railway fare or, if you
lke, put a 50 per cent. tax on the
Airst-class travel? My hon. friend told
us that he will not get very much
out of it. According to our latest
budget figures what I find i1s that we
are going to collect  about
Rs 13,75,00,000 out of upper clasg
travel, and we are going to collect
Re. 105 crores ocut of third-class
travel. I am not asking you to res-
tore the old rates for upper class
travel. You will have to raise it by
100 per cent just double it to have
the old rates which you used to charge
for the first-class But 1f you just
raise it by 50 per cent you may be
able to get about Rs 10 crores
straightaway. If you charge the
third-class only 5 per cent. for dis-
tances above 100 miles you will get
Rs &5 crores The total revenue return
from these taxation proposals even as
at present cannot be more than Rs. 15
crores. Even if we cannot get Rs 15
-crores, I think in fairness and justice,
and if we have to be reasonable, we
must cut it down to Rs. 12 crores.

We give all sorts of concessions to
bigger people. If the Finance Minis-
ter is bent upon having a pound of
fiesh let him cut it from a place from
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where one can afford to give without
injuring the body. That is my con-
tention. I do not believe in asking
for small mercies, that people travel-
ling up to 30 miles may be exempéed.
Even first-class and air-conditioned
class travellers are also exempted
from that. Is there any justification
for it? What we want is absolute
justice for the people on whom you
cannot without any reason impose
these taxation levies. What 1 feel is
that there is a strong justification for
at least revising our taxation structure
and having a sort of equitable dis-
tribution between the higher class
travellers and the third class travel-
lers

Shri Y. S. Parmar (Mahasu): Mr.
Deputy-Speaker, Sir, I.agree with the
hon. Finance Minister that everyone
should put his shoulders to the wheel
I am only surprised that it did not
probably strike the framers of the
Bill that it was golng to affect one
particular section of the commumity
more than others, I mean the backward
people of the hills.

The Bill, as it is presented before
the House, seeks to levy a tax on the
passengers on a mileage basis. As
far as the plains are concerned, that
is quite all right. But it is golng to
affect the people in the hills in an
entirely different manner.

As is known to this House, there is
not just good enough reason but very
good grounds for giving facilities to
the people in the backward areas
of the hilis where, in fact, the pre-
sent transport arrangements are not
enough Those areas have to be made
accessible and transport should be
made cheap if the people in those
areas are to benefit by the develop-
ment which is taking place all over
the country, and which is all the more
needed i1n those areas

This House is aware that in the
hills, wherever there are railway
lines, raillway fares are charged on
an inflated mileage basis. For exam-
ple, in the case of Himachal Pradesh
every mile is counted as four miles,
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in Matheran every mile i8 counted as
{four miles, in Kangra two times and
s0 on. Thus we are glready paying
more in the shape of railway fares
than the people on the plains. If the
intention was to improve the condi-
tions 1n these parts, I would have
been very happy if some sort of ex-
emption was proposed in the case of
these hilly areas, wherever there are
railway lines. There are not many
lLike that, There are only just a few
lines. We need more railway lines
in those areas, not just of the type
we have at present, but electric rafl-
ways, rope-ways and things Like that,
which would really open out the
areas whish are now completely cut
off, not only from the rest of the coun-
try but even from one another. At
present it is not possible to get to the
other valley, because a mountain
comes in between 'Therefore, unless
a new approach is given, whatever
efforts you may be making will be
very inmgnificant to the requirements
of these areas.

That, of course, 1s another matter.
Just at present how these proposals
are gomg to hit the people m the hills
must be considered It wiall affect
tourism. It will affect travel to the
hills. Those people will have to pay
three or four times more than others
over the Kalka-Simla Railway. The
hon Railway Minister very recently
announced in reply to a Short Notice
Question by Shri Tyag: that certain
inflated mileages will be reduced—
from four mules, to three miles over
railway lLines in Himachal Pradesh,
from two times to 1} times in Kangra
Valley, from four times to three
times 1 Matheran, from 31 to 2%
times in Nilgris and so on. With the
enforcement of this new measure it
seems that what the Railway Minister
was kind enough to give by the right
hand the Finance Minister has taken
away by the left. This measure wnll
adversely affect these areas. Therefore,
my humble submission 1s that he will
look into this matter, and if this tax
has to be levied let it be levied on
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the actual mileage basiz everywhere,
both in the plains and in the hills.

Why do you have this discrimina-
tion? It must go. The sooner it goes
the better it will be in the interests
of the people in all these areas, where
transport facilities require to be im-
proved, where transport must be
made cheap. However, that will take
time. It will take time before the
schemes can be prepared for improv-
ing the transport facilities there. In
the meantime, the least that can be
done is to see that tax 13 charged on
actual mileage basis at all places, so
that in Himachal Pradesh, Kalka-
Simla, Kangra Valley, Matheran and
other places the tax may be charged
on the actual mileage and not on the
inflated mileage That is my sub-
mission, and I hope the Finance Min~
ister and this House will agree to it,
and also accept the amendment which
1 have proposed in that connection.

sit arow Ty (FRdomae) -
JITE WERT, TE fqEFS A% THTC H°T
Ty R AT frmr T wr
W § wgr a% FaifAw "Wt AT
¢ 39 w1 A B gAE @ A e
I Ay A &7 Ay dww aftwndt
FT ATHELT FI F FART AT BT
afed 9 @ 9 Oy AT Ay
FY et gt AT T Y Y qF A @A
grm fs gar Yw A afcedfaar &1
o Y afcfeafen & feet & av adt
FANEAA AW & ¥ § | I AT
oifa® gra gw & aga wea & g
W s s gwmdwd ST W
frgel g€ wdsgrear & | @f9F A€
FET i 57 TR 2 A wonr dv 2
T a7 g A & from uwi ¥ e
T §, ug T e ® afdfeafidt
& Wl Al A TS
14 hrs.

&% o ¥ faRpEaT wroE ge €
mygmRm e o ¥
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T & fipgd a3 § WX Qar s §,
duy fis weft o Ay wwer { W
t fr form T Fomw AT waeT
iy Frt T ¥ feal W3 § s fow
ot & #AX & @ =T 9wt ¥
wgt ol word w0 &, s,
wgi &% fFrad AT w1 gare &, fead
Iq AT & ¥ , Fora &1 gy AR
TR IR G T w66
afysat sFaT | T & & & ar
st I = F RO S A&
WI AR AR A TE |
Ty ¥ feud ¥ am o W feaar
Fafefif g wWifFmIamar &
AIEAA PAAT ¥ | I A T WA
v fr gw food A agrn g9 &
eRgmAfag g s aag & {
g O% 39 W18 | I9 & wqer fawy
AT TR A 9T 9 O% A % wid §,
7 fe A faure & a9 T F amar
FH AT AFAAT I OF &I AT TEAT
& &Y gw 2@y £ 5 gaTe SO
€ Wegey T 1 A ¥ fog damy
T & WX wweger F0 § T Aty
®t o @Y ) ag A o aweEe 1 1)
i = 19 qg4 § doq vy famr o
g 2 W 7w F 2w ¢ fa Form ave
gz & Ardy fqOw & Iz fa oft
& I F Y Fearad @ 8, foq aw dwy
AT A 91 1 faandy =@ & A
T ¥ ag A5y 9 {5 99 Eaw wr agrar
I WX IT AT ¥ FATST ¥ SATEr
&qr forar 9mg, oY fe @@ g @
% gxv & few dw afY feur mar
9% qE FUT TIF KT WA AATGT
AT 97 | NF AT G€ HL ARG FAT
war T ) wA @ owwar 3 fE
aZ TF FUT TAT @ W | g qZA,
Wafagw o T S gea
gt &, forr &1 W T 7 A
qrey A & | YA ¥ fETR aX Y 8T
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WA §, I FT PN W W N W
‘wrrny & §, ST wgt o wTy o Ty e
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TY AT A, WX WG IF WIH X7
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F @R T Y I ¥ oy O
T AT AT @ W g = A oK
Y 37 &T 7AAT G R w1TT wvw A
Fcqg@c T R@E ) Roo WA ¥ 39X
19 & Qo XA FTAT & A 3¢ Aer
q Yoo A aF ®WTT 7 ¥ TR SATAT
&, SfeT g ww A T &, Ot awr
5 qYHE AYAT & | T8 & T ¥ dwg
a7 AT IF W R AT AALRTE T,
a f& 2w & wifgw feafa frey o
Wi aRA e fF feYs ¥ ame
FHTT 3R FT IMAT 69 A T @
2| I ¥ w7 qg @ ¢ T gemw W
72 T { W e FT a9y T
eTae e Jeg g 3 1 owETRE
TWE T W= TR Yo &Y wF HY
9 3FETea & o FATF I
T E—3 Q7 T A S T )
g WA AN £ Y a3y AT
w@ & | afonw ag & % w9 o e €5y
Faafy #r oreTa & Ay St #vefy &1
T T A FiAa 3N ¢ R fEv g |-
fef—me s o agmar—2dr qeft L1 &
78 frazT 3T g g fe wo-Afa ot
q FiAT o T W @I WA F
ag 9T Wifgd & w9 W &
WX 39 § I I AW A g F SArRwT
Gar gxgr #%, AN e dew ¥ WY &
W A T ¥ W GYA ST AT § |
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[ wwow feg)

|y 7 % ¥ W7 97, Y 9T gwaw
w¢ = famr oy &, forw *Y fs wrerer
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IW & WIH FFdT $1 GGET FFY FAAU |
e Y wow gwEy & feafesr w2
A F I qE & AR agaE ¥ oA
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wraTasaTd &Y gfa F A9 Tww IuT
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T A AT qear &, ¥ & ¥ F
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e #Y wraE qgew & fad gy
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W et S & o arg § fe g
gua @ e fee o & oo e
w1 o Freror firgr 9wy fie ool W
o wyfer T o ot - oA o ST
T FAT X, 4 TE WY LT B TN
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W AF g AT |
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aFa g, 2 F fag fa A & w fad
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¥ O $AT ST WY LT 6T &
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U FA & 97 aur fawme & ag
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A S s T amgagraE
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& af@ ¥ AT & F¢ T F ave
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by wff W R & o i g e
w1 3R O afer e f, I Y
T AT P Fqrw g &0
oy o o W arer v § @
TORT o & v ¥ AfFT =37 W 9T
WY QTR &R & fad dure WY 4R
¥ ) 3zt o e 3 Dy o gqEor
v @ &1 fom A w1 avpaor fs wrew
#rq dvw % foafow & fear 41 €@
AR & wE AT g FF g ot b
WY AR AT R §, TR w9 W ek
TEY Ay At WK g far Y oA
£ o7 aw & fog sfer s &Ar
ohed WY x& 9 faare oft wdr far
arT arfgd |

Shrimatf 1la Palchoudhurt (Nab-
adwip): Mr. Deputy-Speaker, Sir, I
welcome this measure It ts a con-
vention that the Centre must help
the States and I do not think that
anybody disagrees with it, because
the States do need the money for
the second Five Year Plan and the

Centre must come to their aid i1n some
way

At the same tume, whenever any
taxes are levied, at least equal ameni-
ties should be given for that. Here
you are charging the tax at the same
rate, whether 1t 1s first class fare or
third class fare; whereas the ameni-
ties provided to a third class passen-
ger and a first class passenger are
never the same, yet the tax will be
the same. That Is why I say that this
rate of taxation is very unfair and
unequal Surely, the Finance Minis-
ter must consider the fact that the
average person is going to be bur~
dened with some more taxation when,
particularly in places like West Ben-
gal and Bihar, he has no food and
no clothing. If he is to be burdened
with this tax on top of that and that
too at a rate which is the same for
the first class passenger and the third
class passenger, it is neither eqtita-
ble nor fair, no matter what help it
may give to the States.
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I hope the percentage of taxes will
be loocked into by the Finance Minis-
ter and reviewed. If you look at the
10 per cent. tax on fares for distan-
ces over 500 miles, it 1s a great bur-
den. Take the fare from Calcutta to
Delh;, this would mean that you have
to pay Rs. 10 more for Rs. 100 as tax.
That 18 a very heavy burden for the
average” person. 1  would certainly
say that the percentages should be
reduced. It should be something like,
1, 2, 24 or st the most 3 per rent.,
though even that is very heavy, and
it should be different for 1st class and
3rd class fares.

Another point 1 submit is the case
of students. You have said, after 30
miles gll fares are gowng to be taxed.
There are students who travel more
than 30 miles daily, particnlarly in
my district, from Krishnagar to Cal-
cutta. They will find this a very
heavy burden, and their education it-
self will suffer. Because they have
not got the money to come and stay
in the hostels in Calcutta, threy come
from far off places and with the ut-
most difficulty their parents put up
with their travelling expenseu.

8hril Sinhasan Singh (Gorakhpur):
Season tickets are exempted.

Shrimati la Palchoudburl: Season
tickets are exempted, but I would like
to have an assurance that the price
of the monthly tickets will not be
raised. Although they may not be
taxed, if the price of the monthly
tickets is put up, it will mean a great
hardship for the students. Moreover,
these students travel mostly in third
classes ont a daily basis. They will
feel the brunt of this tax, as gquite
often they do not have the money to
buy monthly Tickets.

Another point I want to submit is,
whenever a taxation proposal 18 made,
if the people are told for what speci-
fic purpose the tax is going to be
used, the general public will feel
there is at least some sort of justifica-
tion for the tax. But if this tax is
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going to be absorbed in the general
fund and we 4o not know for what
specific purpose it is going to be
used, then the taxation seems still
heavier. When Wwe compare our rail-
ways with foreign railways, it iz a
very unfair comparison, because the
standard of living in other countries
cannot be compared to the standard
of living in India, we cannot compasare
what our people can pay with what
foreign people can pay. Railways
and communications form the core of
the Plan and therefore, even though
this tax may go to the States, I think
it should be speciied as to what
specific purpose the States will use
this money for. I hope a part of it
will be used for providing more
amenities on the railways ang the
rest in other specified ways. If it is
used for providing more amenities,
there can be some sort of justifica-
tion for imposing more tax on a poor
people, who are already over burden-
ed with the problem of lhiving and
among whom, enthusiasm for the Plan
is surely dying out. It has been diffi-
cult to find enthusiasm even for the
Independence Day celebrations,
because there has been no food and
no clothing. When you impose this
taxation, do you think the average
person can have any enthusiasm for
the second Five Year Plan?

So, T hope that this taxation will
be reviewed. The taxation should be
at a much lower rate and certainly
there should be some difference bet-
ween the taxation on first class fares
and the taxation on the third class
fares.

Y o AITIAN Ay (TE)
IR AEIT, AT ¥ gH AW A WA
AR ASAT Y EHE FTH G &
T aw ¥ o £ AT T wL WA
¥ gura awl faw gk wwm Sefenr
g @ ¥ | W Far & wfufafa o= o
fage oW g7 F=aT W g Ay Ty
§ & feddy ft S Twreamr Wy gwdE wEAT
gATt fad et wfzq € oA & ) sy
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a7 wel T e v e
W awd §, g oo 2w & urfes
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Shri 8. C. Samanta: Mr. Deputy-
Speaker: Sir, first of all,....

Mr. Deputy-Speaker: Some hon.
Members are now making up their
mind and indicating their desire to
speak, I am afraid, it will be diffi-
<cult to accommodate. ,

Shri 8. C. Samanta: I would request
the hon. Finance Minister to tell the
House the reasons which led the
Cabinet to choose this section of
taxation on railway fares and freights
to be taken up at the moment. The
TTaxation Enquiry Commission, in its
report, Chapter X, paras 8, 9 and 10
said that the question of policy which
arises in this connection is whether
it is appropriate at this stage to use
article 269(1)(d) of the Constitution
to levy a tax on railway fares and
freights. Under this article, such taxes
may be levied by the Union; but the
net proceeds thereof shall be distri-
buted among the States within which
such taxes are leviable in accordance
with such principles of distribution as
may be laid down by Parliament by
law. The Railway Minisiry 1s opposed
to the levy of such taxes. The Rail-
way Ministry objected to it At the
end, the Taxation Enquiry Commis-
sion, in its recommendations said that
at the present moment it is inappro-
priate to levy any tax either on rail-
way ‘fares or freights.

1 may also draw the attention of
the hon. Minister and the House to
the recommendations of the Estimates
Committee of this House. I happened
to be a Member of the Estimates
Committee when the Railways were
taken up for scrutiny. Our Chairman
had correspondence with the Vice-
Chairman of the Planning Commission
about the alloiment of money to the
Railways during the Second Five Year
Plan. The Railways had a modest
estimate of Rs. 1480 crores. But, the
Planning Commission could not
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sanction it. They sanctioned only
Rs. 1108 crores. So, correspondence
went on between the Estimates Com-
mittee and the Planning Commission
and the Planning Commission said that
they will try to enhance the amount
for the Railways, let the work go on.
That is, they admitted that the Rail-
ways require more money. While it
is admitted on all hands that the Rail-
way department requires more money
for its developmental work, how is it
possible that on railway freights and
fares another tax could be imposed
by the hon. Minister, not for the pur-
poses of the Union, but for the pur-
poses of the States?

I would urge on the hon, Minister
to tell us the conditions which led
them to impose this tax at this time.
Instead of imposing this tax, the Rail-
ways could have been asked to
increase the fares and freights and
to have more surcharges on these
things so that the deficit that they
owe to the Planning Commission
would not be there. While not allow-
ing the Railway Ministry to increase
their fares and freight, I cannot
understand why this taxation has been
brought to the House for sanction.
By this it must not be understood that
we do not want to help the States.
The States must be helped with the
amount that we can give, but not by
this imposition. I remember the pro-
verb, Rob Peter to pay Paul. This is
something like that. While the Rail-
ways are wanting money and tne
Planning Commission has given an
assurance that some money will be
given to them, though not the whole
amount, at that stage the resources
that the Railways have at their dis-
posal are being taxed and taxed for
the improvement of the States, So 1
would request the hon. Minister to

put before us the reasons for doing
this.

This morning I raised a point of
order. My intention was to ask, why
should not the Railway Minister do
this. It is a Council] of Ministers.
Any one can do it. The Constitu-
tion allows eny one to do it. Then
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why ‘should it not be moved by the
Railway Minister, when this coneerns
passenger fares? However, I am not
raising that question now. Only, the
condition of the Railways should have
been looked into by the Planning
Commission and the Cabinet and this
measure should not have been allow-
ed to have been brought before this
House as it has been deccribed as
inappropriate by the ‘Taxation En-
quiry Commission and the Estimates
Committee,

Shri Balasaheb Patll (Miraj): It
has been stated just now by the
Finance Minister that this Bill is for
the taxation of railway fares, but the
very heading of th.s Bill is something
quite different. It speaks about the
Railway  Passenger Fares Bill—it
never speaks about taxation whatso-
ever, at least in its heading. And
the reason is very simple. In fact, to
the passengers who are going to
travel by railways this tax will be
nothing else than an increase mn the
fares. Because, the machmery that
is going to be used is the rallway
machinery. The very tickets will
show that there is fncrease in the
tares. They will be collected by the
ticket collectors. And the amount
will go, first of all, to the railway
machinery and, secondly, to the Union
and afterwards to the Stales. Then
the simple thing was that it ought to
have been brought before this House
by the Railway Minister,

But the Railway Minister cannot
bring it for the simple reason that
looking to the net gams and the in-
comc that the Railway earns every
year, we find that the net ga'ns for
the ycar 1853-54 for the Railways
are Rs. 2,56 lakhs, for 1954-55 they
are Rs 9 crores and odd, and for
1955-56 they are Rs. 14 crores and
odd. That means that every yecar the
Raslways are gowmmg to get something
meore by way of profits. When the
Railways are earning this sort of pro-
fit each year, it is very dafficult for
the Railway Minister to tax or to in-
créase the fares at this stage. There-~
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fore thiz job of taxing or increasing
the fares 1y an indirect way has been
lett to the hands of the Finance Minis-

ler.

And on whom is this taxation gomng
to fall? In this connection we have
to see what were the rates and what
will be the increase when thia tax
comes ,nto force. Looking to the two
classes of passengers at present, ndame-
ly the first-class and the third-eclass,
it is very interesting to know that the
first-class passengers in 1851-52 were
charged at 30 pies per mile, white in
1955 this was reduced and brought tn
15 pies. On the contrary, the third-
elass passengers in 1951-52 wers
charged only 3 pies, and it has been
increased to 6% pies in the year
1955-56. That means that the third-
class passengers, among whom the
poorest people come, are already pay-
ing more to the revenues, that is
double. On the contrary, the rich
people who travel by first and second
classes pay less. In this way uvery
year the Railways get from the tturd-
class passengers Rs. 108 crores and
the flist-class passengers pay only
Rs. 20 crores That means that it this
taxation comes wmnte force 1t wil fall
upon the person who nas little

pay.

Then there is the theory of taxanoul
upon those who can bear 1it. It 1s
stated in the name of the Plan, “the
second Five Year Plan must be com-
pleted, where is the money™ ard s
on. And Government say, “Wcu are
going to Increase the per capttt ire-
come of the poor man"”. Bunt locking
to this taxation I must say that what-
ever little the poor man has after
payving the excse duhes this year,
whatever remains in his pocket is
taken away by this indirect taxation,
which comes in the form of iucreas-
ed railway fares. :

Is it justified—that 1s the quesdaon
which arises. It is all right to have a
Plan to have its completion. Whether
t1 should be born by the rich o: th2
poor people, who are the people who
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can bear, who has got the rgpucity
to bear this—from these p-ints of
view also the Finance Minster has
not considered’ this Bill

Therefore my suggestion 1s this.
Just as during the consideration of the
Wealth-Tax there were s0 many ex-
emptions and concessions given and
many things done in the case of the
richer people, so also mn this con-
nection there are certain exemptions
needed for the p-orest classis. For
instance there are places of industry
to which the poor people, who have
no work i the mofussil or on the
land, go for work, for labour. These
people have to travel mase than a
Hundred miles Therefore 1f tnes<
poor people who cannot pay are to
be exempted, there should be an
exemption up to 150 miles at least,
so that there will be some relief of
the case of the very poorest class of
people who have no work in the flelds
and who have to go to the cty.

Secondly, there is the question of
students who go to the big towns for
their education. Th:y are very-iday
travellers. And 1f this tax is to be
mmposed on them there will be hard-
ship. The hardship will be not only
upon their education but upon their
poor parents who with difficulty try to
educate their children, Therefore there
must be a concession m regard to
them There must be a concession to
a certain extent at least in the fares
of the third-class,

Thirdly, the tax proposals in this
Bill are five, fifteen and ten per cent
of fares and so on The person who
has to travel longer has to pay more
first of all and, secondly, there 18 the
tax and he is taxed 15 per cent. more.
My sttbmission 1s that only § per cent
of i1ncrease may be allowed irrespec-
tive of the distance that one travels

That 1s all that I have to say.
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=T I/ F1E FTAT AT A 1T TFY
2 TH% woET Ul A FH AR
FRILATE H g T @I @A &9ar
o 3w g & faow ST
g arar AEY g

&1 qgml 9 fa=me a & T
¥ favas &1 gw eqfi| T a% af gare
dqw & fem v #r 7o A wne
TH F1 979 &7 FET § a1 FT T I FY
9 fear I S sar B & el
X &1 8, wo W g% Y gq AT *rk
FLAEY AT | AT FT FH T FH Yo
e aF & g6 # fag &1 sy 24
Q¥ | HT AT TV T AT AT g%t &
EFE FTH 9 WG AT AFAT §, WL
Ffeqee 9 9 FOpAT 9T AFwAr
afea g = F HIAQ I FT AGY
FITaT 91T Wfgr .y 999 9w F #w-
FHqTET 9T T uF wygdr far 7 fay
FHR A AAT ) wFEw & fao wrET
qTEY T T HTE AIIEA & v arAr
AwOF fag mar &, agr g a%
I@ F1 JZ AE #1 fouwd gy &1
g fom a3 agar & f a7 w3 9w
IHAAT 9T A TAAAT AT |

FAU ALHA BH ATd HT ATH Y
s feamn W g fRotw o wE
1A ¥ I Y grAgAr W wfus agy
v s gy WA sfas ay
mifeay 713 g A T w® R
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[ Fagre feg)
A IRT R AT AT 4 andg I5 K
g wwT ®W g AT
# wfegarely &1 A wT, Afwd
| qRWAT ¢ & gt o axs qrer &
‘§gT T & 5 § g W fue angE
FEEATAE AT F FAE T &
IE GTVTAT § K& AT IF FAT |
Mr. Deputy-Speaker: Now, 1 cannot
.call any oOther hon. Member. We
have to pass on  to non-official busi-

ness. So, I would ask Sardar A. S
:Saigal to move his motion.

15 hrs.

¢OMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLU-
TIONS

SIXxTH REPORT

Sardar A. 8. Saigal (Jan)gir): Sir,
I beg to move:

“That this House agrees with
the Sixth Report of the Com-
mittee on Private Members' Bills
and Resolutions presented to the
House on the 28th August, 1857.”

Mr. Deputy-Speaker: The question
is:

“That this House agrees with
the Sixth Report of the Com-
mittee on Private Members’
Bills and Rcsolutions presented
to the House on the 28th August,
1957.”

The motion was adopted.

RESOLUTION RE: APPOINTMENT
OP A COMMITTEE TO REPORT ON
A CLEAR-CUT PRICE POLICY
FOR THE IMPLEMENTA-
TION OF THE SECOND
FIVE YEAR PLAN—
contd.

Mr. Deputy-Speaker: The House
-will now resume further discussion of
the Resolution moved by Shri A. K.
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Gopalan on the 17th Audust,, 1957 re-
garding ‘Appointment of a Committee
to report on a clear cut price policy
and machinery for the implementa-
tion of the Second Five Year Plan.'

Out of 2} hours allotted for the
discussfon of the Resolution, 31
minutes have already been taken up
and 1 hour ang 59 minutes are left
for its further discussion today.

Dr. Ram Subhag Singh was on his
legs. Before he resumes his speech I
would like to ssate that there are
some amendments that have since
been received. 1 would like to find
out whether the hon. Members are n
their scats and whether thev want to
move them.

Shr1 Diwan Chand Sharma; He is
not present and so it is not mowed.

Shr: Shree Narayan Das.

Shri Shree Narayan Das (Dar-
bhanga): Yes, Sir, I am moving.
Mr. Deputy-Speaker: Shri Radha

Raman; he is not here; so it is not
moved

Shri Khadilkar (Ahmednagar): I
am moving, Sir

Mr. Deputy-Speaker:
Renuka Ray.

Shrimati Renuka Ray (Malda): 1

am not moving but I should like to
get a chance for speaking.

Shrimati

Shri Shree Narayan Das: I beg to
move:

That for the original Resolution,
the following be substituted, name-
ly:—

“This House 1s of opinion that
the rising prices of various essen-
tial industrial and agricultural
products as observed in the econo-
my might unduly hamper the
progress and execution of the
Second Five Year Plan, and
accordingly suggests to the Plan-
ning Commigsion to examine them
with a view to ‘formulate’ a
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suitable price policy and machi-
nery to deal with the suitation as
soon as possible”.

Shri Khadilkar: I beg to move:

That for the original Resolution,
the following be substituted, name-
ly:—

“This House is of opinion that
the absence of a firm and well-
defilned, price policy is upsetting
the calculations of the Second
Five Year Plan and its execution
is being undermined by a chronic
threat to stable standards of liv-
ing of the lower 1income group
people, wage-earners and pea-
sants. This House accordingly
recommends that the Planning
Commission should examine
immediately price levels of the
commodiies that constitute the
major part of consumption of the
vast majority of the people and
devise a suitable machinery to
take over trading from private
traders in commeodities such as
food, coarse and medium cloth
and other articles of common
consumption of the people so as
to create a fully protected and
controll sector of economy that
would completely immune
from the speculative influence”.
Mr. Deputy-Speaker: Now, these

amendments are also before the House
for discussion along with the Reso-
lution.

Dr. Ram Subhag Singh (Sasram):
Sir, it is true as has been stated in
the resoiution of Shri Gopalan that
the absence of a well-defined and
clear-cut price policy is upsetting the
caiculations of the Second Five Year
Plan and undermining its execution.
I may also add that the Second Five
Year Plan was framed on the basis
of the psychology of surplus produc-
tion in 1953-54 and 1955.

At that time, you may recall that
the prices of foodgrains had reached
the lowest ebb. But the fall in pro-
duction of foodgrains after that fal-
lowed by the increase of prices of
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miscellaneous commodities due to
taxation measures and the increases
effected by the Government them-
pelves in the prices of fertilizers,
cement, iron and cosl, and, as you
have just heard, the increases in the
postal rates and@ railway fares etc.
and above all the bank advances
against foodgrains have resulted mn
increasing the prices of foodgrains
also. These increases are not going
into the pockets of the agriculturists
but are going into the pockets of
those who have been favoured by the
Government with the bank advance
amounts. So, if 1 may say so, the
responsibility for increasing the food
prices squarely lies on the Govern-
ment and those middlemen who have
hoarded the foodgrains.

At the same time I want to compare
the production of agricultural com-
modities as well industrial commodi-
ties on the basis of 1949-50 as the
base¢ year. The production of food-
grains went on increasing from 1951
to 1954, but it slowly decreased mn
1954 and 1955. It has again gone up in
the current year., The figures for
these years are—

1951-52 .. 9156
1952-58 .. 1015
1953-54 .. 1181
1954-55 .. 1141
1955-56 .. 1113

and this year 1956-57 the production
figure of agricultural commodities
stands at 116.9.

Compared to these, the production
of industrial commodities has been as
follows.

(The base year is 1851)

1852 .. 1036
1953 .. 1058
1954 .. 1129
1955 ..o 1221
1956 .. 1327

These flgures indicate that the pro- »
duction of industrial commeodities has
been more steady than the prodction
of agricultural commaodities,
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1 also want to compare the figures
for the wholesale prices of agricul-
tural as well as manufactured goods,

With 1839 as the base year they are
as follows:

Year Agricultural  Industrial
commodities commodities

1950 410. 4 348.4

1951 409. 8 398.5

In that way, every year tor agri-
cultural commodities it went down
from 409 to 359-8 in 1952 and 380'8
for 1953 and to 358-3 in 1954 and
304'5 in 1855 and to 372'9 in 18586.
But the prices of industrial commaodi-
ties went on increasing. In 1952, it
was 3775, it went down to 367 in
1953, went up to 3755 1n 1354 and
373-4 in 1955 and 381-9 in 1956,

It is clear from these figures that
the prices of industrial commodities
are still higher than the prices of
agricultural commodities when we
take 1839 as the base year because
the figure for agricultural commodi-
ties 1s 372.9 and for industrial com-
modities it is 381-9,

But, I do not say for a moment that
the prices of agricultural commodi~
ties should stand where they are to-
day at 3728, I want that they should
be brought down but not at the cost
of the agriculturist alone because the
entire vocal section, even the Gov-
ernment spokesmeh, has been saying
that it is only the prices of agricul-
tural commodities which are going
up.

Nobody is saying that the prices of
industrial commodities are much
higher, even today, than the prices of
agricultural commodities. But the
production of both these commodities
have gone up. So, it is a bit surpris-
ing that the prices are going up. It
may be said that the prices have in-
creased because of the large amount
of money supply with the public due
to developmental expenditure But I
think that the prices have gone up
mostly because of our taxation
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measures, hecguse every year when-
ever any new tax is levied the prices
go up. For instance, in January 1858
the wholesale price indexwas 376-3,
but after the presentation of the Bud-
get in 1958 that figure went up ‘to
387°3. This year also, in January,
1957 the index figure was 422-3, but
In May 1t went-up to 438 and in June
it went upto 440. I can give further
examples in regard to the prices of
sugar, cloth, railway fares and so
many other things. Even the pric
of coal and fertiliser and cement
went up. The Government are
directly responsible for increasing
the prices of iron, cement and fertili-
ser.

About bank advances, the other
day, you might recollect, the Finance
Minister told—the House that as the
paddy crops were better this year
most of the State Governments win-
formed the Government of India that
we should go on advancing bank
advances. That was done. Due to
tho-~e advances some pcople were able
to have larger stocks of paddy and
rice On 26th July, 1957, only in res-
pect of paddy the bank advances
were to the tune of Rs. 11'14 crores.
With this amount one can easily
buy more than 13 crore maunds of
paddy Where 1s that quantity of
paddy” Nobody knows.

We passed the Essential Commeodti-
ties Act long ago, about three months
ago, but no action was taken under
that Act to get that stock of rice,
paddy, wheat or any other grain from
the stockists at a reasonable price. It
was only yesterday or day before yes-
terday that we read in newspapers
that some stocks had been seized in
Calcutta.

In that way the prices have gone
up, mostly because of governmental
interference and our taxation policy.
Due to the increase in prices the
living conditions of people have be-
come very precarious. Their hardships
are not only due to buying their daily,
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requirements of food at a high
price. They are not able to educate
their children. They have to pay
very high prices for building mate-
rinls. It is very difficult for any
ordinary man to construct a shelter
or a house by paying such high pri-
ces for materials. For this the Gov-
ernment is mainly responsible,
because building materials like iron
and cement are costing much today.

Therefore, it is in the interest of
everybody that the Government
should come forward with a well-
defined and clear-cut price policy.
They should link the prices of agri-
cultural commodities with the prices
of industrial commodities or manu-
factured goods. There must be pari-
ty between the 1iwo prices. Unless
and until we establish this parity
between the prices of agricultural
and industnial commodities, and also
between the services which are ren-
dered to the people things will not
improve.

For instance, we were paying only
14 annas per acre as irrigation char-
ges in 1939, but today the charge has
come to about Rs. 10 per acre. It
has also—gone up by more than ten
times ‘Therefore, there should be a
link between everything-—-between
services rendcred by the Govern-
ment, the prices of agricultural com-
modities and the prices of industrial
commodities.

At the same time, there should
be some efficiency also. I want that
there should be complete control
over everything, but efficiency should
also be there. Without efficiency
things will go from bad to worse. This
eficiency should be increased by the
Government, because it is the Gov-
ernment which is mainly in the pic-
ture.

If a clear-cut price policy 1s for-
mulated then there won't be much
d'Mculty, the difficulty which is in the
way of the Government. For in-
stance, when there iz a rise in prices
the people in services will naturally
demand that their pay scales
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should be increased. The industrial
workers also will demand a wage in-
crease if the cost of lhiving goes up.
That will naturally hapgpen, as has
happened in the case of 1. That
will result in an increase in the price
of industrial commodities. Because of
that our export will also suftfer.

I say this because all the agricul-
turists are not surplus producers. A
vast majority of them are subsistance
farmers. They have very little to
sell. What they sell 13 not meant for
sale. Because they do not=have any-
thing to purchase cloth or give fee
for the education of their children,
under compulsion they sell something.
The uwpward trend in prices does not
do any good to them. It is a misno-
mer. Even some Ministers have been
going on saying that the agriculturists
have profited by the increase in pri-
ces. But I want to know the number
of agriculturists whe are having any
surplus with them. That is why I say
it is a misnomer to say that the
agriculturists have profited.

Therefore, the prices of foodgrains
should be brought down. Along with
it the prices of industrial commodi-
ties should also be brought down. The
service charges should also be brought
down The Foodgrains Enquiry Com«
mittee is also going into the question
of prices of foodgrains. But I would
like that that Committee should also
g0 into the question of prices of in-
dustrial commodities. It 1s wrong
on the part of the Government to set
up a commitiee only to enquire into
the prices of foodgrains, because no
prices of foodgrains can be determin-
ed in the present circumstances with-
out taking into consideration the
prices of industrial commodities also,
and all other connected factors which
are in India today. Therefore, 1
suggest that that Committee should
also be charged with this work, and
it should be asked to submit a clear-
cut policy and suggest a machinery
which would implement that policy.
If need be the personnel and terms
of reference of that Committee may
be expanded.
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Shri Ranga ('l‘enali): Mr., Deputy-
<hairman. ...
An Hon. Membu' Deputy-Speaker.

Shri T. B, Vitial Rao (Khammam):
Are you still in Raiya Sabha?

Shri Ranga: 1 am sorry. Mr.
Deputy-Speaker, Sir, I wish to make
it perfectly clear at the very com-
mencement what I wish to say an
this occasion, that I do not stand here
to plead for merely high prices for
agricultural producers. I am not
interested in any kind of a higher
prices at all. I am interested in see-
ing to it that the State Governments
as well as the Central Government
assure our peasants remumerative
prices. I hope I will not Be misunder-
stood by that. T do not want that
Government should give them too
high profits. I would be satisfled if
no profits also are given to them. 1
would be satisfied if the cost of cul-
tivation is covered, and a decent,
human standard of living is assured
to our more than a hundred millionr
peasants in our country.

They do not want to mrake any
profits. If by profits it is rmeant that
somebody else is to be exploited, they
do not want to carry on their culti-
vation. and agricultural activities as
an exploitative profession at all
They want only to be ermabled to carry
on their employment today on a ‘no
profit no loss’ basis. I hope the
Government will be prepared to agree
with us on that basis

Having said that, I would also like
to assure the industrial workers that
the peasants are not opposed to the
industrial workers or the professional
workers or even the intellectual
workers in the towns They do not
want that anybody should suffer at
all in this country. If suffering there
must be, then, it must be shared
equally among us all. We are a poor
country 1n this world and, as every-
one knows, and as has been stated
here by some economist, a foreigner,
it is found that in such countries as
ours—low income countries—the world
population is to be found to the tune
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of 67 per cent. And our world income
is only 15 per cent and our per capita
inconre is only 54 when compared to
the high income countries which have
& per capita income of 915. Therefore,
I do mot straightaway ask the Gov-
ernment to assure to our peasants
and also the industrial workers al?
that is being enjoyed in the other
countries. But. at the same time, I
do not want the Ministers concerned
to pit one section of cur population
against another or any of our political
parties in this country to make that
mistake.

What is the position now? Why
are these prices rising at all? I
personally feel that this is the
position. I think this remark would
be substantiated if a careful and
impartial examination were made into
the activities of our banks including
the Reserve Bank as well ag the
State Bank and also the activities of
the Government in their operations
in the utilisation of the Nasik Press,
in the manner in which the so-calle@
deficit flnancing of the budget is being
worked, in the manner in which they
are helping these wvarious banks to
subscribe to their various kinds of
JIoang that are being raised in this
country and in the manner in which
also the ways, means and resources
are being found through the floatation
of these treasury bills and so on I
vould like them to examine whether
I am right or not, when 1 say that
there is a creeping inflation in this
country, a spiral that is going on.

Why do 1 say that? Apart from
all these facts that I have already
mentioned, it has been stated by the
Government themselves that our
industrial production has been going
up ond also agricultura! production.
In spna of it, why should prices go
up? I w1l only place before you one
or two facts. We find that the bank
advances have gone up from Rs. 415
erores 1n 1853 to Rs 748 crores by
May, 1957 I want the Government
to account for it. Cheque clearances
have also gone up from Rs. 3550
crores in 1958 to Rs. 760 crores now,
n May, 1057
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Shri Bimal Ghese (Barrackpore):
Currency in circulation has gone up.

Shyl Ranga: I am coming to that. All
these indicate that there is more
money. How does it come? It must
be coming from the Government
through various channels. Let the
Government give an account of all
this to the country. Let them satisfy
themselves whether there is no
inflation and if there were to be
inflation, naturally, the prices go up.
Prices have been going up all round,
and ad my hon. friend Dr. Ram
Subhag Singh bhas already made it
perfectly clear, the industrial prices
have been going up to a higher degree
in some cases than the agricultural
prices themselves. Why blame the
poor agriculturist? Why appoint this
kind of a committee with partial or
inadequate or dangerous terms of
reference and put the whole onus on
the peasants who do not find them-
selves to be in any prosperous con-
dition at all. In fact, when compared
to other classes of people, they do not
find themselves in an equally good
position.

What is the thing that the Govern-
ment have been doing in regard to
industrial profits. They have been
going up all this time. In 1949, it
was 181-5, the base period, of course,
being 1939. In 1953, it was 261. I
am laying special stress upon 1953
because the Food Minister has rightly
stated that the Government consider
all these prices, taking 1953 as the
basc period, as that was the Yyear
which followed soon after the removal
of controls, when it was made possible
for all these various prices to find
some kind of relative condition as
between themselves. If you take 1938,
the profits went up from 261 to 314
in 1954. '

Shri V. P. Nayar (Quilon): Only!

Bhri Ranga: They are going up too.
Take, for instance, sugar. It was
only 215 in 1949. It became 420 in
1951. Then it came down by one
point in 1953—to 419, It is still at
334, In iron and steel, where there
is supposed to be no profit-making at
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all, they too have gone up to 222
from 179 in 1853. Cotton too has
gone up to 387, Like this, the profits
have gone up. Has there been any
enquiry? Was any enquiry committee
appointed in order to show that the
profits do not go up at all in this
spiral fashion, and yet, the peasants
have been singled out by this Gov-
ernment.

Then let me come to the consumer’s
food. If we take the consumer’s food,
we will find the true po~ition.
Let us compare it with the industrial
workers’ wages also. In 1958, the
consumer’s food index was 109 when
compared to 1948, But at that time
the wages were Rs. 1,110. By the
time we reached 1955, it was
Rs, 11,173 for industrial workers, and
the prices went down by 92. Did my
hon. friend and several others who
are now interested in industrial
workers ask that wages also should
be brought down because food prices
have gone down? They did not. Did
we ask, those of us who were stand-
ing for agricultural producers, did we
say, ‘“We feel jealous of the poor
industrial workers because their
wages have gone up while our prices
have gone down?” We did not raise
any complaint then. I am only
anxious that we should not allow the
authorities concerned to pit the indus-
trial workers against the agricultural
producers and vice versa.

Shrt T. B, Vittal Rao: There must
be an alliance between the two.

Shri Ranga: I wish to make it
perfectly clear that the time has come
when an all-round estimate should be
made about the costs of production
for various crops. Only recently, the
ICAR decided ordering an enquiry, a
pilot enquiry, to be made in different
parts of the country into the cost of
production of cotton. Similar efforts
have got to be made especially for
food products.

Then there is also the question of
markets. They say that there are ss
many as 1,500 recognised markets in
this country, and so far the market
committees have been organised only
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tor about 450. These committees too
have no powers at all Although
they are supposed to have all sorts
of functions, really they are powerless
to protect our agriculturists. Most of
our agriculturists, as has been said
by my friend Dr. Ram Subhag Singh,
have been obliged to sell their pro-
duce a few months after the harvest
at low prices. Thereafter, it passes
into the hands of either the big
land-holders owning 50 or 60 or 100
acres of wet land or into the hands
of the factory-owners and other
merchants and banks also. The
bankers too have got their finger in
the pie. It is those people who are
making profits at the cost of both the
agricultural workers as well as the
agricultural producers. We want to
protect the agricultural worker. Their
wages go on varying in a very erratic
manner from eight annas to Rs. 2 per
day in different periods of the year.
We do not want these agricultural
workers to suffer. Today, they are
living 1n a sub-human condition and
more than 50 per cent of our agricul-
tural producers are also obliged to
Lhve under sub-human conditions
These people have got to be helped.

What is it that the Government has
heen able to do in an effective man-
ner They have just started. They
have made a very good start with the
Warehousing Corporation, and they
have placed about Rs. 25 crores at its
disposal. This is only a flea-bite.
What they have done till now is to
c¢ontrol the market. It is also only an
apologia. Therefore, I want the
Government to concert measures and
see to it that the prices of commo-
ditles, industrial as well as agricul-
tural, are regulated in such a manner
that they are related one to the other,
in such a manner that there would be
a parity, and if there were to be any
kind of suffering, and there is bound
to be suffering in this country,
because we are so very poor, let it
be equally shared by all classes of
people. If there were to be any kind
of prosperity--bit by bit we seem to
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be improving our own conditions—
we should assure a fair deal to our
agricultural classes also.

I shall sound a note of warning.
Let the impression go abroad in our
countryside that the Government is
one-sided, that it is leaning too much
towards the industrial classes, includ-
ing their own professionals. Let them
not forget that after all they are not
very many, not more than § million
people employed in all these organised
industries in this country, when com-
pared to more than 100 million people
who are dependent upon agriculture
for their livelihood. It would be
unwise, disastrous and suicidal for
the Government here as well as in
the States to let this impression go
abroad in our countryside that this
Government is favouring the indus-
trial classes, the commercial classes,
the professional classes and the urban
people in preference to the peasants
thémselves Let them not also give
currency to the propaganda that is
being carried on 1n the towns through
the daily papers which are supporting
them that peasants are profiteering at
the cost of all other people Let
them make it clear that in their own
view they do not contider the peas-
ants to be profiteers at all, that
in therr own view the peasants
are performing as important
a national duty as all other
classes of pecple, which is =a
more 1mportant and more funda-
mental duty Let them assure the
peasants that they are anxious to see
to it that either through this com-
mittee which 18 already there, the
committee about the personnel of
which T and many other Members
have also already expressed their
disagreement, or by increasing or
improving the personnel of that com
mittee, or m any other manner, it
does not matter, they will take urgent
and immediate steps to see that this
parity is established between the
agricultural classes and other classes
of people, that there is a kind of
integration between the wages pald
to the industrial workers and the
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wages paid to the agricultural work-
ers and also the various prices allow-
ed to be paid to these industrialista

I only want to say one more sen
tence. Let us not forget the agricul-
tural workers and their plight How
long can we allow these people to go
on suffering? Their sufferings are
Increasing every day because of the
spiral of inflationn. Therefore, let us
start from that end. As we have
decided to fix what is known az the
floor price for wheat and rice, simi-
larly let us also decide—let us not
leave it to the State themselves—a
correlated floor wage for the agricul-
tural workers, so that they can havc
the assurance that they are being
protected, that they are not going to
be exploited either knowingly or
unknowingly by the agricultural pro-
duceis and 71so other classes of people
who are getting whatever surplus
value they can get from out of the
peasants. 1 hope my hon. friend on
the side of the Government will give
proper consideration to this matter.
Even if they are not willing to accept
the whole of the resolution along with
this amendment, please accept the
spirit of the resolution as well as the
amendment moved by Dr. Ram
Subhag Singh.

Shri Khadilkar: Mr Deputy-
Speaker, Sir, the resolution that has
been brought forward by my frieno,
Shri Gopalan, 1s an atltempt te
diagnose the present economic malady
and suggest a remedy or a cure for
itt. But I am puzzled that he has
been taken in by the popular device
of the appointment of a committee to
go into the question of prices and
how to determine them.

Everybody 1n this House knows,
particularly those who are studying
the present economic trend and the
crisis in our country that we are fac-
ing for want of a clear-cut price
policy know, that it is very likely
that the whole planning will founder
because there is no clear-cut price
policy. In order to examine the
present policy and suggest some cure
or radieal remedy, I would cuggest
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that we will have to take into comn-
sideration the controversy that was
going on between 1947 and 1949 when
the question of control and decontrol
was debated here. Of course, it was
a pre-Plan period and post-war
period; I do not forget it. But, if we
go into that controversy, we will find
the root cause of the present disease.

What, was the nature of the
controversy? Several committees
were appeinted. I will not repeat all
the figures, because practically all
figures have been exhausted by my
hon. friend, Shri Prof. Ranga. There-
fore, I would not like to go into
figures, to show how prices of indus-
trial goods and agricultural produce
are unevenly rising and there is dis-
parity. 1 would like to restrict my
remarks regarding this controversy,
because it will throw some light on
the present development of the policy
or want of policy in this economic
sphere. There was a committee
appointed under the chairmanship of
Shri Purushottamdas Thakurdas. If
I mistake not, that committee came
to the conclusion that we must give
up controls and come round to free
market economy. There was only
one man, Dr. Lohia. who did agree
with the general recommendation but
said-—] am quoting his own words-—
that ‘the replacement of private
trader, wholesaler and retailer by the
State is the only ultimate solution for
this problem.”

There was another price committee
of which D. R. Gadgil and A. D.
Gorwala were members. 1 will place
hefore the House what they had to
say:

“Not abolition, but the improve-
ment of the system of controls
would have to be undertaken,
especially if our long-term plans
involve regulation and direction
of economic activity by the State.”

That was their remark regarding this
controversy I will read out one more
observation from the report of the
Reserve Bank, 1048; of course it was
not a majority observation, but two
directors have placed it on record,
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during this period of controversy,
because they had some vision of the
future economic trends likely to
develop in this country. They have
said:

“To create an atmosphere of
disinflation, it seems necessary,
therefore, that controls in some
forms may have to be redevised
at least in the case of essentials
of life like food, clothing, kero-
sene and this should be coupled
with a system of allocating essen-
tial raw materials for industry
designed to organise production
in the required pattern.”

After all this controversy, as we
know, exira-economic factors domi-
nated in the determination of the
policy and the old machinery that
was built up during the war period
under the stress of circumstances was
thrown  overboard, without any
thought of the future.

Our Prime Minister had to make
an observation in August, 1948, when
this controversy was almost complete.
I am gquoting the Prime Minister:

“The fact of the matter is that
we live, in a matter of adopting
policies, from hand to mouth”.

After going through this controversy,
we find that we have been so long
following a hand to mouth policy.
What has happened? Later on, we
have come to the Plan and now we
are professing socialism, democratic
method of plannming and sucialist
reconstruction. Of course, wheh we
look at the utterances of our Minis-
ters, the Members of the Govern-
ment, what do we find? Is there a
common outlook, is there a common
agreement regarding socialism or
planning? There is a lack of convic-
tion which is evident from their
utterances.

It has been said, perhaps in the
autobiography of our Prime Minister,
about the third decade of this century
regarding moderates and liberals. He
has observed that these moderates
and liberals deserve tc be sent to ‘he
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elementary school of politics to learn
the ABC. I would repeat the same
thing as regards the Members of the
present Government, when I look at
the failure of this policy, that they
should be sent to the elementary
schools of economics, socialism and
other policies that have been imple-
mented in the Soviet Union, the East
European countries, and for that
matter, even in the western part of
Europe. Have they thought about all
this? Sometimes,—I am sorry to
say this—when I look at the Planning
Commission......

Mr. Deputy-Speaker: Education is
not yet compulsory !

Shri Khadilkar: At least at the top,
it should be made compulsory. And
when we look at this problem what
do we find? Nobody would accuse~I
am not accusing—individual Minis-
ters. But what is the approach to
economic life of the country of those
who are supposed=-to shape our policy
and implement it? Nobody would
accuse Morarji Desai of having any
faith in socialism or democracy; he
has faith in gun and bullet. Every-~
body in this country knows it.

Wnat happened to the policy of the
Fcod Minister? When we came in
this iouse in the month of May he
was complacent. He thought that
there was no food problem. But at
the end of the session he had to rush
with a Bill through this House because
there was serious crisis of food
situation What does it indicate? It
indicates very clearly that whatever
the Ministers collectively and several-
ly might say, they have no homogene-
ous outlook. They have no conviction
and they have no defilnite plan of
execution of whatever has been
decided upon.

What is the use of a committee
being appointed? I know the present
malady or disease is the outcome of
two factors. One is inflation and the
other is speculation. Of course, under
a developing economy in a retarded
country like ours, a certain amount of
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inflationary forces are bound to exert
thefr pregsure. They are not always
ander our control. We will try to
repress them by controlling them.
But ultimmately some pressure, infla-~
tionary pressure on our economy, is
bound to remsain.

But what about gpeculation? In
this country, the trading community,
A8 a community, has exercised sur-
reptitiously effective influence on the
policy of the ruling party and the
Government. You have got .to
examine it. The economic policy of
the ruling party which talks for
sagricultural and industrial! labourers
is dominated by this class and this
«class today is the enemy of the Plan,
and its speculative activities are
Teally undermining the Plan. There-
fore 1 would humbly submit that the
diagnosis and cure of this disease
should be a radical one. We have
to think almost on war footing. The
situation has come to that.

Of course, there might be some
complacency. The situation has not
developed in a day. 1t was develop-
ing. There was lack of perspective
planning. They thought they could
keep the carrot of the blue-print of
the plan dangling before the elec-
torate. But the beast of burden of
the Indian people cannot be driven
for any length of time. They are
likely to kick. Therefore, when there
is a Planning Commission, I do not
se¢ any reason why there should be
a committee. I do not see any reason
why this Asoka Committee is moving
round and touring round the country.
Is the Planning Commission doing
planning on books and producing
blue-prints?

We must realise that we have got
the great experience of the Soviet
Union and China at our disposal. Lots
of books are being published. Every
day material is available, There is
a central organ of plamning and they
exercise day examination and direc-
tion of policy and Ministries are res-
ponsible for its execution. Has it
been done here? It has not been
«done. Therelore, mv humble submis-
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sion so far as the cure is concerned
is this. If at all we are serious about
planning and socialist reconstruction
in this country and if we want to
bring it about by democratic methods
—] am one of those who feel that we
must bring it about by that method—
we have to create a sector of economy
where the common man's life is not
disturbed day to day. Otherwise
there will be a demand for higher
wages and the disparity between the
‘money wage and the real wage will
increase—this gap will widen every
day.

Some people imagine that there is
a conflict between agricultural and
industrial workers, because of the
prevailing prices of industrial gqods
and agricuiturai produce. That is
not a real conflict. The real conflict
today is between the common man
and the speculating trading class in
this country and unless trading of this
nature is taken over by the Govern-
ment, I d0 not think that price
control, or whatever the recommen-
dations of the committee may be, wiil
have any effect in checking rise in
prices. Speculation must be absolute-
ly done away with. In this regard
1 am fortunate in having a very
recently expressed opinion by our
ex-Finance Minister Shri C. D.
Deshmukh. For his sobriety and
conservatism I need not say anything.
He is known for it. I would like to
read ont to the House what he has
said regarding the Plan and the
prices in his recently published book.
He says:

‘“The case for State trading
practically in an economically
retarded country like India can
be made quite strongly. For,
such an institutional organisation
—if it works well-—can check
inflationary increases in prices by
destroying the foundation to spe-
culation in basic commodities; at
the same time, it would be able to
tap commercial profits at source
and provide resources for national
development. Something along
these lines may be evc;lved
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through the growth of coopera-
tives, but in the short-term, when
the need for rapid development
is urgent, the evolution may be
too slow and a more vigorous
participation of the State may
prove necessary.”

After the mature conclusion that he
has reached, taking a survey of the
economic devélopment of the country,
if we throw it overboard and just
hanker after committees and com-
missions, I think we will be deceiving
the people and perhaps ourselves.
Today the position is this. A ecom-
mon man finds, if he has to feed
himself and his children, that he
has to depend on the trader. The
retail price in villages is very often
100 per cent more than the price
obtaining in metropolitan towns. I
have made a study of this. This 1s
the lag between the city prices and
village prices. All these profits are
mopped up by the trading commu-
nity. And because there are no con-
trols tax evasion goes on, and evasion
cannot be prevented because no
proper accounts are kept. This situa-
tion must be tackled by the trading
being taken over by the State. That
is the only remedy. Therefore, as T
said earlier, if we want to check
inflationary pressure, we must build
up a sector of economy which is
insulated from the free market
mechanism thereby preventing the
trading community dominating our
economic thinking. We are thinking
in terms of ancient economics. To
those who are professing socialism 1
would plead that they should at least
read the theory of socialism and prac-
tice at least its premier, as our Prime
Minister has rightly said.

Shrimati Renuka Ray: Mr Deputy-
Speaker, at the very nutset, I want to
say that I do not support this resolu-
tion as it stands. I do not support th
view that we should have more com-
mittees at a time when we are facing
a crisis, as we are today In India,
many of us have a mentality of want-
ing a committee whenever something
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happens. We think that by just
appointing a committee, we could get
aqver the crisis. It is not so easy. I
do not think we shall in this way be
ahle to avercome our difficulties.

Tuwrning to the subject-matter, there
is no doubt that we are facing a difi-
ceult situation. I am sure that the
Government are, perhaps, more alive
to it than any of us in the House, or
at least, they are equally alive to the
difficuit situation that we are facing.
In the first place, prices are rising. As
the previous speaker said, it is quite
right that, in a developing economy,
price rise to some extent is inevitable.
But, the inflationary spiral should be
checked to the extent possible. Cer-
tainly 1n the India of today, this is
betterr than the opposite extreme, that
is, deflation.

When I was listening to Shri Ranga
a few minutes ago, 1t struck me
forcibly that while we must keep the
prices of essential commodities down,
we must not peg the price of food-
stuffs so low that it may affect the
primary producer, the cultivator. India
is a land of villages, of agriculturists.
In an agricultural country, we have
got to see that the agricultural sector
also advances, and that it is better oft,
but not at the cost of high prices and
an inflationary spiral by which the
consumer 1s very badly hit.

How are we to get over this crisis
that we are facing today? It is very
casy to blame the Government, or
somebody else It is always easy to
blame others not take the responsibi-
Iity on ourselves That is the easiest
thing to do. I say that in this serious
situation that faces the country today,
there can be no question of party. It
is a question of the country as a
whole. We have got to check ceriain
things. We ask the Government to
check the prices effectively. How can
they effectively check prices if we
have no regulation or control> The
word ‘control’ is not liked by many.
Yet, in the world of today, we do not
believe any longer in the law of the:
jungle We db not want a laissez-
faire economy. We are planning’
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today. We cannot get away from
controls aliogether. Of course, we
want privete initiative. We do not
want that the individual's right ¢to
freedom of expression end initiative
should be taken away. But we do not
want licence. We do not want licence
in the economic domain. We do not
want the law of the jungle as I said.

If that is so, there is only one way
out, and we have got to face it. 1
entirely agree with what the previous
speaker said about control and regula-
tion of prices of essential commodi-
ties, 1 entirely agree. That is the only
way out. I do not mean that the
prices should pe controlled at such a
level that the primary producer is hit.
But, I do say that we must control
the prices so that the hoarders and
speculators do not benefit. If we
believe 1n planning, if we believe in
regulation to a certain extent-—we
need not use the word ‘control’ i1f we
do not like it—we may use some
other word—but the fact remains—we
have got to peg the prices. It is no
use telling the Government, please
don't have a system of distribution by
rationing. It is no use telling the
Government all these things. We
have got to face the situation today. I
am sure, the hon. Finance Minister
who is here will agree with me that
in today's cconomy in India, we have
got to bring in some kind of regula-
tion, some kind of check, on the
hoarder and the speculator. Obviously,
that cannot be done by indirect means
which have not been effective. That
is obvious today.

A few days ago, I came from West
Bengal. The West Bengal Govern-
ment is facing a very dificult position.
The price of foodgrains has shot up
and floods and droughts have worsen-
ed the position. What has happened?
Due to the compelling force of
circumsatnces, the State Govermment
had to seize the stocks. The rise of
prices has to be checked somehow and
if price has to be pegged, the Gov-
ernment including the State Govern-
ments must have the power to do so.
It is no use expecting the impossible
from the State Governments when in
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an emergency they are not empower-
ed to check the prices in an effective
manner.

It is the middlemen whose activities
have got to be curbed to a large
extent. As I said, if we do not
up the situation, it is no use nsg:
the Government to peg the prices, to
have committees, commissions and all
sorts of devices. The Planning Com-
mission is there. The Central Gov-
ernment is there. It is for the coun-
try, for this House to tell the Gov-
ernment that we heope that they will
improve the system of controls. The
old system was not good. The admin-~
istration of it was not good. There
were many things in it which were
not good. Improve upon it certainly.
Don’t discard that which is right. We
have discarded it largely due to genti.
ments. We have got to get it back.
We have got to do better. In the
light of past experience, one camn
always do better. No human institu-~
tion, nothing that human beings do
can be always perfect. If the endea-
vour is there, if we are sincere about
it, if we try to 4o as best as we can
in the given circumstances, that is all
that can be expected. That is all that
can be expected of the Government
today. I know that they are intend-
ing to do it. We have to strengthen
their hands.

1 appeal to the House to discard
sentiment in this matter. We should
ask the Government—and I hope we
shall have the full support of the
Finance Minister if we do so—to bring
back some system by which—you can
use the word regulation: not control
—by which inflation could be stopped
at the level of the hoarder and specu-
lator, by which the poor man can be
given essential foodstuffs by rationing.

Today, in Calcutta, the State Gov-
ernment has had to re-introduce
rationing as the hon. Minister for
Food said yesterday. 'These things
are absolutely necessary. What is the
use of saying that three years ago,
production was such that it was not
necessary. Today it does become
necessary. May be, one day it is not
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necessary. It becomes necessary again.
I would request the Finance Minister,
to0 take up this matter and re-intro-
duce some effective check, some peg-
ging of the price level of essential
commodities. I do not agree with
those who say that the prices, for all
time, shotild remain the same. That
is not possible. It is an economuc
impossibility. As I said at the very
outset, in a developing economy, prices
will go up They have gone up the
world over. They will go up in India.
We must see that the prices and
wages are in such a parity that peo-
ple gradually will have more and not
less. That can only be done by the
Government if we empower them
with the right to bring in those
measures which we abandoned earlier
because they were not as effective as
they should be, because there was
some kind of corruption. It may be
so0.

16 hrs.

Let us try to check that corruption,
and let us try to do it more effectively
with a better system. But neverthe-
less we must get back to it, because
we do not believe 1n a laissez-faire
economy. And I would request every
Member of this House, to whatever
party he may belong, and everybody
in this country that at this juncture
that we face today there should be
no question of party. Let it not be
said of our country that 1n these
times when the greatest difficulties
faced us “all were for the party and
none were for the state”. Let it be
true of India that when a crisis came,
we faced up to it umitedly. Because
if we are to overcome the crisis we
have to pool our efforts together and
work so that posterity may have
something better.

t wrww (ARE) 0 S gEE
BHIT To Fo MYTET 7 &1 & g%
AATH WATEAFEH &7 ATET W & AT
& wer gut g

AR A # o g ¥ ¥E awEyn
2 oz Tl oY e § ) fogema &Y
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& it @ feuel A e W
s o a0 & ey wifgg S 34w
oo A A &1 T I awed
¥ TR QX FH ¥ Al o W fw
Tf & wiftw st Tfgg 3
Dy T | IR W FATT @ IAWT TR
wefimr & gy weser § R anR
TET QT | ¥ & gaOre & e & g7
w7 471 fv qond fie? & o frame
WHT I AT | THY AT A TF 97
fe 9 sgmar s qEe A & a2
ag i 3w fae e frsr ot
Bt AgrenT et ot o Ty oY fr ag
WA g1 farer spwrar firesiT anfg )
wfrt gt aw Y g s A fean
g

fegmm w1 wr B dwar §
At ag frg § 1+ xofau g7 fas &
it &Y o 2@ wfgr 1 W]
TR &7 90T #oqq Ty g0 ar ag
I A Wi ATty 2 1 W @AY
fegmna &7 yEafed § Saw e A
9T Ao @ &Y ag fear & 1 W g R
fram € fomeelt el Y @ &Y formr
#F fag fam o1 #Y I gy § I
% AT gH T 9 0 fFEE oWy
T QI H FA F gy fov o 8
IeF T & F NA W Fwa< fy=ay
T ¥ WX &% Wiy ¥ A faed & 4
feam #r av@ Y S OF § Wik A
A HAT qT &I I7 {AT 19 q&1 Qv
2 I A 7 i A wfw )
Afe oWy a0F T AE J@|A

oF TH o B¥ fafreT o qare
faear amar o IR v fean s e
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®THY w77t ¢ fe fearr Y dur afy
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frerer § whiep fafesrim w s &
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AT TS E | AT AW FT AR WAV
¢ a9 W gw IEX agmer N
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IR Fqwm g §
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LA LEASIE CICS RO LA UL
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Shri Nagi Reddy (Anantapur): I
would not take much time and 1
would not go into too many points. I
would only take up three points.

Even in the interest of agriculture
today, fixation of prices and a kind of
price parity is very essential. There
are two reasons for this. One is this.
At a time when we are talking of a
‘fantastic rise in prices of quite a
number of important commeodities, we
must also remember that even at such
a time as this, re are Quite a num-
ber of commodities, and agricultural
commodities at that, the prices of
which are very low. This is a feature
which can be seen only in agricul-
ture. Therefore, it is very essential,
if we have at 1least to keep certain
minimum agricultural prices for com-
modities like linseed, turmeric, copra
etc. to have this inquiry. Even at a
time when food prices are very high,
we find that the prices of these com-
modities are tending to go low. This
is a very peculiar feature which
should be stopped as early as possible.
We must, therefore, agree to this
Resolution for a Committee to go
immediately into the question of the
rise in prices—the price structure—
and how to control it.

There is also another important
reason why we should immediately go
into this question. We must remem-
ber that only two years back, in 1956
—and the Government must remem-
ber this very seriously because I am
afraid it might happen next year or
the year after that—the prices of
almost all agricultural commodities
came down very fast. We must
remember that in 1855, groundnut
slumped by 240 points, raw cotton by
something like 100 pointa, castor seed
by 110 points, cotton seed by 110
points, and wheat by 140 points. Agri-
culture is always hit by speculative
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markets, by the moneylender on ohe
side and by the industrialist on the
other. It is agriculture that is always
facing the crisis of either very high
prices or very low prices. Therefore,
it is that I say that even from the
agriculturists’ point of view, there
should be a fair price policy which
will be in the Interest of the agri-
cultura]l producer, the csnsumer and
also the Second Plan.

In the end, I would say that even
the Home Minister, Pandit Pant in his
reply to the debate on the Presidential
Address referred to high prices and
the agriculturists taking some advant-
age of it and said that it is necessar
because agriculture has suffered so
far, and that we should not raise a
hue and cry. I would remind Gov-
ernment only of one thing.

I would like the Government to
note not the average price of a year.
That is & very dangerous thing. Some-
times it is very dangerous to say that
the average per capita jincome has
grown so much is very dangerous. In
the same way, to say that the average
price in a particular year has been
high and the agriculturist is making
money, is also wrong. I would just
read out what I have. I have no time
to read the whole thing. I would
just, for example take 1950~the price
of paddy.

The price 1n January was 478 points,
by September it was 540. Take
another year, at random. Take 18563.
In January, it was 493 and by August
it became 546. In 1955, it was 389
in January and by September it was
509. Similarly in 1956. It was 440 in
January and by September it was 600.
Al}l these years we have found that by
September there has been a rise in
the prices of foodgrains. 1 was talk-
ing of paddy. I find here is a huge
variation which has been to the detri-
ment of the real producer, the produ-
cer who sells a small amount of his
sgricultural produce, paddy or what-
ever it is. The same feature can be
seen if month to month calculation is
made, even if we take groundnut or a
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number of other agricultural commo-
dities,

Therefore, in the interests of agri-
cultural production, in the interests of
the Second Five Year Plan and the
consumer, in the jnterests of the
small peasants who produce these
things, 1 would say that Government
must immediately set up a committee
to go into the whole question of fixing
some parity price, integrated price so
that the country would not be in this
plight.

After the Second Five Year Plan,
we might talk 6f the per capita
income having gone higher. But, if
this sort of price policy is to continue
we will find the peasant, the consu-
mer, the producer, 80 per cent. of the
people would not see any growth in
national income. It is in this aspect
that Government should accept this
Resolution and set up the Committee
immediately.

MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report the
following message received from the
Secretary of Rajya Sabha:—

‘In accordance with the provi-
sions of sub-rule (8) of rule 162
of the Rules of Procedure and
Conduct of Business in the Rajya
Sabha, I am directed to return
herewith the Appropriation (No.
4) Bill, 1957, which was passed
by the Lok Sabha at its sitting
held on the 24th August, 1857,
and transmitted to the Rajya
Sabha for its recommendations
and to state that this House has
no recommendations to make to
the Lok Sabha in regard to the
said Bill.'

RESOLUTION RE: APPOINTMENT
OF A COMMITTEE TO REPORT
ON A CLEAR-CUT POLICY FOR
THE IMPLEMENTATION OF THE
SECOND FIVE YEAR PLAN—
contd,

Mr. Deputy-Speaker:
some 7 or 8 minutes more.

I have still
If any
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hon. Member wants to speask 1 can
allow.

Bhri Bimal Ghose: If you can give
me 10 to 12 minutes, 1 can speak.

Mr. Depuly-S8peaker: No; I have to-
call the Minister at 4-30.

o s (drqQ) - IgTSTE wEY-
T, WY PR A [ WX w1
s § 1 A qzrEl €7 RS S
AT AT R ¥ | AT ST EE s
& fod nahiz aga Rt & A A W
geds a1 o g dfes g wwew
oW T W g W ol W e
FOTT w1 dawt &, & swwmen § fr gy
W H N &R & w2y a5 a8 §
gl ¢ wawY eT aug o & fe o geT

. Bw § agad el Wi Aagd W

S s g7 aoRr ¥ AT -
yfewd, grifier sk Afrda—r
T §, A g WMy § e 9 sy
AE I AN Y A g, e dw &
we T Y Y § Ay wrE Ao @
f g7 udY afeq gweat w5, 9 f.
IR AW & fog ar fdy o Ay & o
wfee el & o §, & A F
qHT AR DY S 199 TF 7T FOCH
g fraral w7 A o, A WA
BT, I Wy oW | g, ey @
qAEE &, a4 aw 2 qued g g
qeAY § 1 AT ¥F AW 7 wiaw UEF oy
e §, faa¥® A qgreT it {4y
wrEE @y a1 i ¥ g F7 gty aw
% O fam 7Y e, aw A% T AW
&1 ST qUT A F @iy, e el
AT, ar W & faey o & §, fedy
A deqr F fewy Wl A9g W,
faer f w9 2o § agwa &, of wia-
fafer af § 1 Tow I W@ @, &
g A gour Y, X OF HE AEA,
feara i< agom gon’ & fad anfs,
gt 3, 3fer gawr O farda wr
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gawY TaR #Y faeen &, fF xow ot dw
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Tax A WAy Ao | greife
Tt [ ifax & g & o fiew
»T ¥ weh § fo g fearmit & predd
€1 g ¥ Wi W—arw O
et Y AW FT & g W
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# g0 faz & 7 T v @ W X
wran § | dar fs &% oody s e xw 2w
¥ fegel, g Wk oA T
. e & smafial wr agee & Wiy
firgeam & ol dafa &Y sl e
# dor v ¥ Fedra &, 3fww offewrdy,
gy tfew, dfoeday  ar sgarddfr &
Fort it w1 FoliZerw &, 9o & warar-
AT-—7 T & T8 SF—W =R
¥ dafon A & W< o7 o qwaw
1 gerwTa ¥ wfsarf & qwar ¥=w o
wr & | g% gweay gy e #Y , S
W IR AT, WY W FW A
0 fee & & € | o aw ey @Y
FweqT £ deafwn & & agger WX
agEar ¥ g AEY faar ST, 9« %
efira 3w awe w1 @l dR o g Al
femrarawar d | e ge ¥ @S
AT S T 7 wgr R, femw o
o wY 4g7 v ¢, fer fom awr
waE dT @Y Y &, 39 T feuw
¥ wl o Y U v F ol o
ot &7 99T qEET # MR S ™
& 9w AN Wi v §, 99 97
FEwY AT qeAr g | el w1 agay
ar &, M fr oot arer wT o IE
¥ fordt worror oy A gwT £ 1 or g
Aoy AEY TEAT §, A T F- AW IAEY
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R« F fod semor Y A A wnew
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®T |

The Minister of Finance (Shri T. T.
Krishnamacharf): Mr. Deputy-Speak-
er, Sir, the intention behind this
resolution is something with which 1
for my part cannot quarrel. In fact,
the need for an integrated@ policy in
regard to the prices of those articles
which are necessary for the fixed
income earner, and those articles
which are necessary for the purpose
of keeping a dynamic economy going
is a thing which is recognised. 1
would also like to say, if my hon.
friend opposite will permit me, that
with much of what he said I would
agree. In introducing his resolution
he made a speech. On a number of
passages, a number of sentiments,
even ideas, principles and policy
which he has indicated there could be
no disagreement, because if our inten-
tion is that we should have an
ordinary development in which the
agriculturists, the primary producer,
the wage earner and the fixed income
earner would all benefit equally, 1
think there is né denying that we
should have an integrated price
policy.

In fact, the Planning Commission in
its Second Plan has made this position
clear. It is not a matter of somebody
committing himself to fiscal controls or
not comrnitting himself to fiscal con-
trols. A certain imbalance in a deve-
loping economy has been envisaged
by the Planning Commission, and it is
also suggested that we should guard
against that particular contingency
arising.
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But, while I say that: I agree with
my hon. friend opposite, I am not
able, at the same time,' to recognise
the remedies that he suggests, which
are of an interim character. Are the
remedies now to be sought, or if
something  that we have not done
would not in faét achleve that end,
or we should wait to see whether that
is usefiil for that purpose or not, is
a thing which I would urge on him to
reconsider.

The main point made by my hogp.
friend js that an unplanned or exces-
sive price rises are undesirable from
the point of view of implementation
of the Plan. Apart {rom raising cosats,
they alter the distribution of incomes
between the different classes within
the community. As I said, that is &
general thesis which we can accept.
Even so, I-can also accept some of the
points raised hy my hon. friend
Shri Nagi Reddy opposite, in regard
to certain commodities which we may
not consider essential from our point
of view, but which undoubtedly
impinge on the earning capacity of
the agriculturists. It is an important
factor in the scheme envisaged in the
Plan.

But, there is also one factor which
you must recognise. Assuming that
we have an integrated palicy, that
does not mean that in a developing
economy we can Kkeep prices absq-
lutely stable and for we can gomplefaly
prevent other influences from operat-
ing. Of course, the fact is that if
there are changes the changes should
not be precipitated. There again,
what my hon. friend Shri Nagi Reddy
said about the position of prices of
ground-nuts and cotton 2} years back
is certainly valid. In fact, I was very
much concemed in February, 1955
about the cotton prices, and I had to
do all kinds of things to see that
cotton prices were kept up at that
time, because stocks were moving out
of the hands of the agriculturists into
the hands of the traders. So, that is
a common ground, But, at the same
time, when I accept the common
ground, my hon. friend should not
say, your policy is wrong.
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1 say, we have a policy, and the
direction of that policy is correct.
May be, that hon. Members want
certain things done, which are not
probably being effected for various
other reasons. And, it is quite enough
—if 1 am going to be merely polemi-
cal, and I cannot afford to be so on
this subject—if I quote the speeches
of my hon. friends Dr. Ram Subhag
Singh, Shri Ranga, Shri Khadilkar—
all good speeches—and also hon. Mem-
bers who spoke in Hindi and Shri-
mati Renuka Ray just to show how
the emphasis in each case happens to
be different. While Shri Nagi Reddy
was extremely careful that, in men-
tioning certain categories of commo-
dities, he said the main purpose
should not be lost sight of, the other
people were not so careful. Different
persons have a set of opinion by peo-
ple well informed and competent,
something totally divergent, and the
remedy suggested by all of them are
also divergent.

Therefore, while arriving at a cor-
rect judgment on this question, it 1s
necessary, firstly, to see the recent
rises in prices in a somewhat longer
perspective; and, secondly, to view
Government’s policy in its wvarious
aspects. In deciding on a course of
action, one has to keep this perspective
always in mind, and also to assess the
pros and cons of various alternative
courses of action,

Shri Gopalan himself has not en-
unciated any firm and well-conceived
policy. e merely said, leave it to
the Committee. If he would not be
offended 1 would like to say, that his
idea of a resolution of this nature
might have taken place a little before
the appointment of the Asoka Mehta
Committee. I may be wrong. Anyway,
he argued that Asoka Mehta Commit-
tee is different and it cannot serve
the purpose that he has in view,

It is not very clear to me why this
distinction is gought to be imported,
beeause the Asoka Mehts Committee
will take into account the trends in
prices of essential commodities other
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than foodgrains, and the fact remains
that, after all, for the bulk of the
community food prices are most
important of all prices.

Shri Gopalan has formulated three
issues, One is, what would be the
repercussions of the increase in
money supply contemplated during
the period of the Plan upon the level
of prices Secondly, fo what extent
the estimates of the Plan will be
undermrined by the price fluctuatiofis.
Lastly, the evolution of an integrated
price policy which will ensure the
necessary allocation of resources and
the fulfilment of the Plan targets.

So far as posing the issues are con-
cerned I think they are right. At the
same time, he would forgive me if I
say, they are not capable of any
clear-cut answers, in the sense that
there should be very precise answers.
One could only take a broad view of
the likely developments and Govern-
ment can only indicate a broad state-
ment of their policy, subject to such
changes &s have to*be made as new
trends emerge.

Besides, in the matter of price
policy, it is not a mmatter of what one
does with one particular price or
with a particular set of prices. It has
a bearing on the sum-total of econo-
mic policies operating in the various
points in the system. Can another
committee in supersession of the
Asoka Mehta Committee do 1t? My
hon. friend Shrimati Renuka Ray had
indicated—and 1 think some other
hon. Member who spoke also had
indicated—what is the Planning Com-
mission for. What is it doing? Is
there not & concurrent and a conti-
nuous examination of the price
changes and what are the remedies
that the Planning Commission sug-
gests? My hon. friend Shrimati
Renuka Ray would go also to the
remedy. She says a certain control-
led policy is essential without which
you cannot implement the Plan. May
be she is right. 1 won’t say she is
wrong, because, planning, as has been
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indicated by Shri Gopalan, does mean
a large element of control. Maybe
that we are defective in the sense
that our control is not comprehensive.
If the control may be at certain sec~
tors, because of the pressure of con-
Jirols on certain sectors, there is an
‘up-raising’ in the other sectors, and
the prices rise. So, it is undoubtedly
important to get the facts of the price
situation cleared.

The facts are these as I could see.
By the middle of 1955, prices have
rigen sharp’y. Foodgrain prices have
risen the most. ‘The general index on
the base of 1952-53—it may not be
a good enough yardstick, but it may
reflect a good enough position as
comparable yardstick—has risen by
25 per cent., and the index for cereals
by 56 per cent. The prices of rice
and wheat are now higher by 46 and
53 per cent. compared tb May, 1958.
Prices of industrial raw materfals—and
manufactures have risen too, the for-
mer by 268 per cent and the latter by
about 10 per cent. These rises are by
themselves by no means small. On
the other hand, it must not be for-
gotten that the level of prices early
in 1955 was low, and the point was
illustrated by Shri Nagi Reddy, when
he mentioned about the price of raw
cotton and the price of groundnuts.
Even mn regard to the foodgrain
prices, we have to be ready with
some measures 1n order to check the
downward trend.

Perhaps one might take April, 1954
as a more appropriate base for com-
panrison. I do not say the prices are
egquitable. The comparison, then,
would be as follows. Cereals have
risen by 20 per cent.; industrial raw
materials by 13 per cent.; manufac-
tures by 7 per cent.; general index by
9 per cent. But 1954 also cannot be
taken as the norm satisfactory in all
respects. One could take some other
base and one could get a different
sort of picture altogether.

The new index of wholesale prices,
as I said, on 1852-53 terms, is as fol-
lows. The.general level of prices is
now 12 per cent. higher; that of

toyreport on g clear cut price
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cereals 7 per cent.; food articles, 13
per cent; industrial raw materials,
32 per cent; manufactured goods,
9 per cent.: But again, in 1953-53,
foodgrain prices were relatively high;
in fact they were only a little less
than peak; for, a rise in foodgrain
prices took place from the time there
was a decontrol towards the end of
1947 when the further acceleration
with the Korean boom came. The
index for rice at that time was 518,
with the base year being 1939. For
wheat, it was 546. These prices were
relatively more favourable to the
agriculturist, the general index being
only 381. While T do not wish to
pursue the will-o’~the—wisp of the
ideal of theoretical norm, I must not
fail to mention that even a moderate
rise in  foodgrain prices over the
levels prevalent in 1952-58 is not a
matter of indifference.

It might be of some help in getting
the picture into the focus, if I finally
quote to you the relevant indices as
compared to April, 1856, that is, about
the beginning of the second Plan,
when the overall index of prices was,
by some coincidence, 100. The rise
In cereal prices since April, 1958 has
been 20 per cent.; rice and wheat
have recorded increases of 21 and 13
per cent respectively and coarse
grains have risen more. As com-
pared to these increases, industrial
raw materials have gone up by 10 per
cent. and manufactured articles by
6 per cent. These data show that
although the rise in prices has Been
fairly general, it has been particular-
ly marked in the case of foodgrains
and agricultural products.

The question has been asked by
my hon. friend, Dr. Ram Subhag
Singh, as to the cause. He says that
the root of the trouble is the Govern-
ment. I agree if there is no Govern-
ment, nobody can ask any questions,
and nobody will know anything about
that. The answer to the query, why
have the prices risen, in briet, is that
demands within the economy have
been rising faster than suppiies. May
be that supplies also are immobile.
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That is a factor which I am afraid is
operating as for instance in Andhrs.
In the coastal districts of Andhra, it
is stationary. It does not move. The
outturn of industrial production has
been satisfactory; it has been rising
at a rate of 9 per cent. or so per
year. Foodgrains production, on the
other hand, has not risen in keeping
with the growth of demand. In
1954-55, production of foodgrains was
two million tons below that in 1958-
$4. In 1955-56, it fell by a tfurther
1.5 million tons. In 1856-57, the esti-
mated production is 68.6 million tons
which is 3.7 million tons above the
previous year's level, but this is still
slightly below the peak period of
1852-53. Agricultural production
does not react in any precise or fore-
seeable way to increased investment
or other effort. But the fact remains
that production is not adequate rela-
tive to needs. An increase in food
production is, therefore, & matter of
erucial importance in the present
context.

With food production, I think,
around 1953-54 level, the plan cutlays
are much higher. In 1853-54, expen-
diture on the Plan was Rs. 343 crores.
For 1957-58, the budgeted outlay is
Rs. 965 crores. Some other items of
public expenditure have also risen.
The investment activity in the private
sector has been steadily stepped up
without real savings in the commu-
nity. Of course, naturally, the pres-
sure of these investment demands has
been reflected in the rising trend in
domestic prices. There has been one
cushion. Otherwise, perhaps, the
situation might have been worse.
The large balance of payment deficit
has acted as a cushion against infla-
tion. Government policy In this
context must be considered in terms
of two broad types of techniques.
Omne is, the overall regulation of eco-
nomic activity through fiscal and
roonetary policy, and I still feel that
it can be done notwithstanding the
criticism of my friend Dr. Ram
Subhag 8Singh, and secondly, by
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devices like export apd import con-
trols, licensing of industries and
trades, fixation of maximum and
minimum prices and physical allo-
cations, etc. While Government has
been operating both these types of
controls, it has so far avoided direct
or physical controls in respect of
foodgrains. The budgetary policy, as
the House is aware, is being orien-
tated towards raising larger resources
for investment. Steps have been
taken to curb excessive bank e¢redit.
Government do not rule out varia-
tions or modifications of these control
measures from time to time.

Doubts have been expressed by my
hon. friend Dr. Ramm Subhag Singh as
to the effectiveness of selective credit
control. 1’do not propose ta go into
it at the present moment. Neverthe-
less, the level of advances against
foodgrains has come down in the
last few weeks. On July 26th, the
total advances against foodgrains
were Rs. 28.30 crores as compared to
Rs. 42.52 crores at the end of May,
and Rs. 3270 at about the same time
last year. The advances against rice
were Rs 1114 crores on July 26th.
This is some Rs. 10 crores less than
at the end of May. It is also slightly
less than 1n the corresponding period
last year. Advances agamst wheat
have also started coming down, the
level'on July 26th being Rs. 5.38
crores, compared to Rs. 6.80 crores a
month earlier. The banks have, as I
said before, difficulties in calling back
some of their advances, but they are
trying to abide by the directives that
have been issued.

Government have taken various
other measures; imports under
P.L. 480, zoning, fair price shops, etc.
They have also taken powers, which
the House has given, to requisition
stocks at stated prices. Government
have by no means been complacent
in the matter. They will certainly
take further measurés. But Govern-
ment, Sir, have very regretfully %o
say that while we do agrge with the
main objective which prompted my
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bon. friend opposite to move this
resolution, they do not see the uiflity
of appointing another committee on
a subject a substantial part of which
is covered hy the work of the Asoka
Mehta Committee. But thizs does- 1t
mean that there i3 no need for fur-
ther steps, direct or indirect, or both,
to deal with the price situation. Nor
need anyone imagine that the neces-
dary steps will not be taken. Gov-
ernment bhave, however, to weigh
various considerations. An integrat-
ed price policy is an excellent idea.
I have nof, however, seen 1t worked
out clearly anywhere. Even in high-
ly centralised economies, price policy
is not as integrated ar one might
think. I have no doubt that my hon.
friend recognises the fact. What he
wants is an attempt in that direction.
Sometimes inner contradictions be-
come manifest after some time lag
and therefore it is difficult to con-
ceive and say this is the integrated
price policy for all time.

Briefly, Government are taking
steps at variopus points to correct the
imbalance in the economy and these
measures will be tightened and sup-
plemented as and when necessary and
we shall certainly welcome any sug-
gestions that come from hon. Members
of this House towards that end. We
are also considering the reaction of
these measures on the Plan. Price
policy is not something which can be
discussed or settled in isolation from
all other trends in the economic sys-
temn: the balance of payments situa-
tion, the demands of development, the
possibilities of increasing production
and savings, etc. All that Govern-
ment can say is that the whole mat-
ter is being viewed about together.
But the real point about it is that the
Asoka Mehta Committee is there. If it
is a matter of investigation, what is
the use of appointing another Com-
mittee, or enlarging the scope of the
work of the Asoka Mehta Committee,
which 1s a possibility, because it will
deflect them from the main work
which 18 very important?

fo report on a clesr cut price
policy for the implamentation of
the Second Five Year Plan

Of course, some hon. Member sug-
gested that the Planning Commisyion
should be asked to do this evaluation.
It is doing it continuously. All the
machinery that I have at my disposal
is placed at the service of the Plan-
ning Commission for this purposs, and
that is why Mr. Khadilkar's sugges-
tion that the Planning Commission
should be asked to do it is something
which is redundant. Jt merely means
that we have to device a machinery
and leave it at that.

The position, therefore, resolves
itself to this. So far as some kind
of enquiry, whether it is a committes
or not, some kind of policy formula-
tion in regard to the objective that
Mr. Gopalan has in mind is concern-
ed, 1 can see no difference of view at
all. We have appointed the Asoka
Mehta Committee. We should. await
their recommendations. The Plan-
ning Commission will examine the
recommendations and find out whe-
ther there can be any integration g
those recommendations with the other
price trends. If it is necessary for
us to constitute some other body, to
go into it, not necessarily a commig-
tee which could relate industrisl
prices about which my hon. friend
Mr. Ram Subhag Singh mentioned,
we can do it. But I must say this.
While Mr. Gopalan has not committed
himself to any solution beyond the
appointment of a committee and
acceptance of a principle that thera
should be an integrated price policy,
my hon. friend Mx. Khadilkar sug-
gested State-trading,

I know it. In fact, we had thought
about it for a long time. The State
Trading Corporation was started dur-
ing the time I was Commerce and
Industry Minister. But State trading
for a purpose which is all covering
like this would not be feasible in a
country like ours. At the present
moment, even co-operative consumer
distribution which we hagve to try
can only be tried in a sector, may be
10, 15, 20 or 25 per cent. There is no
question of anybody taking trading in
food-grains on a very large scale. It
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is not possible. So, I would again
like to tell my hon. friend and the
House that the objectives of the
resolution very broadly are some-
thing with which Government i3 in
sympathy. We have appointed the
Asoka Mehta Committee Let us see
what the Committee is going to say.
If any procedure has got to be evolv-
ed in regard to the implementation
of the report of that committee, the
recommendation of that committee,
and any further examination has got
to be made, in regard to integration
of other price factors with the recom-
mendations of the committee, I think
we have to consider at that time.
But the Planning Commission is con-
tinuously at the job.

Therefore, I would hike to make a
request 0 my hon. friend that he
has drdwn the attention of the Gov-
ernment and the country to the need
for an mmtegrated price pohcy and we
have also accepted, by and large, the
basic premises on which he has argued
as something which 1s tenable. If my
hon. friend wants the purpose to be
served, I think he would not press
has resolution. But if he wants to
take it to vote, I shall only say,
unfortunately 1 am unable to accept
the resolution, because in the context
of the Asoka Mehta Committee, in the
context of the other circumstances
now prevailing, it would not be fair
either to the Asoka Mehta Committee
or to the other limbs in the Govern-
ment which are %orking, to appoint
another committee 1 hope my hon
friend would consider the suggestions
that 1 have made.

Mr. Deputy-Speaker: Do these
cbservations apply to the amend-
ments also?

Shri T. T. Krishnamachari: So far
as my hon. friend Mrs Renuka Ray
i8 concerned, she suggested some-
thing with which I am 1n agreement

Mr. Depnty-Bpeaker: Shrimati
Renuke Ray has not moved her
amendment.
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Shri T T. Krishnamachsri: So far
as Mr. Khadilkar’s amendment is con-
cerned, 1 have dealt with it. There
is no point in referring this to the
Planning Commission.

The other question which has been
mentioned—it is not stated in that
way-—is an integrated part of Mr.
Gopalan’s resolution. It is not a
question of my saying that I cannot
accept Mr. Gopalan’s resolution, but I
can accept the amendments. Because
on the basic question, whether there
should be a committee or not, I am
afraid, I am not able to agree.

But the purpose for which he has
envisaged a committee §s a method
of devising some kind of policy, some
pattern of it is already in implemen-
tation That 1s why I have made an
appeal to him that since there 1s a
large measure of agreement between
Government's policy and his objeg-
tive—we have already appointed a
committee—whether he might consi-
der whether 1t 1s not desirable for
him to withdraw the resolution.

ot feyfe faer - Foremer wgaa
§ faw AN qET.® Ti T qeAT
P WA R A gL ACF § ugt
e gfFE U (%7 9.7 567 § ¢
UE FTCAT™ TF QY 1% fFan &
TF FT AR g™ I 39
N fwETomw Hgnm w9z %
T FE R FqT @ § !
Shri A. K. Gopalan (Kasergod):

Mr Deputy-Speaker, I am sure you
will give me at least five or six
minutes 1 am thankful to all the
Members of the House as also to the
Finance Minister who today has very
calmly and coolly replied to the
resolution,

An Hon. Member: Very unhke him.

Shri A. K. Gopalan: As far as the
spirit of the resolution is concerned,
even my hon. friend Mr. Ranga agress
with it In regard to the suggestion
for the appointment of a Committee

g3
qT
for
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hon. Members have in fact complain-
ed: “You are saying that the com-
imittee must be asked to recommend
within six months”. Why don’t you
suggest that something must be done
immediately. The objective of the
resolution, as the Finance Minister
himself has realised is to bring to
the notice ‘of Government that some-
thing serious is developing and that
immediate steps must be taken to
prevent a crisis. I wish to impress
.on the Government that if Govern-
ment are serious about it, they must
deal with it immediately.

1 have suggested some kind of a
control. When I say control, I know
there are difficulties. That is why 1
have been suggesting that some sort
of a check must be exercised so that
prices may not soar up.

As far as prices of agricultural
commodities and industrial products
are concerned, what my hon. friend
Mr. Ranga said is correct. What is
the actual position in the country
today. We have been seeing during
this session—and even yesterday and
today—adjournment wmotions coming
up regarding starvation. I do not
wish to go into thjs question in detail,
but I understand there have been
starvation deaths in Bihar and Sun-
derbans. When the Member return-
ed, she found out that the position
was so bad. What is the position in
U.P.? So far as U.P. is concerned, in
all the sessions of this House, regard-
ing the prices of foodstuffs resolutions
have been brought forward.

17 hrs.

All parties are united on this mat-
ter. Mr. Ganda Singh is on hunger
strike. All parties have decided that
something must be done, There is a
very strong public opinion in the
country. I want only to point out
that the object of my resolution is
that for the implementation of the
Plan, there should be a clear-cut
price policy. That is very important,
Not only should there be a clear-cut
price policy, but if there is no imple-
mentation of that policy, if some
machinery is not found out by the
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Government for that purpose, there
is every danger to the implementation
of the Plan. )

I want to point out another thing,
which is more serious ahd which
would be hindrance, asfaras the
implementation of the Plan is con-
cerned. It may be that the Finanee
Minjster may not agree with me. He
may condemn me and my party and
say that we are responsible for alt
the troubles. But 1 say that thete
are troubles. The troubles are spread-
ing from one province to another, as
fer as I know. In the Working Com-~
mittee, which is meeting today, I have
said that it has been decided to hold
hartal and demonstration in UP, in
solidarity with the agitation and the
hunger strike that is going on there.

I would make this request to the
Finance Minister. I want that some-
thing must be done immediately.
He says that the Food Enquiry Com-
mittee is working. Certainly if the
report of that committee comes, either
the Planning Commission or the
Government as a whole have to see
what is the machinery by which they
can control this and how it can be
controlled immediately. If that is not
done, certainly all sections of people
are going to act against the Govr
ment. We have seen what happened
about the P & T strike and also about
the other Central Government
employees. We also find from the
papers that the All-India Railway-
men's Federation propose to do some-
thing like that. It is not only the
working class and the middle-class,
but also the agricultural labourers
and the peasants in the villages who
are not able to get in some places rice
or wheat.

Every section of the people in the
country, from province to province,
are gathering together and there is a
very big danger. So, the Govern-
ment should find out a stable firm
price policy. As far as the machi-
nery is concerned, it may be the
Planning Commission or the Govern-
ment themselves. But something has
to be done immediately and a firm



1035 Resolution, re. umwmdumn@

[Shri A. K. Gopslan]
policy has to be taken by the Gov-
ernment. That is the object of: thia
resolution.

I do not want to press it, because
I know. What is the use of preasing
the resolution? I know the result of
it. From the tone of the speech of
the Finance Minister, I think he has
underatood it. So, I do not want to
press the resolution. I only make a
request to him. I am not able to use
harsh words; I am not in possession
of them.

Mr. Deputy-Speaker: The Minister
has been calm and quiet in his speech.
The hon. Member’s response also
should be equally good.

Shri A. K Gopalan: My response
is good I do not want to press the
resolution. I only want to draw the
attention of the hon. Finance Minister,
because it is a very important thing.
Unless the attention of the Govern-
ment is drawn to it, not only drawn,
but unless some immediate steps are
taken, whatever happens in the
country in one province or another
could not be stopped, because it is
a very very important problem
concerning the life of the people, con-
cerning the day to day necessities of
the people, not only of one section,
but of all sections 1 do not want {o
press the Resolution. I am glad that
Members of the House of all sections,
as well as the Finance Minister agreed
with the spirit of the Resolution. I
hope that immediate steps will be
taken.

I may propose one thing: that within
at least the next two or three months,
the prices of foodstuffs be brought
down by 30 per cent

Shrl Ranga: Foodstuffs alone?

Shri A. K. Gopalan: ....foodstuffs
and other things also—food comes
first—and also that fair price shops
be opened in as many places as
possible. As far as the agricultural
labourers and peasants in the villages
are concerned, also, something must

to report on & clear cut prics
policy for the implementation of
the Second Five Year Plan

be done #so that they may have the
benefit also. I reguest the Finance
Minister to see that it is done in the
interests of the Plan, in the interests
of the country.

Mr. Deputy-Speaker: What about
the amendments?

An Hon, Member: If the original
Resolution is withdrawn, the amend-
ments also fall.

Shri Khadilkar: Is it an assurance
that without waiting for the outcome
of the Shr Ashoka Mehta Committee,
you are planning to do something
immediately, some action in this
regard? If that is the assurance, then
the Resolution..

Shri T. T. Erishnamachari: I would
hke to assure my hon. friend, there
is nothing else that we are doing most
of the time. If that is an assurance,
it is easily given We are discussing
it day after day Mere discussion does
not bring anything because the pro-
blem is so complex. It has got to be
1solated and then brought together.
Solution starts in isolation and then
1t is brought together. If the assur-
ance needed is that the Government
is seized of the problem, I can give
the assurance.

Shri Ranga: So far as the problem
of prices all round?

Dr. Ram Subhag Singh: I do not
want to disturb their union. 1 with-
draw my amendment.

Shri Shree Narayan Das: Sir, I also
want to withdraw my amendment.

Shri Khadilkar: Sir, I withdraw my
amendment

The amendments were by leave,
withdrawmn.

Shri A. K. Gopalan: I withdraw my
resolution, Sir

Mr. Deputy Speaker: I presume that
the Hon, Member has the leave of the
House to withdraw his resolution.

The Resolution was by leave,
withdrawn.
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BUSINESS ADVISORY COMMITTEE frarm a1 7 @i & fag, wmae

PreszxTATION Oor LigHTR Rxromy

Pandit Thakur Das Bhargavs
(Hissar): 8ir, I beg to present the
Eighth Report of the Business Advisory
Committee.

RESOLUTION RE. NATIONALISA-
TION OF SUGAR INDUSTRY
Nt weawy v (§9) ; FunEs
AEEd, AW N W AN T
‘g wE gmeT & fawrTa
s § fe awe & wrr-
. gl W1 TEET W
fear am 1"
T ¥ mue sk o gwt &
I WY ot § qF T AR §
‘“This House recommends to the

Government that the sugar indus-
try be nationalised.”

ST, W T 6 A s
g EeT | 99 F aga & ww am
& TR IW T AT g A § 1 IR
W W F AR Low (AN w7 HTH §
T ZATL 2Q § T TF +OF FIEATL
q8 § A Wy 9% & & | AT 92;
Agr & F wran g agi o7 Afvway gl
® TN AT GTeT AR T A F 7w
fe AT swaTa G & § WX oF
T TATT @27 & WX ag A 4y ¥
fir og A AT FTEeIT & W F wTE-
¥TT §, I T A qEES §, W AL -
wTor 57 fAaT A @Y & I A |

sitaTq, ® suY waw & fag fo
&0 ¥ 9T § 39 F a7 A o iyt
& fosr oy fn oWt ¥ et & FTH
aym ¥

TR OF TR L SRS oW
Tt & fv I A fagy st qma
Fﬂ*ﬁmmﬁa

* T &

¥ FRE ¥ wg 7T veeRs
w Q% &0 47 W7 9% 4y f& we-
wTT Y WRy § o qg ¥ W 7 et
¥ @F T § fw § 27 ¥ wfg wig
LS &

& ot g fe wree s ofr

ST, § W19 w7 W ¥ s
¥ 9¥ TEH O 9T T GAT WTEAT
g i wive 7§ a9 fear a1 1 3w A
g 97—

‘A q® qA Ay
mfed f% ow Tat FuT-

ary ¥ fe g@ 7 are AR ¥ T
o ¥} fe oY ft somRT & ew g &
aa™ & wfwere § @17 arfgd 1 awof
¥ 39 o gieana ug fear war § -

“where the principal means of

production are under social owner-
ship”
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[sit & 3wy TT]
H oy wgat g § fo oy ey
# 7 tar & o ¥ wf'q ¥ & wigqg W
o wreT AT wrgan ¥ fie ag aw s
Y I IF A AT §F =i foput qr,
wt wg ¥ |

§ W9 ¥ gg 1 qAETAr XrgaT
§ e wtiw & ot dmmr ¢ 9w A
fiedt 7€ aF @ T & T X @
¥ fs qor & 9 SaTew & AT
FA qT qATX 1 wiwwr gAT =TiEq,
T &7 WAt AT ArfEg, |um
w wrfr g wifgg 1 & ",
ewyY w1 Wiy fasra srdfas o=
doaq feadwiz srafaa €Y on 3%
ot @ 1 Reedt & 1 v gt AW
THTA ANt ALE AT X GYT 4T —

“Any system which is based on
what 1s called the acquisitiveness
of the society is absolutely out of

date. In modern thmking it is
also considered immeoral”.

AN gard rF g 3w ofwafe-
fowdq F A& § O F qEAT qRAT E
A forg GTETT 9T IF HY qTR @7 4T

T

url T &7 IR fraw=y, fewy
FY AT T AT W 6T W9 T
ot F W affmazd adf 2w
®1 fedy d=% 7 guT 91 1 I9F BN
wygT 91 —

“A country cannot grow if it
allows rigid structures That is
why we have broken the zamin-
dari structures. Simalarly we have

to break what might be called a
capitalist structure”.

qguarE M T & 7 wwm ¥ £F a8
@ § Jq oHreaArEy wu™

Fr AT 4T FEATT T GUT 9T I
¥ qgy uw A@ifor g g F U™

3 AUGUST 1957 Notionalisation of

1Y
Sugar Industry o

Wt ot F e o | T § o ag
ST Am gar ar Ter gf oft ¥ wr
qr —

The point is that we are tolerat-

ing something we want to push
out.

ax wrgde a4T ofes G W
wut gé @ 3= 4 wwr v 7y A=
R & OF T 99 ¥ fow WY oF
2T 2 ATfgq JC qET EX K WY 9
T EHEW § 1T YT FT FIAAT ATEAT
e qme & Nt sreem g 7 zre-
[WA FT FY 9T &, IF ¥ qrv frew
T & | WY &R & qamET 7 fedr g
T W A & g o § e asa-
wow fwr wm o

T ¥ AT QAT ANy W F¥ET
o (femm dwd W s O
) f dox 4k faeht F g& dv
IE & R WO AT Y FAT WHIA
T ft 7 wgr Ar —

The words ‘socialist pattern of
society’ have not been used as a
slogan or a vote-catching device,

We are commtted to 1t and we
shall go that way

# qga & AT ¥ wEAT AT_

i
:
!

¥ ag a9 #fer = T
A W], A TF ATQ WA A Y
2 A AT 9 A oF AR
A w1 T g &
wera & Afr o der "

R T E k!
*Awd 4
4
%

3
&
E
|
3

uht &9 v I @ifer F IR R
g qr —
But gradually what we should really

aim at, whatever value we attach to
our various sectors and aspects of
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national activity is what is good from “mmgmﬂm‘,
the le’s point of view, what is A
3oodp°£zrvﬁ:ep:eopleuaw:§1: and t{?ﬂ!ﬁ’uﬂﬂ @Wt'.%
;ot m&;tp;rﬁt;‘ulat:‘t, mg:idw or growp. AT, WY F AR TR AT T Y
the - - 3

public and the priva:e msectorsywill ¥ v f!ﬁl'm N RLURE T 1
merge with each other. wyeor ¥ @ o

¥ ag wwer WA g fe @ W@ s, ot & v wgd o W g

w FTowA ¥ ¥ ¥ o w1 few ol
gor &, @ wwar & fgw F s wR
arely Teqd Al &\ @ wuAT wEEr
g A1 e § AR ¥® aw X
Ay = 7H Ty § 1 uw R OF G

g & fix oo W ASET A gEerAT-
qiw saifa st Ft gz Fmwm &
ot we & § fog ft fr wmar g
gEaages AT T & ar T
R 78 g wga g fe N e
AT Y, TG H WA F oW
wEN T F AT FEA W W Fa F
wig fad f& & O e FowTe
a7 g, & SR §oAwT £ §
WX 39 & 9T W F7 ¥y iy
e wE & foww wow e g
waeg fazry &, SfFT o ®r v wal
faer @ & + g a0 R F wer
g

What is good for the people and

not a particular individual or group.

I 9 # quEg § v oew A W

s foar 3@ ) SWr WA O @ g
g —e

We did not do it, I may tell you, as
a vote-catching device, because if we
did it, it would come back on us as
a boomerang and crush us, if we did
not follow it up. We have to follow
it up,

# wfr agreT ¥ g wEAT wArgaw
g v 2z @ 1 wEue Y we WY
sy A fvar A g, 99 W @fwe
w¥ | 39 T W N w0 S are
M ¥ vy g E WR AT Wy 1@ W
A A § W " 9T uw e gy
@ § A T ¥ G WG 9T LA
T | § wET geT § TR A o
vy Ju fear &, gew S off ®
awrsy ¥ A7 0 A Wy @AW ¥
I A AW 3@ off w7 —

¥ 7 T T A §, W g
F A FIEE & IT F AR W
faer wifos & 1 R W #Y Swfe &
JAT & ag FNT ATAF G, A WG WY
9T WY gEWT 99T | ¥ @Y ag
areat g 6 s e off & S wrew
BT & 37 ¥ uw & v famerdt & WX
ag 9% & fs =To *Y o=ar #7 fga R
o § W fow @ § s=ar e g
T &, WX 39 & Ty syfwat w1 pew
AT &, av T 39 WY 917 B 2T R
W ¥ oy ® faar T s nfgg

§ a9 & @ w9 sifegea
¥ Trwifeey fufaose #Y coem wen
g 1| Ty fafasw urs &7 afed
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[ s T]
TN Y, IR T O LW WY
¥ anE e WA 1 9k
ad WY T g ) bew @ e R
Lo S B G S

“(b) that the owneérship and
control of the material resources
of the community are so distri-

buted as best to subserve the
common good;

{c) that the - operation of the
economic system does not result
in the concentration of wealth and
means of production to the com-
mon detriment;”

# ag v WA g e g 3 o sfa-
|9 FATET IEH oft 19 A 7 agqe
w6 g % O aa w0 ¥ Sy
T fmlma &g ¥
g W i ard sy @, aY
™ 99 =aferer et 1 s Al
st ¥ fgg e w8

w1 wié fpr Tl & 1 ®FAT & a
fir AL w7 Y WA FT IW W FH-
ar€ ¥ I |

# g f v gt oy # fawed
& wisgm &, W W ® fawaEre
& ag W AT v A "7 AWM
W 389X WHA HET [E F AW
o W wfememr ¥ 1@ R @ Ad
Wt | # aar g wror gEmEe W
st g, A T ag w7 A
a7 Wl 7 gwra gfad @ gave
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oft g fay (Nowye)
!ﬁmw&ml

&t qwew o0 W T
*
yursam wghe @ aAf T &Y
WX T R AT BN

it wwawa T oS oA, wfy
AN ww ¥ v ¢y frae DT

FIT AT - W@ @ QX
oty 92 ¥ off sarEr & 9mEmr ) gy
foe w7 #r wix wfed, Wk fafarex
HTga W9 ¥ TIAT qET a7 W &r |
W A ¥ W qr g a7 & i gy
wee | feT wrese of a3 @ &

w QRN T qETHE q1 OF
€& IHFT R ORI FT W

Iueaw wEAw . WegmA &t
qF FA T K WAL F2T F IqRA
wFy qgr fear ST AT o

ot eawy - g a1 i fad
ty fime & far 2, (4 faae sk
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Shri D. C. Sharma (Gurdaspur):
should continue

Wl qEEe T A, 9 &
at wa § fF qa 7= faae wmer fom
faer sma
Mr. Deputy-Speaker: The House will

now stand adjourned till 11 o’clock
tomorrow

17 33 hrs

The Lok Sabha then aifjourned till

Eleven of the Clock on Saturday, the
31st August, 1957
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U.S.Q. No.  Stbject CoLumns. section (4) of Section
1062. Broadcast Talk by Dr. 438 of the Sea Cus-
V.K.R.V. Reo . 10891 toms Act, 1878 °
1063. Army _Medical Crops r1o891—92 dated
1064. Rural Credit . 10892—93 (® S.R.O. &577! tt
1065. Jiratia Land L. 10893 the 8 At;’ig‘“ )
1066.. Tesachers inDelhi Schools 10893 1957, con “if‘%
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1068, e t menace in
ripura . 10394 Equipment)Rules,
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1071. Union Public Service (ii) 8.R.0.2578, dated
Commission . . 10895—96 the Sth  August,
1072. Andsman Islands. 10896—97 1957
1073. Rainfall in Andaman
Islands . . 10°97 REPORT OF COMMITTEE
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\1075. Stock Exchanges . 10897—98 BERS FROM THE SITTINGS®
1076. University College of OF THE HOUSE PRE-
S Sc;cpc:,ﬁa&xgod ~»  10898—099 SENTED 10909
1077. Sanskrit in 1a
SCUm'ch;ity . ) 10899 Second Report was presented
1078. rvice Pension Case
10'813. gcb;te] Bnl?k of India 10%99 — 10900 STATEMENT BY MINISTER 10909
1080, olarship applications A :
for Scheduled Castes The (gﬁ:im“ ofI‘l‘zgai;!vv;:ys
and other Backward Rsm) made aV
Classes . . 1090001 statement Oorrecting
1081. Defence Warch ad the reply given on
Ward Wing - 10901 the 12th  August,
1082. Dearness Allowance for 19¢7, to the hatf-an-
Retired Servicemen 10502 hour discussion re-
1083. Aecroplane sccident . 10902 garding Departmen-
1084. Allocation of Steel to tel Catering on
_Punjab . . 10503 Railways.
7085. Hindi Typewriter and
Teleprinter . 10903 BLECTION TO COMMITTEES10910—11
-MOTION FOR ADIOURN- The Deputy Minister of
MENT . . . . 1090308 N Edugation and Scienti-
The Speaker withheld fic Rescarch (Dr.
his consent to the M. M. Das) moved
moving ofanadjcurn- for the election of
msnt motion given members from among -
notice of by Shri the Members of Lok
Braj Raj Singh re- Sabha to bemembers
garding  the food of :
situation 1n th_e_ (1) The Central Advisory
Chota Nagpur divi- Board of Archaeology;
3?1" of anhar due to and
ure of paddy crops. .
the Central Advisory
PAPERS LAID ON THE @ B(c::om-dc of Education.
TABLE . . . 1090809 The moticns were adopted.
The following papers were
daid on the Table : BILL INTRODUCED 10911
(A quiy Cgf ﬁ '{etl‘ri- Life Insurance Corporation
torial uncils Rules, .
1957, published in {Second Amendment) Bill
RO i ONSIDERA
-R.O. 2573, BILL UNDER C -
the 6th August, 1957, TION . . . . 1O9T—83

under sub-section (ﬁg
of Section g4 of t

Territorial Counciis
Act, 1957 . .

The Minister of Finance
(Shri T.T. Krishna-
machari) moved that



11053

[DaiLy DiGssT}

11054
the Railway Passetiger to the Appropristion
Fares Billbetaken into (No. 4) Bill, 1957,
considerstion. The passcd by Lok Sabha
discussion was not onthe 24th August,
concluded. 1957.

REPORT OF COMMITTEE REPORT OF BUSINESS
ON PRIVATE MEMBERS’ ADVISORY COMMITTEE
BILLS AND RESOLU- PRESENTED . . . 11036
TIONS ADOPTED 10683 Eighth Report was presented.

Sixth Report adopted.
S SOLU
PRIVATE MEMBERS RESOLU- DISCUSSION 11036—48
TION WITHDRAWN 10983-—11036
Further discussion  on Shri Khushwaqt Rai
Resolutjon  re. Ap- mc ved the Resolution
pointment of a Com- re.  Narionalisgtion
mitlec to report on a of Sugar Industry.
clear-cut policy for The discussion was
the implementat;cn of not  concluded.
t‘}lc 1:‘euond Five
ear Plan concluded s
and the Resoluticn AGE;?IAAS?}%QSTAT:;?;DAY’
was  withdrawn by ’
Jeave of Lok Sabha. Further  considerstion
: and passing of the

MESSAGE FROM RAJYA Railway assenger

SABHA . . . 11017 Fares Bill and also
. consideration and
bccmr:\:rsyr;ag re 2;“‘1[{ a Eassins ofthe Foreign

eshage L uyya
Sabha frat Ra;ya xchange Regulation

Sabha had no recom-
mendations to mske to
Lok Sabha 1n regard

{Amendment) Bill and
the Expenditure-Tax
Bill as reported by
Select Committee.





